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HOUSE OF THE PEOPLE
Wednesday, 12th May, 1954.

T;le House met at a Quarter Past
Eight of the Clock.

(MR. SPEAKER in the Chair)
ORAL ANSWERS TO QUESTIONS
YARN
%2408, Shri S. N. Das: Will the Minis-
ter of Commerce and Industry be

pleased to state:

(a) whether the system of allottiqg
quotas of yarn to different States is
still in vogue;

(b) whether control on the price and
distribution of yarn has been remov-
ed altogether; and

(c) the present position with regard
to production, local consumption and
distribution of yarn?

The Minister of Commeree (Shri
Karmarkar): (a) No, Sir. ‘

(b) Yes, Sir.
(c) A statement is laid on the Table

of the House. [See Appendix IX, an-
nexure No., 69.]

Shri S. N. Das: Arising out of
answer to (b), may I know what is
the nature of the control still being
exercised?

Shri Karmarkar: In reply to (b), as
to whether control has been removed
altogether, I said ‘Yes'.

Shri 8. N. Das: May I know how
the average production of yarn and
176 P.S.D.
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local consumption compare with the
figures of the corresponding previous
period?

Shri Karmarkar: 1 could give my
hon. friend the figures. Deliveries of
yarn for civil consumption were:

In 1951—291,473,000 lbs., in 1952,
365,219,000 lbs. and in 1953,
397,381,000 1lbs.

Shri S. N. Das: What was the average
monthly export in the previous years?

Shri Karmarkar: For export we
allocated 16,154,000 1lbs. in 1951,
8,785,000 1bs. in 1952 and 15,664,000 1bs.
in 1953.

Shri Bansal: May I know if all the
States are individually self-sufficient in
their requirments of yarn, and if
not, which are the deficit States?

Shri Karmarkar: My hon. friend
knows that as much as I do. But I
cannot be very specific. All the States
are not self-sufficient.

REGIONAL COMMITTEES

*2409. Pandit D. N. Tiwary: Will the
Minister of Planning be pleased to

gtate:

(a) whether regional committees for
the research programme under the five
Year Plan have been organised; and

(b) if so, the number of such region-
al committgcs organised or proposed
to be organised and their spheres of
work?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) and (b).
Yes. There are two committees, one
for !.he Northern region comprising
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Punjab, Pepsu, Uttar Pradesh, Delhi,
Rajasthan, Assam, West Bengal,
Madhya Bharat and Orissa, and an-
other for the Southern Rcgion cover-
ing the remaining part of the country.

Pandit D. N. Tiwary: In which region
does Bihar come?

Shri Hathi: It comes in the other
region, i.e. the southern one.

Pandit D. N. Tiwary: May I know
the number of schemes so far sent
from the different regions?

Shri Hathi: A few days back I laid
on the Table a list of the various
schemes.  There are in all about 37
schemes. Of these 7 are for land re-
forms. 9 are for agricultural economics,
6 are for employment 5 for small cct-
tage industries and 20 for urban sur-
veys. The detailed list is there on the
Table.

Pandit D. N. Tiwary: How many
schemes sent by these committees have
been accepted by the Government and
given effect to?

Shri Hathi: That information also is
contained in that statement.

Shri D. C. S8harma: May I know if
the reports of these commiftees will be
made available to the Members of this
House?

Shri Hathi: They are not yet receiv-
ed.

Pandit D. N. Tiwary: May I know
the number of schemes sent by Bihar?

Shri Hathi: It will take some time to
find out the number of schemes for
each Individual State. But it is there
in the statement.

NORTH-EAST FRONTIER AGENCY

*2410. Th. Lakshman Singh Charak:
Will the Prime Minister be pleased to
state the progress so far made in the
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North East Frontier Agency with regard
to communications?

The Parliamentary Secretary to the
Prime Minister (Shri J. N. Hazarika):
A statement is placed on the Table of
the House. [See Appendix IX, an-
nexure No, 70.]

Th. Lakshman Singh Charak: From
the statement supplied, it is not very
clear in which year this progress has
been made. May I know how many
years this has taken the Government,
and what has been the cost?

Shri J. N. Hazarika: This progress
has been achieved since 1947 upto 3lst
December 1953. I have not got the
break-ups of the entire cost.

Mr. Speaker: What is the total cost?

Shri J. N. Hazarika: The flgure of
the total cost is not available.

Th. Lakshman Singh Charak: May I
know the number of bridges built dur-
ing this period”

Shri J. N. Hazarika: The number of
bridges constructed so far is 06, ihe
length being 2907 ft. The number cf
bridges so far improved is 45. The
number of bridges under construction
is 45, the length being 1836 ft. The
number of bridges under improvement
now is 2.

Th. Lakshman Singh Charak: Have
any postal communication arrange-
ments also been made?

Shri J. N. Hazarika: Postal communi-
cations are being developed in the
North East Frontier Agency. But we
have not been able to develop postal
communications to all the areas where
we have got roads.*

Shri K. P. Tripathi: What is the
destination of the road now being built
from Misamari towards the north?

*The original reply by the Parlia ment;rs; éecretary reads as follows:

“Postal communications are being developed in the North East
Frontier Agency. We have developed postal communications in all

the arcas where we have

gotroads.”

The reply printed as above was sentby the Parliamentary Secretary after-
wards in substitution of the original reply.
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Shri J. N. Hazarika: I require notice.

Th, Lakshman Singh Charak: May I
know the future programme of the
Government for development of roads
and communications?

Shri J. N. Hazarika: We have got a
general ad hoc scheme to construct
and develop roads in order to link the
sub-divisional headquarters with the
respective district headquarters in the
North East Frontier Agency. But it
will take its own course of time.

SUBMERSION OF BILASPUR TOowN

*2411. Shri D, C. Sharma: Will the

Minister of Irrigation and Power be
pleased to state:

(a) whether it is a fact that the
town of Bilaspur will be submerged
under water when the Bhakra Dam
Project begins functioning in 1960; and

(b) it so, what plang have been
made to build a new town for the re-
habilitation of the people?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) Yes, Sir.

(b) The matter is under the consi-
deration of the Bhakra Control Board.

Shri D. C. Sharma: May I know, Sir,
if the Government are aware of the
fact that 17,000 persons have lost their
land on account of this project, and
if so, whether Government propose to
give them land anywhere?

Shri Hathi: A committee has been
appointed by the Bhakra Control Board
and it is looking into this question.

Shri D .C. Sharma: May I know
what steps Government are taking to
rehabilitate those persons whose vil-
lages have ceased to exist on account
of this project?

Shri Hathi: The matter is solely with
the Punjab ‘Government. That Gov-
ernment is taking steps to see where
these persong could be rehabilitation
and for that purpose, this rehabili-
tation committee is appainted.
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Shri D. C. Sharma: May I know whe-
ther the new Bilaspur town will be
built up after this unfortunate thing
has happened or before this unfortu-
nate occurrence takes place?

Shri Bamsal: Unfortunate things?
Shri Hathi: It should be before that.
TRIBSTE FAIR

#2412, Shri Bhagwat Jha Axad: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether Government propose to
participate in the Trieste International
Fair to be held in June 1954; and

(b) if so, in what ways?

The Minister of Commerce (Shrl
Karmarkar): (a) No, Sir.

(b) Does not arise .

Shri Bhagwat Jha Azad: May I know
the reasons why Government have
gone back on the decision, because it
was published in the Ministry’s journal
that Government propose to participate
in the Trieste Fair?

Shri Karmarkar: I do not just at the
moment recall the publication referred
to. But what we do every year is that
we take the whole range of exhibitions
in view and judging the utility, parti-
cipate in three or four major exhibi-
tions and participate on a smal
scale in some of the other exhibitions
as limited by our financial considera-
tions. So in that view of things, the
Trieste Fair appears to have not been
considered for exhibition.

Shri Bhagwat Jha Azad: In view of
what the Minister said about the utility
point of view, may I know what other
steps have been taken to exhibit our
goods in Europe?

Shri Karmarkar: So far as Europe s
concerned, we have participated in the
British  Industries Fair, in a major
way. Then we are participating in an-
other important exhibition in Septem-
ber in Lausanne, Switzerland. Then
we will participate in the International
Frankfurt Autumn Fair in September
1954, We are also thinking about other
exhibitions.
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HINDUSTAN MACHINE TOOLS FACTORY

+2413. Shri N. Rachiah: Will the
Minister of Production be pleased to
state:

(a) the number of techniciang re-
cruited for Hindustan Machine Tools
factory, Bangalore during the first
quarter of 1954; and

(b) how many of them were

foreigners?

The Minister of Production (Shri
K. C. Reddy): (a) and (b). During
the period referred to, the Company’s
senior Indian technical officer was in
Europe and a selection was made from
amongst Indians available in Europe
and from European candidates, Cer-
tain  selections were also made in
India. In all, 12 Indians and 45
Europeans were selecled. Five of the
former and 21 of the latter selected
during this period are now in position.
Recruitment is continuing.

Shri N. Rachiah: May I know for
what period these foreign technicians
have been recruited?

Shri K. C. Reddy: They are recruit-
ed on a contract basis, for a period of
two or three years. In each case the
period varies.

Shri N. Rachiah: May I know whe-
ther any local technicians have been
recruited?

Shri K. C. Reddy: I have said in the
course of my answer that during this
period, 12 Indians have been selected.

Out of them, four have .been recruited
locally.

Shri Ramachandra Reddi: May I
know when the erection of the fac-
tory will be completed and when it
will go into production?

Shri K. C. Reddy: Production is ex-
pected to start by July this year.

Shri Bansal: May I know whether
Government have made sure that these
jobs are of such a highly technical
nature that local talent in this regard
is not available in this country?

Shri K. C. Reddy: It was understood
right from the beginning that a certain
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number of top-ranking technicians will
have to be recruited from abroad. The
number has been fixed, and it is also
part of the agreement that under-
studies for these foreigners should
also be recruited and placed in posi-
tion, so that after a period of time,
Indians should take the place of the
foreigners,

Shri Bhagwat Jha Azad: May I know
what steps are being taken, and with-
in what time we would be able to
substitute these foreign technicians by
our trained Indian personnel?

Shri K. C. Reddy: The agreement
envisages that Oerlikons will make
every endeavour to train Indian per-
sonnel in a way that within a period
of ten years from the date of starting
the factory, there would be sufficient
number of Indians available to hold
not less than 85 per cent. of the posts
in the factory.

PusLIC CO-OPERATION FOR MULTI-PUR-
POSE PROJECTS

*2414. Shri L. N. Mishra: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether any specific steps have
been taken to secure public co-opera-
tion in the multi-purpose river valley
projects financed by the Central Gov-
ernment; and

(b) it so, what are they and the
nature of the public response in the
matter?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) Yes, Sir.

(b) A statement giving the requisite
information is lald on the Table of the
House. [See Appendix IX. annexure
No. 71.]

Shri L. N. Mishra: From the state-
ment it appears that public response
and co-operatinn in the matter have
been unsatisfactory. It is rather dis-
couraging. Have the Government tried
to find out the reasons for the same
and, if so, whether the Government
have any remedial measures to meet
the situation?
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" Shri Hathi: There are two ways in
which public co-operation is sought.
One is in actual construction, that is,
the excavation of canals, etc. Co-opera-
tion in this regard has been available
in certain States such as Bombay,
Punjab. In the other States, the States
are taking steps to get it. The other
way is one of educative value such as
having demonstration farms which
would educate the people as to how
to utilise the waters for irrigation pur-
poses, In that direction, sufficient pro-
gress has been made. In the first one,
attempts are being made to seek more
public co-operation.

Shri L. N. Mishra: The Planning
Commission thought that public co-
operation would reduce the cost of
construction of these projects, I want
to know whether any concrete result
has been achieved in any of the pro-
jects ?

Shri Hathi: As I mentioned, in the
three States referred to by me, people
are taking interest in this movement,
and they have taken up the work.

Shri S. N. Das: May I know whether
Government is aware that in the multi-
purpose river valley projects which
are being executed by the State Gov-
ernments, public co-operation is avail-
able to the State Governments?

Shri Hathi: As I said, it is available
in Punjab.

Shri L, N. Mishra: May I know whe-
ther any efforts have been made 10
integrate the working of the power
houses run by these projects with the
power houses run by some private
parties to secure economic utility of
power?

Shri Hathi: At present, except {or
the Bokaro scheme, no power houca
has been commissioned in the multi-
purpose schemes. In that area, I do
not think there are any power houses
where they could be integrated. But
the Sindri factory power is integrated
with this.
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IRRIGATION ENGINEER FOR TRIPURA

*2415. Shri Dasaratha Deb: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether an Irrigation Engineer
was requisitioned by the Government
of Tripura;

(b) whether it is a fact that for
want of Irrigation Engineer, no pro-
ject has been taken in hand; and

(c) it the answer to parts (a) and
(h) above be in the affirmative, what
steps Government propose to take in
this regard?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) to (c)
The schemes in Tripura are minor ir-
rigation schemes for which an Agri-
cultural Engineer and an Irrigation
Supenvisor have been sanctioned
recently. Steps are being taken by
the State Government to appoint
suitable officers mgainst these posts.
At the same time the Central Water
and Power Commigsion are being
asked to send an Engineer Officer to
Tripura to help the State Government

in drawing up their irrigation
schemes.
Shri Dasaratha Deb: May I know

whether any irrigation scheme has
been taken up in Tripura?

Shri Hathi: There are no malfor ir-
rigation schemes in Tripura under the
Five Year Plan. They are all minor
irrigation schemes,

Shri Dasaratha Deb: May I know
how long it will take to appoint the
men?

Shri Hathi: It should not take much
time, now that the posts are sanction-
ed.

NEWS AGENCIES

*2417. Shri Nageshwar Prasad Sinha:
Will the Minister of Information and
Broadcasting be pleased to state:

(a) which are the News Agencies
that feed All-India Radio; and

{b) how many of them are foreign?
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The Minister of Information and
Broadcasting (Dr. Keskar): (a) Al
India Radio is subscribing to the news
service of the following news agencies.

1. Press Trust of India.
2. United Press of India.

3. United Press of India—Agence-
France Presse.

4. Arab News Agency.

5. Near and Far East News Ser-
vice.

(b) Two of them are foreign.

Siari Nageshwar Prasad Simha: Over
and above the news agencies referred
to, are there special correspondents
with the A.LR., and, if so, how many,
and what is thelr monthly output of
wordage utilised every month?

Dr. Keskar;: A.LR. has no corres-
pondents in foreign countries. I would
not be able to say off-hand the exact
number, but we have about four or
five correspondents in the important
centres of India. 1 would require
separate notice for finding out the out-
put of their work,

Shri Nageshwar Prasad Sinha: May
I ask whether, before subscribing to
these news agencies, the political
colour or bias of the agencies concern-
ed is taken into consideration?

Dr. Keskar: I do not know whether
the reference is to foreign news

agencies or to the Indian news
agencies.
Shri Nageshwar Prasad Sinha;
Foreign.

Dr. Keskar: There are only two
foreign news agencies, both of them
belonging to the Middle East. There
fs of course a small service, Agence-
France Presse. We take certain items
from them, and comparatively the
same items might be given by the
P.T.I.-Reuters, But there may be
something important in the one which
may not be mentioned in the other,
and for that purpose, we subscribe to
both. As far as political colour is
concerned, we take care to see that
news with a political colour is avoided.
I would not be able to say whether
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there is any political colour in the
news that comes from both the;e
foreign agencies.

Shri Radha Raman: What are the
terms which are allowed to these
agencies, and do they differ in material
respects?

Dr. Keskar: The terms are separate.
I might say that the payments made to
these two agencies are very very
small. I would not be able to give the
total sum, but it is a very small sum—
both to the NAFEN and the other news
agency.

Shri Sadhan Gupta: May I know the

nationality of these foreign news
agencies?

Dr. Keskar: Both are centred in
Egypt.

Shri G. P. Sinha: May I know the
names of the countries where we main-
tain our correspondents?

Mr. Speaker: He replied that there
are none outside. They are all in
India.

TYPEWRITERS

2418, Shri Ganpati Rem: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether typewriters are manu-
factured in the country;

(b) if so, at what places; and
(¢) the number of typewriters im-

ported and their value in 1962-53 and
1953-54 and from which countries?

The Minister of Commerce (Shri
Karmarkar): (a) No, Sir. Some firms,
however, are assembling typewritess
from mostly imported parts.

(b) Does not arise.

(c) A statement is laid on the Tahle
of the House. [See Appendix IX, an-
nexure No. 72.]

off Togfa oW FTR T FHAT
g fr wreaed ® FTgTagET & dar
frar smdaT
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Shri Bhagwat Jha Azad: May I know
within what time we are expected to
be self-sufficient in the production of
these typewriters and what is the per-
centage of the Hindi typewriters which
are being produced in this country but
are not being patronised by the Gov-
ernment?

Mr. Speaker: He is combining twce
questions, I shall allow him only one
question at a time.

Shri Bhagwat Jha Azad: The former
portion may be answered.

Shri Karmarkar: We have not begun
producing these typewriters. We caq-
not anticipate when we shall be self-
sufficient.

Shri K. K. Basu: May I know why
licence has been granted to the Reming-
ton Rand Co., for the manufacture of
typewriters in India, and whether any
Indian firms were not available to
shoulder the responsibility?

S8hri Karmarkar: As I said, Godrej
Ltd., have undertaken the manufacture
of typewriters, but they took an in-
ordinately long time, We viewed
their efforts with sympathy and we
promised them all help. But there is
no knowing when they will actually
commence the manufacture of type-
writers. So, in order to anticipate and
fulfil the needs of the country which
are urgent, we allowed the Remingtor
Rand to come in.

TEXTILE RESEARCH INSTITUTE

*2419. Shri K. P. Sinha: (a) Will
the Minister of Commefce and Indns-
try be pleased to state whether it is a
fact that the Bombay Millowners’
Association have proposed the
establishment of a Textile Research
Institute in Bombay?
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(b) At what stage is the proposal
now?

The Minister of Commerce (Shri
Karmarkar): (a) Yes, Sir.

(b) The proposal has been approved
by the Cotton Textiles Fund Com-
mittee, The details of the scheme are
being worked out.

Shri K. P. Sinha; What is the capital
expenditure and the Government's
contribution to the same?

Shri Karmarkar: The Bombay Mill
owners’ Association have collected a
sum of Rs. 50 lakhs for this purpose
Regarding Government contribution, 1
think we have not yet decided so far,
as the matter is still under considera
tion of the Cotton Textiles Fund Com:-
mittee.

Shri K. P, Sinha: May I know the
specific department of the industry in
which researches are proposed to b
undertaken?

Shri Karmarkar: Textiles, particulo:-
ly.

Shri Bansal: May I know how this
will differ from the ATRA, that is, the
Ahmedabad Textile Research Associa-
tion and if the activities will be more
or less the same, why is this duplica-
tion allowed by the Government?

Shri Karmarkar: These are more or
less in the nature of regional research.
Ahmedabad 1is a large producing
centre; similarly Bombay is also .one.
There will be one in Coimbatore. I
might tell the hon. Member that they
would avoid over-lapping wherever
possible.

STATE TRADING CORPORATION FOR
HaNnpLooMm CLOTH

*2420. Shri Muniswamy: Wil the
Minister of Commerce and Industry
be pleased to state whether a proposal
to establish a State Trading Corpora-
tion to undertake the export of hand-
loom cloth and certain selected small
scale and cottage industry products,
is under the consideration of Govern-
ment?
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The Minister of Commerce (Shri
Karmarkar): Yes, Sir.

Shri Muniswamy: May I know when
this corporation is likely to begin func-
tioning?

Shri Karmarkar: These are all com-
plicated matters. This is being attempt-
ed for the first time and we had a
meeting between the Food and Agri-
culture Ministry, Production Ministry
and the Finance Ministry. We will
have also to consult other concerned
organisations. It is yet too early to
say when this will be finalised.

Shri Muniswamy: May I know whe-
ther, in establishing this corporation,
suggestions were invited from the State
Governments and if so, what sugges-
tions were given by the Stale of Mad-
ras?

Shri Karmarkar: This suggestion
arose out of the recommendations of
what was known as the State Trading
Committee. It toured all the States
and it was presided over by our pre-
sent. Minister of Agriculture, Dr, P.S.
Deshmukh and so we took it that the
views of the various organisations and
bodies were ascertained.

Shri G. P. Sinha: May I know whe-
ther it will be financed by the States
alone or both by the States as well as
the Centre.

Shri Karmarkar: It is yet too pre-
mature to say that.

WAGEs OF LABOURERS OF HIRARUD
DaM ProjecT

*2421. Shri B. C. Das: Will the Minis-
ter of Irrigation and Power be pleas-
ed to state:

(a) whether there has been a reduc-
tion in the wages of the labourers
working in the Hirakud Dam Project
after April, 1952;

(b) if so, the amount of wages so
reduced; and

(c) the reasons therefor?

The Deputy Minister of Irrigation
a.nd Power (Shri Hathi): (a) A reduc-
tu?n was made in the pay of mazdoors
with effect from 1st March 1952,
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(b) The reduction was from Rs. 53
p.m. to Rs. 40 p.m.

(c) The revised rate of wages was
fixed on the basis of the prevailing
wages for mazdoors in the locality viz.,
Rs. 1/8/- per day.

Shri B. C. Das: May 1 know whether
the Government have taken into ac-
count the fact that the cost of living
in Hirakud area is the highest in the
State of Orissa?

Shri Hathi: Government do not fix
this rate; it was the Contro] Board that
fixes the rate. This rate of Rs. 1-8-0
was fixed by the Orissa Government
having regard to all the conditions and
circumstances prevailing there.

Shri B. C. Das: Are Government
aware that the majority of the workers,
that is the day labourers, working in
the Hirakud projects come from dis-
tant parts and that this reduction of
wage is causing them great hardship?

Shri Hathi: Government are aware
of this and they have suggested to
the Board to look into this question.
They are having this item on the
agenda of their meeting. Perhaps the
meeting was held on the 10th and this
was a matter to be considered by the
Board.

Shri Sarangadhar Das: May I know
if the Government had considered tre
advisability of giving these labourers
who come from distant parts and reside
there some allowance just as the offi-
cers get some allowance—construction
allowance—if they come from Delhi o~
elsewhere to this place?

Shri Hathi: That is dependent on
what view is taken by the Board. Per-
haps such allowance might raise the
wages in the neighbouring areas also;
that also will have to be taken into
consideration.

PALM Gur

*2422. Shri  Sanganna: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether any research is being
carried out with a view to improving
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the methods of production of palm
gur; and
(b) if so, what is the result?

The Minister of Commerce (Shri
Karmarkar): (a) and (b). A statement
is laid on the Table of the House. [See
Appendix IX, annexure No. 73.]

Shri Sanganna: May I know what
agencies have becen set up for popu-
larising the scientific improvements in
the different parts of the country?

Shri Karmarkar: I understand my
hon. friend wants to ask as to what
are the methods by which this is done.
Firstly, I should say that there is a
refresher training course being con-
ducted since 1948 at the Central Palm
Gur Institute at Cuddalore. Then we
have recently proposed an organisation
of four demonstration stations at a cost
of Rs. 1,44,960 in four different re-
\ziongs These stations will demons-
trate by means of aids the utility of
the products. These two, I should
mention amongst others.

Shri Sanganna: May I know what
percentage of land under sugarcane
cultivation has been diverted to rice
cultivation since the working of this
palm gur industry.

Shri Karmarkar: The palms do not
intrude on other lands: they grow
wherever there is moisture. So, there
js no question of diverting any sugar-
cane land to this.

Shri Dabhi: What is the annual pro-
duction in the country and has auy
production target been fixed for the
same?

Shri Karmarkar: At the moment, 1
have not got that figure but I gave
it sometime back in this House. I
nmay, however, say that it is growing.

Shry S. C. Samanta: How many
workers have been trained and may I
know whether all the States have been
covered in these training centres?

Shri Karmarkar: I am sorry I have
not ‘got the figures. I want notice.
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MEBASUREMENT CERTIFICATES

*2423. Shri H. N. Mukerjee: Will
the Minister of Commerce and Indus-
try be pleased to state

(a) whether Government's attention
has been drawn to the refusal of
foreign shipping companies to accept
measurement certificates issued by
Indian Chambers of C.mmerce for
shipments from Indian ports;

(b) whether Government are aware
that foreign shipping «ompanies are
reported to be specificully requesting
shippers to get their cargoes surveyer
by non-Indian chambers even though
a certificate might have been obtained
from an Indian Chamber; and

(c) what steps are being taken in
this matter?

The Minister of Commerce (Shri
Karmarkar): (a) and (b). Yes, Sir.

(c) The matter is under consideva-
tion. Discussions with shipping com-
canies, and the different chambers of
commerce are taking place.

Shri H. N. Mukerjee: May I know it
it is the intention of the Governmenu
to continue the facilities allowed at
present {o foreign chambers of com-
merce in certain ports for the collec-
tion and compilation of statistics re-
garding our overseas trade?

Shri Karmarkar: I would like to
enswer this question, with your per-
mission. This refers to measurement
certificates but my hon. friend’s sup-
vlementary relates to statistics, if I
understand him rightly and so this is
not relevant. Regarding statistics,
may I presume that he wants statistics
regarding foreign personnel?

Mr. Speaker: Certain facflities are
being given to foreigners at ports for
collecting statistics whatever they may
be. Are these facilities going to be
continued/

Shri Karmarkar: There are no parti-
cular facilities that we give. We really
have our own agency, for instance our
Director ot Commercial Intelligence in
Calcutta, for collection of statistics and
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he bases his calculations upon the
customs flgures. I really could not
{nllow thz question of my hon. friend.

Shri H, N. Mukerjee: May I know
) it is a fact that statistics regarding
pverseas trade are not compiled and
published exclusively by our customs
authorities but that the foreign
chambers of cammergce also publish
these statistics on the basis of infor-
mation they derive on account of their
virtual monopoly to issue measuremeat
certificates?

Shri Karmarkar: In the first place,
I should like to find out what is the
present position with rega-d to statis-
tics. There has been a complaint
Irom certain Indian chambers thit
~ertain toreign shipping compani2s
which are sending goods from India
and are importing also into India are
no accepting the measurement certi-
ficates issued by the purely Indian
chambers of commerce. This has been
= serious question and we have been
devoting ouwr attention to that problem
with a view to see that Indian Charu-~
bers of commerce are not put to
handicaps like that.

Shri Bansal: Is it not a fact that
some LEuropean chambers of commer:ze
are in a position for a large numper
of years o issue special statistics out
of custom returns? Is the Bombddy
Chamber ¢f Commerce, not one of
them? As regards the question ungder
(a), (b) and (c), the reply of the hon.
Minister was that this matter has
been under consideration. Is it a fact
that this matter is under considera-~
tion for the last four years and no
effective steps have been taken so
far?

Shri Karmarkar: It is a fact that
this matter has been under our consi-
deration for four years, My hon.
friend is well aware of this question;
he is alsy aware of every step that
has been taken. We have also con-
sulted the Federation which he re-
presents and I suppose he knows that
he and I tread on rather delicate
ground in pursuing that question fu.-
ther.
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D YE-HO USE IN YEMMIGANUR

#2424, Shri Gadilingang Gowd: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether it is a fact that Yemmi-
ganur Co-operative Weavers Produc-
tion and Sale Society of Andhra State
has asked for a grant of Rs. 36,000
from the All India Handloom Board

. -quip its dye-house; and

(b) it so. at what stage the matter
stands?

The Minister of Commerce (Shri
Karmarkar): (a) and (b). No such
request has been received from the
Society. Government have, however,
given a grant of Rs. 38,520 during 1953-
54 to the Andhra State Governmen:
for setting up of dye-houses in that
State. One of them, I understand is
at Yemmiganur,

Shri Gadilingana Gowd: May 1
know whether it is a fact that pre-
ferential treatment is being given to
this Society, because its President is
a member of the All India Handloom
Board?

Shri Karmarkar: One of the consi
derations why we wanted him on the
Handloom Board is that he represented
a very good Society at Yemmiganur.
It is not the other way.

Shri Gadilingana Gowd: Will Gov-
ernment please make an enquiry
under section 38 of the Madras Co-
operative Societies Act?

Shri Karmarkar: I am not aware of
that. If my friend writes to me I
will look into it.

FORWARD CONTRACTS (REGULATION)
Acr
*2425. Shri M. M. Gandhi: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether the Forward Contracts
(Regulation) Act has come into force
and if so, from which date;

(b) whether any forward market
has been brought within the purview
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of control by specifically recognising
such market; and

(c) if not, the reasons for the delay?

The Minister of Commerce (Shri
Karmarkar): (a) Yes, Sir, Chapter I
of the Forward Contracts (Regulation)
Act, 1952, came into force on the 26th
December 1952, and the remaining pro-
visions of the Act with effect from the
24th August, 1953.

(b) and (c). Not yet.

The Forward Markets Commission
was established in September, 1953, It
has been visiting various important
places and having discussions with
bodies and industrialists interested in
forward trading in order to collect the
essential data and other information.

Shri Bhagwat Jha Azad: May I know
if it is a fact that just before coming
into force of this Act a large number
of mushroom organisations for trading
in forward markets have grown up; it
so, what steps are Government taking
to prevent this?

Shri Karmarkar: I am not adequately
informed of the mushroom growth of
organisations, but it will be our duty
to weed out such mushroom organisa-
tions.

Shri L. N. Mishra: May I know whe-
ther the Forward Marketing Commis-
sion appointed in 1953 has made any
specific recommendation regarding
particular commodities which will re-
quire approval and implementation?

Shri Karmarkar: This Commission

is with reference to preventing
speculation. I would not like to cre-
ate speculation by answering the
question.

Shri N. L. Joshi: May I know whe-
ther Government has any proposal for
establishing organisations for trade in
forward markets in the southern, cen-
tral and northern regions of the coun-
try?

Shri Karmarkar: On such an im-
portant matter like this, I would not
like to give an off-hand reply. When
the whole scheme is ready we shall
announce it,
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HANDLOOM RESEARCH SECTION

*2426. Shri M, D, Ramasami: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether the All India Hand-
loom Board has decided that the
Handloom Research Section of the
Government Central Weaving Insti-
tute, Banaras, should be developed as
an All-India institution under the
Handloom Board; and

(b) if so, what is the estimated ex-
penditure for its conversion?

The Minister of Commerce (Shri
Karmarkar): (a) A recommendation
to this effect has been made by the
Standing Committee of the Handloom
Board.

(b) No assessment has yet bee!?
made of the expenditure involved

Shri M. D. Ramasami; May I knovw
what aspect of research will be under-
taken by this Institute?

Shri Karmarkar: The aspects in res-
pect of research in handloom industry
are obvious. One of the things is de-
signs, for instance.

&t wuefa ww ;39T & qF gFO
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AT QA AYE EFHETH AT TF 4T AL
Nfew 3 F9TH 2 awar )
SALT
#2427, Shri Shobha Ram: Will the
Minister of Production be pleased to

state the cost of production of Sam-
bhar salt in Rajasthan during 1952-53?

The Parliamentary Secretary to the
Minister of Production (Shri R. G.
Dubey): Three varieties of salt are
produced at Sambhar. The cost cf
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production of the three varieties during
1952-53 was as follows:

Rs. As. Ps.
Kyar salt 0 14 I1'15 per maund
Peshta salt o 15 931 "
Pan salt o II 10°36 »»

Shri Shobha Ram: What is the total
output of salt in Sambhar this year,
and how does it compare with the out
put of salt In other places in India?

Shri R. G. Dubey: So far as output
for the year 1951-52 is concerned, it was
104 lakh maunds, as against 41 lakh
maunds in 1952-53. Regarding the rest
[ have no figures just now.

Shri Shebha Ram: May I know whe-
ther Government proposes to resume
payment of compensation to the State
of Rajasthan which was suspended?

Shri R. G. Dubey: I believe the com-
pensation has been fixed: I do not
know what exactly the hon. member
wants.

Shri Shobha Ram: At the preseat
moment, it is not being paid. It was
being paid five years back.

Shri R. G. Dubey: I think after the
financial integration scheme in 1950, if
I am correct, this problem was discus-
sed and settled. I do not know whether
actual payment is being made: I sh»il
have to find out.

Shri Balwant Sinha: Mehta; May I
know whether it is a fact that various
kinds of control on salt were being
examined by the Commodities Cantrol
Committee; if so, what were its find-
ings, and what final decision has been
taken by Government?

The Minister of Production (Shri
K. C. Reddy:) That raises a different
question altogether. Several recom-
mendations of the Commodities Con-
trol Committee have been accepted by
Government and one or two others are
still under examination.

MBECHANICAL PLUCKING IN TEA INDUSTRY

*2428. Shri K. P, Tripathi: (a) Wil
the Minister of Commerce and Indus-
try be pleased to state whether it is
proposed to introduce mechanical
slucking in the tea industry and has
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planting of tea in hedges for that pur~
pose commenced?

(b) If so, how many tea gardens
have started this and how many acres
have been planted in this way?

(c) Have they taken
from Government for this?

permission

(d) What will be the displacement
of labour if mechanical plucking is
introduced?

The Minister of Commerce (8hri
Karmarkar): (a) It is understood that
some experiments are being conducted
with certain prototypes of mechanical
plucking machines, the results of which
are not yet known. Hedge planting of
tea is not necessarily connected with
mechanical plucking.

(b) Government have no information.

(c) No permission is required from
the Government of India for this.

(d) It is premature to anticipate the
displacement of labour if and when
mechanical plucking is introduced as
the development of mechanical pluck-
ing machine is only in an experimental
stage.

Shri K. P. Tripathi: May I know if
mechanical plucking has been employ-
ed in any other country in tea?

Shri Karmarkar: The information is
not available with me.

Shri K. P. Tripathi: Am I to under-
stand that there will be no consultation
between the Government and the
planters before such mechanical pluck-
ing is applied?

Shri Karmarkar: We had informa-
tion, for instance, from the United
Planters’ Association of South India,
Coonoor, that there is no prospect of
the tea industry going in for mechani-
cal plucking in the foreseeable future.

Shri K. P. Tripathi: Why is it that
Government thinks that there is no
connection between hedge planting and
mechanical plucking, while actually
hedge planting is actully designed
for the purpose of mechanical pluck-
ing?

Shri Karmarkar: That is his aspect
of the information; our infermation is
otherwise,
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Shri Punnoose: Is it under the con-
sirdleration of Government to require
the planters to take permission before-
hand, before mechanical plucking is
introduced?

Shri Karmarkar:
intention,

That is not our
o warf
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The Minister of Commerce (Shri
Karmarkar): (a) and (b). The Gov-
ernment of India have no specific
scheme for the development of the wool
spinnihg industry.

However, I understand that there is
a proposal. The Planning Commission
has recommended installation of 30,000
spindles to make the country self-suffi-
cient. As against this I should say
20,464 spindles have ‘been installed;
7,500 have been licensed for installa-
sion under the Industries Act.
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Mr. Speaker: In parts of Himachal
Pradesh and Rajasthan a large number
of people depend on this industry and

they will be thrown out of employment
if mechanisation is allowed.

Shri Karmarkar: I am not aware of
the fact that there is unemployment
among hand-spinners in wool. I shall
find out,
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FOREIGN MARKETS FOR INDIAN ToBACCO
*2430, Shri Raghuramaiah: Will the

Minister of Commerce and Industry
be pleased to state:
(a) whether any representations

have been received urging that a de-
putation be sent to foreign countries
to explore markets for Indian tobacco;
and

(b) what decision has been taken
in the matter?

The Minister of Commerce (Shri
Karmarkar): (a) Yes, Sir.

(b) Government are considering this
question.

Shri Raghuramaiah: May I know
_ywhat} countrieg this delegation is
supposed to visit, what will be the
anticipated expenditure on this, and
who mwill bear it?

Shri Karmarkar: All these matters
have not yet been fixed. But it has
been represented to us, and we have
reasons to believe, that a delegation
like this to Eastern Asia, that {8 Japan
and China might be helpful. It will
be a composite delegation. consisting
of officials and non-officials. As re-
gards the expenditure, we are not sure
whether Government will wholly pro-
mote this delegation or part of it will
be borne by other organisations.

Shri Raghuramatah: Are Goverhment
aware, that the Agriculture Mintster of
Andhra has already stated to pressmen
that the Central Government have
accepted the proposal and that a dele-
gation will be sent to foreign count-
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ries? May I know whether that
decision has not already been taken?

Shri Karmarkar: It is likely that
that is a little of an over-statement
and, that mine here is a little of an
under-statement.

Shri L. N. Mishra: Is it not a fact
that there is a severe gult in the
tobacco market and thousands of tons
of tobacco are lying in docks in
foreign countries; if so, may I know
whether the situation has eased in any
way by now?

Shri Karmarkar: It is a fact that
there have been difficulties about ex-
port. We are trying our best in
European markets. We have asked
for  reports. Regarding Eastern
markets, as my friend asked about the
delegation, sending of a delegation is
one of the measures by which we try
to promote exports. Regarding Europe,
action is considered premature, be-
cause we are yet to receive the reports.

Dr. Rama Rao: In view of the huge
accumulation of tobacco in the coun-
try, are Government contemplating to
send this delegation as quickly as pos-
sible?

Shri Karmarkar: Yes.

Mr. Speaker: Next question, Dr.
Ram Subhag Singh. —_

Shri Radha Raman: What about my
question No. 24327

Mr. Speaker: It has been transferred
for answer to another date, It is not
coming today.

DEMARCATION OF BOUNDARY

*2433. Dr. Ram Subhag Singh: Will
the Prime Minister be pleased to
state:

(a) ‘whether thre demarcation of
boundary line and fixing of stone
pillars between the Purnea District of
Bihar and East Pakistan has been
completed; and

(b) it not, the reasons therefor?

The Deputy Minister of External
Affairs (Shri Anil K. Chanda): (a)

12 MAY 1954

Oral Answers 2788

and (b). The boundary between Bihar
and East Bengal has not yet been
demarcated. The Bihar—East Bengal
boundary is the same as the boundary
between the prepartition provinces of
Bihar and Bengal and has been recog-
nized as an undisputed boundary
since the formation of the province of
Bihar. No difficulties are anticipated
in its actual demarcation and accord-
ingly, when the work of demarcation
and fixation of boundary pillars was

commenced in this region, it was
agreed to start in the first instance with
the East Bengal—West Bengal
boundary.

The question of working out an
agreed procedure for the demarcation
of the Bihar—East Bengal boundary
has already been taken up with the
Government of Pakistan. The Survey
experts of Bihar and East Bengal are
at present engaged in this work. The
actual work of demarcation will com-
mence as soon as these procedural de-
tails have been worked out.

Dr. Ram Subhag Singh: What is the
approximate length of the Bihar-East
Bengal boundary? Is it a fact that the
boundary, in respect of which the hon.
the Deputy Minister said that there
never existed any difficulty, had at
several places been encroached upon
by the Pakistan people and autho-
rities?

Shri Anil K. Chanda: The boundary
between Bihar and East Bengal is,
roughly speaking, 105 miles of which
about 75 miles are riverine boundaries.
The question was first referred to the
Bihar Government in 1949, and they
told us that since this boundary was
very clear there was no immediate

need of demarcation. But in 1952
there were some unpleasant border
incidents, and since then we have

taken up this matter of demarcating
the boundaries.

Dr. Ram Subhag Singh: Has it come
to the notice of the Government that
several villagers have evacuated their
houses on the border and they have
been requesting the State Government
that proper steps should immediately
be taken to demarcate that boundary?
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Shri Anil K, Chanda: I have said in
my reply that we have already taken
up this matter with the Pakistan Gov-
ernment. Two conferences between
the representatives of Bihar and East
Bengal have already taken place. A
third was scheduled to take place on
the 12th April. Possibly it has been
held; we have not yet received reports.

Dr, Ram Subhag Singh: How soon do
the Government expect that the work
of demarcation of boundary or fixa-
tion of stone pillars would be complet-
ed?

Shri Anil K. Chanda: It should not
take long, considering the fact that the
lengh involved is only105 miles. Up-
till now the reports that we have re-
ceived seem to show that there is
complete agreement between the East
Bengal representatives and our repre-
sentativces.

D.D.T.

*2435. Shri Madiah Gowda: Will
the Minister of Commerce and Indus-
try be pleased to state:

‘

(a) the value of D.D.T.
in 1952-53 and 1053-54; and

imported

(b) the percentage of D.D.T. pro-
duced in India compared to the total
requirements?

The Minister of Commerce (Shri
Karmarkar): (a) Information is not
available as the import statistics of
D.D.T. are not maintained separately.

(b) D.D.T. is not yet being produced
in the country.

Shri Muniswamy: Has it come to the
notice of the Government that there is
resistance to the use of this D.D.T.
that is being imported from foreign
countries; if so, will Government
examine the quality of such imports?

Shri Karmarkar: It has not come to
our notice that there is  resistance
against its use, but we have had some
information that some mosquitoes that
have been sprayed with D.D.T. are
getting D.D.T.—resistant.
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The Deputy Minister of External

-Affairs (Shri Anil K. Chanda): The

information is being collected and will
be laid on the Table of the House in

due course.

TuNGABHADRA HiGH LEvEL CANAL
PROJECT
«2437. Shri Eswara Reddi: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether the Andhra Govern-
ment have submitted a detailed in-
vestigation report and estimates for
Tungabhadra High Level Canal Pro-
ject; and

(b) if so, at what stage the matter
stands and when it is likely to be
taken up?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) Yes, Sir.

(b) The report and estimates are
still under examination and further
action can be taken only after the
examination has been completed.

Shri Eswara Reddi: May I know
whether it is not a fact that some
such similar scheme has been under
the consideration of one Government
or the other since 1905 when Mr.
McKenzie submitted a detailed report
on this?

Mr. Speaker: He is asking whether
the scheme has not been there beforz
Government from 1905, and nothing
further has been done.

Shri Hathi: Maybe, Sir. But we have
received the report only recently.

‘ Shri K. K. Basu: You are the suc-
cessor in office,

Shri Eswara Reddi: While consider-
ing this scheme, will Government take
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into account the fact that this is not
a new project, that it is only a further
extension of the present existing pro-
ject, and that these waters would flow
through the chronic famine areas of
Rayalaseema?

Shri Hathi: It may not be a new
project. But before it is actually taken
up, the project report and the esti-
mates have to be scrutinised technical-
ly, and that is being done.

Dr. Rama Rao: In view of the
famine-stricken condition of Rayala-
seema, may I know what steps Govern-
ment are taking to see that this is
taken up at the instance of the Central
Government?

Shri Hathi: We will take it up as
soon as it is possible after the exami-
nation is over, which will take about
two or three months,

Shri Raghavachari: May I know
when this examination by the Central
Government is likely to be over?

Shri Hathi:

I said two or three
months. )

SALT

*2438. Pandit Lingaraj Misra: (a)
Will the Minister of Production be
pleased to state what steps have Gov-
ernment taken or propose to take to
increase the production of salt in
Orissa State in order to make it self-
sufficient?

(b) Is it a fact that the Salt Ex-
pert Committee had recommended
that the Office of the Assistant Salt
Commissioner for the Eastern Zone
should be located in Ganjam Dis-
trict of the Orissa State?

(c) Has any step been taken to
give effect to this recommendation?

The Parliamentary Secretary to the
Minister of Production (Shri R. .
Dubey): (a) A statement showing the
steps taken to increase the production
of salt in the State is laid on the Table
of the House. [See Appendix IX, an-
nexure No. 74.]

(b) Yes.
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(c) This
accepted on
nomy.

Pandit Lingaraj Misra: With regard
to item (4) in the statement may I
know what special facilities are offer-
ed to the co-operatiye societies?

Shri R. G. Dubey: Under item (3)
the hon. Member could see that as-
gistance is given in the procurement of
controlled commodities . like steel,
cement, etc. There are others also.
I may point out that we have recently
passed the Salt Cess Act and a
separate fund has heen created.
Hereafter it is expected the tempo of
development work will increase.

Pandit Lingaraj Misra: Are these
special facilities given only to co-
operative societies or to all manu-
facturers?

Shri R. G. Dubey: I think preference
is given to the co-operative societies.

Shri B. C. Das: May I know wha*
steps: Government are taking to im-
prove the quality of salt manufactured
in Orissa?

recommendation was not
considerations of ecu-

Shri R. G. Dubey: There is a pro-
posal to set up a chemical laboratory; I
believe it will take some time befor2
this laboratory and other technical ss-
sistance apparatus come into action.

INDIAN CoFFEE BOARD EMPLOYEES

¢2440. Shri Punnoose: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether Government Servants
Conduct Rules apply to the em-
ployees of the Indian Coffee Board;
and

(b) if not. whether the Board has
separate ‘Rules’ and these have been
published and notified to all the em-
ployees?

The Minister of Commerce (Shri
Karmarkar): (a) and (b). The Board
have, by byelaws and office orders, ap-
plied to their staff the Government
Servants Conduct Rules.

Shri Punnoose: May 1 know whethe:
these workers enjoy all the rights and
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privileges granted to government ser-
vants?

Shri Karmarkar: I know, as a matter
of fact, regarding the pay for instance
they are enjoying the same privileges.
as in Government; but this questina
refers to conduct rules and not terms
of employment.

Shri Punnoose: May I know whether
the Indian Coffee Board Labour Union
is given the rights and privileges of
trade unions or organisations of Gov-
ernment?

Shri Karmarkar: I think T had an
occasion to answer that question
earlier. There was a question about
recognition of the trade wunion; the
Government viewed it with sympathy,
but the Indian Coffee Board whose
discretion was bound to prevai! in this
matter, has not recognised that unionr.
That is the present position,

Shri Punoose: May I know whether
the Government has received any
complaint that when there is some
complaint against any worker, the
Civil Servants’ Classification and Ap-
peal Rules are not being observed?

Shri Karmarkar: We have not re-
ceived any such complaint, and if
there is any legitimate complaint I
should like to have it from the hon
Member.

CBss ON MILL-MADE PRODUCTS

*2441. Shri K. Subrabhmanyam: Will
the Minister of Commerce and In-
dustry be pleased to state:

(a) whether the All India Khadl
and Village Industries Board has sub-
mitted any proposals for the levy of
cess on mill-made products 'in order
to subsidize rice-pounding and match-

manufacturing on cottage industry
basis: and

(b) if so, what decision hasg been
taken by Government on the pro-

posals?

The Minister of Commerce (Shri
Karmarkar): (a) No, Sir.

(b) Does not arise.
176 P.S.D.
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Shri K, Subrahmanyam: It ic report-
ed in the publication of the A'l India
Khadi ‘and Village Industries Board
that a proposal has been submitted
for the Government to levy a cess on
the mill-made products of rice as well
as match industry in order to subsidizz
these two. May I know whether it is
a fact or not?

Shri Karmarkar: Our latest infor-
mation on the point is that the Re-
search Committee recommended a cese
of Rs. 0-4-6 per graoss of 60 match
sticks on all match factories having @
production of more than 5 lakhs gross
per year, that i{s A class factories, but
the Board we understand defers consi-
deration of this recommendation. Re-
garding rice there is no proposal so
far as we know; in any case it has
not been suggested to us.

SULPHURIC ACID
*2442., Dr. Rama Rao: Will the

Minister of Commerce and Industry
be pleased to state:

(a) how much Sulphuric Acid was
imported in 1953;

(b) how many firms are manufac-
turing it in India; and

(c) whether they have
any further facilities?

asked for

The Minister of Commerce (Shri
Karmarkar): (a) Only 38 Cwts.

(b) About 39.

(¢) No, Sir.

Dr. Rama Rao: May I know our
annual requirements, say, during 1953?

Shri Karmarkar: I am sorry I have
not got that figure.

Shri Raghavaiah: May I know from
what countries we are importing sul-
phuric acid?

Shri Karmarkar: I am sorry I shall
have to ask for notice to answer that
question.

Shri Joachim Alva: Is the Ministry
of Commerce aware......

Shri Karmarkar: I would like w0
answer the question put by Dr. Rama
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Rao because I find I have got the
figures here. The consumption of sul-
phuric acid in different industries
during 1952-53 are as follows:

1952 — 96,065 tons.
1953 — 109,091 tons

I am sorry to have interrupted.

Shri Joachim Alva: Is the Ministry
of Commerce aware that sulphuric
acid is one of the 24 products handled
by our ordnance factories and does
the Ministry check up as to what are
our real requirements with a view to
stop further imports?

Shri Karmarkar: Regarding sulphur,
we have to import it fully as the hon.
Member is aware. As regards sul-
phuric acid our imports have only
been 38 cwts. Our general policy is
to limit imports exactly to require-
ments and we take indigenous produc-
tion into consideration.

Dr. Rama Rao: In answer to (b) the
bon. Minister has said that 39 firms
are manufacturing sulphuric acid in
India. May I know how many of them
are Indian completely, how many of
them are foreign and how many uf
them are mixed?

Shri Karmarkar: So far as I see, alk
of them are Indian—Sonavala Indus-
tries, Western Industries, Eastern In-
dustries, etc. I find from the names
prima facie all of them are Indian.

AUTOMOBILES

*2443. Shri V. P. Nayar: Will toe
Minister of Commerce and Industry
be pleased to refer to the report on
page 1 of the Hindustan Standard
dated the 1st May, 1954 under the
heading ‘Automobile Manufacture in
India’ and state:

(a) whether foreign manufactured
automobiles of makes and sizes not
covered by the Indian manufacturing
jrogramme will be allowed to be im-
ported; and

‘(b) what, if any, are the steps
taken by Government to ensure that
the manufacturers do not price their
products exorbitantly?

12 MAY 1954

Oral Answers 2796

The Minister of Commerce (Shri
Karmarkar): (a) Except for vehicles
of the jeep type, imports are not per-
mitted for commercial purposes.

(b) Government are keeping a
watch on the price, trends of automo-
biles. They will take appropriate
measures as and when occasions cal-
ling for Government intervention
arise,

Shri V. P. Nayar: May I know whe-
ther under this policy of the Govern-
ment, the imports of contingntal
makes like Opel, Citroen, Renault and
other cars will be banned?

Shri Karmarkar: My hon. friend
will surely appreciate that our require-
ments minus our production will he
our imports. If our production comes
up to our requirements, there will be
no nced for importing.

Shri V. P. Nayar: May I know whe-
ther, in view of the fact that this
policy is likely to create certain
monopolies of free manufacturers who
have been given certain advantages
under this policy, the Government will
make any effort to go into the cost
accounting of these manufacturers and
fix a margin of profit?

Shri Karmarkar: As I said before,
we are keeping a close watch on the
price trends.. If the price trends re-
quire regulation, we shall certainly
not hesitate to do so. I may tell the
hon. Member that these companies
are working under a very great handi-
cap in putting up this automobile in-
dustry and therefore, there is no ques-
tion of high profits.

Shri Raghuramaiah: As a result of
this import policy, the Hindustan
Motors have got a virtual monopoly of
their small car and with their ad-
vantageous position they have recently
raised the price by Rs. 500. May I
know whether Government will look
into it and see that proper price is
fixed?

Shri Karmarkar: I am not aware of
any recent rise in price. If the hon.
Member by ‘recent’ means last year,
there was a small rise, but we are
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satisfied that there is no question of
undue raising of the price so far as
Hindustan Motors are concerned.

Shri V. P. Nayar: From the news-
paper report which I have referred to
in the question, I do not find any
policy laid down by Government in
respect of manufacture of baby cars;
it relates only to manufacture of
medium cars and trucks. May I know
what is the policy of Government in
respect of baby cars and their manu-
facture in the country?

Shri Karmarkar: I appreciate my
friend’s enquiry. All I can say is that
we will welcome any proposal with
regard to baby cars. At the moment,
I have no specific information on the
file,

EXPORT OF COFFEE FROM MYSORE

*2444. Shri N. Rachiah: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that the
Mysore Government have asked for
Government of India’s approval for
the export of additional quantity of
coffee from the State; and

(b) if so, what action has been
taken by Government?

The Minister of Commerce (Shri
Karmarkar): (a) The Mysore Govern-
ment recommended, in November
1953, that export should be allowed of
8,000 tons from the pool stocks and a
further export of 3.000 tons from the
1953-54 crop.

(b) 3,000 tons of Coffee were re-
leased for export from 1952-53 crop
and 5,000 tons have already been re-
leased from the 1953-54 crop.

Shri N. Rachiah: May I know whe-
ther the Government are aware that
the coffee growers in Mysore State
have been subject to heavy loss and
hardship as they could not get the ap-
proval of the Central Government well
in time?

Shri Karmarkar: We are not aware
of that; we gave it well in time.
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INTERNATIONAL TIN AGREEMENT

*2445. Shri K. P, Sinha: Will the
Minister of Commerce and Industry
be pleased to state whether the In-
ternational Tin Agreement which was
worked out at the U.N. Tin Conferen-
ce, has been signed by the parties
concerned? ‘

The Minister of Commerce (Shri
Karmarkar): India will shortly be
signing the Agreement. As for the
other participating countries, Govern-
ment have been informed that the
U.S.A. will not be signatory to the
Agreement. Government have, at
present, no information whether the
other participating countries have
signed the Agreement or not.

Shri K. P. Sinha: May I know if the
National Council has been establish-
ed?

Shri Karmarkar: I do not think so;
it will be established after these other
participant countries have signed the
agreement.

Shri K. P. Sinha: May I know the
minimum and maximum price fixed
for tin manufacture?

Shri Karmarkar: The floor and
cefling prices have been fixed at £380
per ton and £640 per ton respectively.
The buffer stocks will be so operated
that the tin prices do not fluctuate
beyond the rate of £640 and £880 per
ton.

Shri Raghavachari: May I know the
names of the countries that particl-
pated in the Conference?

Shri Karmarkar: The Conference
was held under the auspices of the
United Nations. I have not got the
names of other countries that partici-
pated, but we participated in that.

Short Notice Question and Answer

STATEMENT OF THF SOUTH AFRICAN
PRIME MINISTER

8. N. Q. No, 11, Shri Raghuramajah
Will the Prime Minister be pleased to
state: '

(a) whether his attentlon has been
drawn to the recent statement of tlwe
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South African Prime Minister in the
South African Parliament that the
Prime Minister of India has his eyes
on Africa; and

(b) if so, what steps are being
taken to counter-act this misleading
propaganda?

The Prime Minister (Shri Jawahar-
lal Nehru): (a) Government have seen
press reports of the statement.

(b) Government do not consider it
necessary to take any special steps to
refute such totally false and mislead-
ing allegations. The views of the Gov-
ernment of India on Colonialism are
well-known. I would draw attention to
the unanimous view expressed at the
recent Conference of South East
Asjan Prime Ministers that colonia-
lism and, I would add, racialism are a
violation of fundamental human right

and a threat to the peace of the
world.
Shri Raghuramaiah: May I know

whether the attention of the Prime
Minister has also been drawn to a
subsequent statement by the South
African Minister of the Interior that
in Fiji Island Indians were trying to
push out the Fijis there and that the
same is true of Ceylon, Pakistan,
Mauritius and other countries, and that
these movements were not spontane-
ous but were inspired by the Prime
Minister of India?

Shri Jawaharial Nehru: All I can
say is. first of all, that some autho-
ritles in South Africa seem to be suf-
fering both from a complex and a
guilty conscience, angd they seem to
have a higher regard for my capacity

foft inspiring others thanp I possess my-
self.

Dr. Ram Subhag Singh: May 1 know
whether it is a fact that Dr. Malan
and people like him who believe in
White supremacy and who are bent
upon discriminating against Africans
and Indians transforming Africa into
a White land are jointly promoting a
Mmovement to defame India which has
always stood on the side of Africans
and meticulously tried to protect the
interests of the people of Africa?
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Shri Jawaharlal Nehru; It is rather
difficult for me to deal with these
matters because the Prime Minister of
South Africa and some other Ministers
there have gone so utterly absolutely
beyond all reasonable bounds on this
question of propriety in international
affairs that I find it a little difficult to
deal with such matters.

WRITTEN ANSWERS TO QUESTIONS
PURCHASE OF ELECTRIC METERS

+2416. Shri Natesan: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) whether it is a fact that Gov-
ernment have issued circulars to all
State Governments that electric meters
manufactured by certain firms in In-
dia only should be purchased by them
and no import licence will be granted
for this item; and

(b) whether it is a fact that these
firms have been allowed to form a
‘Ring’ in so far as retail prices are
concerned?

The Minister of Commerce (Shri
Karmarkar): (a) Not in such terms.
State Governments have been request-
ed to patronise meters produced by
indigenous manufacturers.

(b) Government have no reason to
believe so.

FLATS FOR MEMBERS OF PARLIAMENT

*2434. Shri B. N. Misra: Will the
Minister of Works, Housing and Sup-
ply be pleased to state:

(a) the total number of newly
constructed flats for Members of Par-
liament in North and South Avenues,
New Delhi;

(b) how many of them have been
furnished;

(c) what was the estimated cost of
the furnitures and what is the actual
cost of the furnitures supplied in
those flats: and

(d) what should be the assessment
of rent on the scale ~f furnitures
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supplied in those flats and what is
the rent actually charged by Govern-
ment from the occupants?

The Minister of Works Housing and
Supply (Sardar Swaran Singh): (a)
72.

(b) 16; it is proposed to furnish
another 26 flats also.

(¢) and (d). A note explaining the
position is placed on the table of the
House. [See Appendix IX, annexure
No. 75.]
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The Deputy Minister of Irrigation
and Power (Shri Hathi): Rs. 100 lakhs
has been so far sanctioned as loan.

SAFETY RAZOR BLADES

#2446. Shri S. N. Das: Will the Min-
ister of Commerce and Industry be
pleased to state:

(a) whether safety razor blades
and other parts of safety razor sets
are produced in the country;

(b) if so, the total annual produc-
tion and the extent to which # fulfills
the requirements of the country;

(¢) what is the quantity imported
in the last two years;

any deterioration in
the quality of the imported blades
has been reported or whether old
and used blades have been found to be
scld as new ones; and

() whether

(e) it so, whether any inquiry has
been made to trace the sources of
these malpractices?

12 MAY 1954

Written Answers 2802

The Minister of Commerce (Shri
Karmarkar): (a) Only safety rszor
blades are produced in the country.

(b) During 1853, about 23 million
blades were manufactured in India.
1t is very difficult to estimate with any
degree of precision the demand for
blades. Since November 1953, there
has been an upward trend in produc-
tion which is now about 5 million a
month.

(c) About 225 million blades were
imported in 1951-52 and about 149
milliong in 1952-53.

(d) Government have no informa-
tion.

(e) Does not arise.
WEAVERS CO-OPERATIVE SOCIETIES

*2447. Shri Muniswamy: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that a meet-
ing of the representatives of Weavers’
Co-operative Societies from different
States was held at Banaras during
the middle of April, 1954; and

(b) if so, what subjects were dis-
cussed there?

The Minister of Commerce (8hri
Karmarkar): (a) Yes, Sir.

(b) A scheme for the setting up of
an All-India Handloom Fabrics Co-
operative Marketing Society for de-
veloping inter-State trading and ex-
port marketing in handloom cloth was
discussed.

PANCHET HiILL Dam

*2448. Shri H. N. Mukerjee: Will
the Minister of Irrigation and Power
be pleased to state when the Panchet
Hill Dam is likely to be completed?

The Deputy Minister of Irrigation
and Power (Shri Hathi): By Decem-
ber 1956.

AGAR -AcCAr

*2449. Shri Sanganna: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether extraction of agar-agar
from Gracillaria done in the State of
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Orissa is in collaboration with the
Union Government; and

(b) if so, the cxtent to which the
Union Government are interested?

The Minister of Commerce (Shri
Karmarkar): (a) No, Sir.

(b) Does not arise.

GIRIDIH AND BOKARO GOVERNMENT
COLLIERIES

*2450. Shri Nageshwar Prasad Sinha:
(a) Will the Minister of Production
be pleased to state which grades of
coal raised in Giridih and Bokaro
Government collieries are allowed to be
sold locally?

(b) What is the total quantity of
these kinds of coal sold at (i) Giridik
group of collieries ; and (ii) Bokara
group of collieries during 1953?

(c) At what rate per ton are the
different varieties of coal sold by
Government to the contractors?

The Minister of Production (Shri
K. C. Reddy): (a) Local sales are al-
lowed from Grade IIIB coal produced
in Giridih collieries and from Grades
I and II coal produced from Bokaro
Colleries.

(b) Giridih 4237 tons (Grade III B)
Bokaro 1379 tons (Grade I)

(c) At the controlled rates. It may
be stated that sales are not effected
through contractors. The Grade III R
coal produced at Girdih collieries is
alloted to a depot holder licenced by
the Bihar Government. The local sale
of coal from the Bokaro colliery is 1o
the colliery contractors, who manu-
facture bricks and tiles for the use of
the colliery administration.

ACTIVATED FULLERS EARTH

*2451. Shri Bhagwat Jha  Azad:
(a) Will the Minister of Commerce
and Industry be pleased to state what
amount of Activated Fullers Earth has
been imported during 1953?

(b) What is the total
quirement of the country?

annual re-
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(c) Has any research been made to
produce this earth internally?

The Minister of Commerce (Shri
Karmarkar): (a) Statistics relating to
the import of Activated Fullers Earth
are not separately recorded in the -
Sea Borne Trade Accounts.

(b) About 3,000 tons.

(c) This is alrcady being manu-
factured in the country.

CONFERENCE Or STATE DEVELOPMENT
COMMISSIONERS

*2452. Shri Raghuramaiah: Will the
Minister of Planning be pleased to
state:

(a) whether a conference of State
Development Commissioners is sche-
duled to meet at Ootacamund; and

(b) if so, the objects of the con-
ference?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) Yes.

(b) The object of the Conference is
to review the progress made so far
and to consider the future programme
for expansion of National Extension
Service and Community Development,
Training of personnel, etc.
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The Deputy Minister of External

Affairs (Shri Anil K. Chanda): (a)
Yes.

(b) A copy of the agreement is laid
on the Table of the House [See¢ Ap-
pendix IX, annexure No. 35.]
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SHOW-ROOM FOR HANDLOOM FABRICS

#2454, Shri Munigwamy: will
the Minister of Commerce and Industry
be pleased to state whether any show-
room has been opened in the City of
Madras to popularise handloom fab-
rics?

‘The Minister of Commerce (Shri
Karmarkar): Yes, Sir.

TeA TESTING SERVICE

*2454-A. Shri H. N Mukerjee: Will
the Minister of Commerce and In-
dustry be pleased to state what steps,
if any, are being taken by Government
to develop a tea-testing service man-
ned by Indian nationals?

The Minister of Commerce (Shri
Karmarkar): European Tea Broking
Firms in Calcutta have recruited some
Indian apprentices to provide training
in tea tasting and Valuing.

No regular scheme has been drawn
up so far,

TRADE-MARKS ENQUIRY COMMITTER

*2455. Shri Raghuramaiah: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether the Trade-Marks En-
quiry Committee has submitted its
report; and

(b) if so, whether a copy of the
same will be placed on the Tabie ot
the House?

The Minister of Commerce (Shri
Karmarkar): (a) Yes, Sir.

(b) Yes, Sir, in due course.
SoLvENT O11. EXTRACTION PLANTS

6522. Shri Bhagwat Jha Azad: Will
the Minister of Commerce and In-
dustry be pleased to state:

(a) how many solvent oil extraction
plants have been set up so far and
where; and

(b) what percentage of oil is ex-
tracted from the crushed cake by this
process?
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The Minister of Commierce (Shri
Karmarkar): (a) Five—3 in Bombay,
1 in Saurashtra and 1 in Hyderahad.

(b) 6 to 10 per cent., depending on
the initial oil content of oilcakes treat-
ed and the efficiency of the plant.

SPOR®S GoOoDS INDUSTRY

523. Shri S. N. Das: Will the Min-
ister of Commerce and Industry be
pleased to state:

(a) whether the Study Group of
the Sports Goods Industry has sub-
mitted its report; and

(b) if so, the important recommen-
dations that have been given eflect to?

The Minister of Commerce (Shri
Karmarkar): (a) and (b). A statement
containing the recommendations made
by the Study Group and the action
taken thereon is attached. [See Ap-
pendix IX, annexure No. 76.]

ASSISTANCE TO STATES FOR DEVELOPMENT
CHEMES

24 Shri 8. N. Das:
524. \_ Shri Elayaperumal:

Will the Minister of Planning be
pleased to state:
(a) the allotments made to the

various States from the Centre by
way of assistance for development
schemes in the States during 1952-53
and 1953-54;

(b) the amount drawn by each of
the States;

(c) whether any of the States have
been unable to complete their sche-
mes with the assistance so given; and

further

(d) if so, whether any
them to

grants have been given to
complete these schemes?

The Deputy Minister of Trrigation
and Power (Shri Hathi): (a) and (b).
A statement indicating the allotments
of Central assistance to States for de-
velopment schemes under the Plan
during 1952-53 and the amounts drawn
during this period is laid on the Table
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of the House. [See Appendix IX, an-
nexure No, 77.]

The financial year 1953-54 has just
closed, and therefore, the information
regarding the amount of assistance
drawn against these sanctions except
for loans from Special Development
Fund is being collected. A statement
regarding loans and grants sanctioned
during this period and the loans uti-
lised from the special Development
Fund is also placed on the Table of the
House. [See Appendix IV, annexure
No. 77.]

(¢) and (d). Information is being
collected from the State Governments.

ResIN

525. Shri Nanadas: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) whether there are any factories
or plants in India manufacturing
resin, which is used for plywood glue

for processing water-proof plywood
in India;

(b) if so, the names of such fac-
tories;

(¢) the composition of their capi-
tal, whether Indian or foreign;

(d) if the answer to part (a) above
be in the negative, the source of
supply of resin;

(e) if by imports, the quantity im-
ported in 1951-52, 1952-53 and 1953-
54;

(f) whether manufacture of indige-

nous resin has been explored in
India; and

(@) if so, the results of such ex-
ploration?

The Minister of Commerce Shri
Karmarkar): (a) and (b). Yes, Sir.
Two firms one in Bombay and other
in U.P. Their names are—

(i) India Plywood Manufacturing
Company Ltd.,, Bombay.

(ii) Plywood Products, Sitapur.
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(c) The Bombay Firm's capital is
entircly Indian, while that of the U.P.
Firm is foreign to a major extent.

(d) to (g). Do not arise.

PROJECTS UNDER THE FIVE YEAR PLAN

526. Shri Radha Raman: Will the
Minister of Irrigation and Power be
pleased to state:

(a) the irrigation and power pro-
jects included in the Five Year Plan
which had to be abandoned by each
State; and

(b) the reasons for the same?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) and (b).
A statement giving the required infor-
mation is laid on the Table of the
House. [See Appendix IX, annexure
No. 78.]
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The Minister of Commerce (Shri
Karmarkar): (a) and (b). A state-
ment is attached. [See Appendix IX,
annexure No. 79.]
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SHOW-ROOM IN CEYLON

528. Shri S, C. Samanta: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the kinds of articles that are
being cxhibited at present in the
show-room of the First Secretary

(Commercial) to the High Commis-
sioner for India in Ceylon; and

(b) whether the manufacturers of
ready-made garments and motor ac-
«essories of India have sent their ex-
hibits?

The Minister of OCommerce (Shri
Karmarkar): (a) Textiles and textile
goods of all types—e.g., cotton, silk,
wollen, rayon and jute fabrics, and
manufactures thereof inclucding ready-

made garments, Carpets. —

Handicrafts, such as embroidery
work, bidriware, Nirmalware, wood
work, brassware, filigree work, papier
mache goods, shell products, marble
work, leather work, ivory work, etc,

(b) Some manufacturers have sen*
samples of ready-made garments.
Samples of motor accessories have not

neen sent.

MYSORE SANDAL-WOOD AND SANDAL-OIL

529. Shri N. Rachiah: Will the
Minister of Commerce and Industry
be pleased to state:

Mysore
exported

(a) the total quantity of
sandal-wood and sandal-oil
during 1958;

(b) the countries to which exports
were made; and

(c) the total value of such exports?

The Minister of Commerce (Shri
Karmarkar): (a) to (¢). During 1933,
we exported 831 tons of sandal wood
of the value of Rs. 28 lakhs and 55
tons of sandal wood oil valued at
Rs. 47 lakhs. Separate figures for ex-
port of Mysore sandal wood and
Sandal wood oil are not recorded in
official statistics,

176 P.8.D.
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BUILDINGS FOR INDUSTRIAL CONCERNS

530. Shri K. C. Sodhia: Will the
Minister of Works, Housing and
Supply be pleased to state:

(a) whether the Central Publjc
Works Department have constructed
any buildings for any of the indus-
trial concerns of the Central Govern-
ment under Private Limited Com-
panies during the last three years;

(b) if go, the total number of such
buildings, the amount spent on each
so far and the concerns to which they
belong;

(c) whether the cost has been re-
covered from those private limited
companies; and

(d) if not, the reasons therefor?

The Minister of Weorks, Housing
and Supply (Sardar Swaran Singh):
(a) Yes.

(b) to (d). A statement giving the
required information is placed on the
Table of the House. [See Appendix IX,
annexure No. 80.]

MACHINE TOOL FACTORY, JALAHALLI

531. Shri K. C. Sodhia: Will the
Minister of Production be pleased to
state:

(a) whether any Indians have been
sent or are proposed to be sent for
training in the factories of Oerlikon
in Switzerland; and

(b) what is the total number of
Indians on the supervisory staff of
the Machine Tool Factory, Jalahalli?

The Minister of Produetion (Shri

K. C. Reddy): (a) Yes. Five Indian
technical officers and one supervisor
have been sent and 14 supervisors

are proposed to be sent for training
in the factories of Oerlikon in Zuri-h,
Switzerland.

(b) Sixteen on 28th Aworil, 1954

ResIDENTIAL Houses IN NEw DEBLHI

532. Shri 8. C. Samanta: Will the
Minister of Works, Housing and Supply
be pleased to state:

(a) how many residential houses
in New Delhi belong to Governpjent
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as their own or as requisitioned pre-
mises;
(b) which of them are subject to
the Rent Control Act of 1852; and
(c) the number of Government-
owned premises which have been
newly constructed since 1947?

The Minister of Works, Housing and
Supply (Sardar Swaran Singh): (a)
17,505, including, 173  requisitioned
houses, but excluding 8881 tenements
and 3,439 houses built by the Ministry
of Rehabilitation for being given out
on rent and for sale respectively tc
displaced persons.

(b) The Delhi and Ajmer Rent Con-
trol Act, 1952, does not apply to Gov-
ernment premises or to any tenancy
or other like relationship created by
a grant from the Government in res-
pect of the premises taken on lease or
requijsitioned by the Government vide
Section 3 of the Act.

(¢) 7,916, excluding the Ministry of
Rehabilitation tenements and houses
referred to in part (a).
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The Deputy Minjster of Irrigation
and Power (Shri Hathi): (a) Rs. 44:30
lakhs.
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(b) to (d). Delnils of schemes ap-
proved by the U.P. Government under
the Local Works Programme are not.
separately availuble, as thesc are patt
of the compreheusive pregramme fol-
lowed in U.P. in connection with the
Shramdan drive.

COMPENSATION TO DISPLACED PERSONS

534. Shri Janardhan Reddy: Will
the Minister of Rehabilitation be
pleased to state:

(a) whether it ig a fact that 315
claimants from amongst displaced per-
sons were given compensation during
the week ending the 3rd April, 1954;.
and

(b) if so, what is the amount of
compensation paid to them?

The Minister of Rehabilitation (Shri
A. P Jain): (a) Yes.

(b) Rs. 15,39,654.

IMPORT OF COPRA AND CocoaNuT Orr.

535. Shri Achuthan: (a) Will the
Minister of Commerce and Industry
be pleased to state what is the present
import policy relating to copra and
cocoanut oil?

(b) What was the price of inland
copra during the first quarter of this
year and what was it during the last.
quarter of the previous year?

(c) Have Government noted the
recommendation of the Central Cocoa-
nut Committee which held its meeting
at Earnakulam in April 1954 with re-
gard to the quantum of copra to be
imported?

(d) If so, do Government intend to
take any steps on the recommendation?

The Minister of Commerce (Shri
Karmarkar): (a) Copra ane® Coconut
oil. During the current period imn-
ports are permitted both of copra and
coconut oil, by established importers
equal to 100 per cent. of half their best
year’s imports. Licences arg alsg issu-
ed to actual users according to their
requirements and to new-comers. Not
more than twe-thitd of the face value
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of licenceg issued for coconut oil can
be used for the import of coconut oil.
The balance one third can be used for
the import of copra or coconut kernel.
One . third of the face value uf the
licences may be utilised for the im-
port of palm oil in lieu of coconut
oil. —_—

(b) A statement is attached. [See
Appendix IX, annexure No. 81.]

(¢) Yes, Sir.

(d) The recommendation will bLe
considered while formulating tlLe
import policy for July-Decemher, 1954.

PILGRIMS TO MECCA

536. Shri G. L. Chaudhary: Will the
Prime Minister be pleased to state:

(a) the number of pilgrims who
went to Mecca for ‘Haj’ in 1953; and

(b) the number of persons who died
during the pilgrimage?

The Prime Minister (Shti Jawahav-
lal Nehru): (a) 9,083.

(b) 98.

EXPENDITURE IN ANDHRA UNDER THE
Fi1ve YEAR PLAN
531 Shri Eswara Reddi:
‘ Shri C. R. Chowdary:
Will the Minister of Planning be
pleased to state:

(a) the amount spent in Andhra
area under the Five Year Plan on
different heads upto the formation of
this State;

(b) the financial assistance given
under the Plan after the formation of
this State; and

(c) how much of it has been utilis-
ed and how much allowed to lapse
by the Andhra Government and under
what heads?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) A state-
ment is laid on the Table of the House.
[See Appendix IX, annexure No. 82.]

(b) A loan of Rs. 375 lakhs was
zanctioned for the period October,
1953 to March, 1954 for development
schemes in the State Plan.
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(¢) The information is not yet
available.

SALT FACTORIES

538. Pandit Lingaraj Misra: (a) Will
the Minister of Production be pleased
to state how many salt factories are
wogking on lands given by the Cen-
tral Government?

(b) Do Government realise any
land rent from the factory owners?

(c) How many of these factories are
owned by Government and how many
are run by Joint Stock Companies or
by Co-operative Societies?

(d) How many factories are not
paying any land rent to Government?

The Minister of Production (Shri
K. C. Reddy): (a) to (d). The required
details are being collected an? will
be laid on the Table of the House as
soon as possible.

NATIONAL EXTENSION SERVICE BLOCKS IN
MANIPUR
539. Shri Rishang Keishing: Will the
Minister of Planning be pleased to
state:

(a) the number of National Ex-
tension Service Blocks allotteq for
Manipur State in 1954-55;

(b) the villages or areas covered by
the National Extension Service Blocks:

(c) the number of trained person-
nel employed in the Blocks; and

(d) the number of persons from
Manipur now undergoing training
for the National Extension Service
Blocks?

The Deputy Minister of Irrigatinon
and Power (Shri Hathi): (a) Nn Je-
cision has so far been reached.

(b) to (d). Do not arise.

PRORIBITION

540. Shri Raghuramaiah; Will the
Minister of Planning be pleased to
state:

(a) whether the Planning Commis-
sion is considering the appointment of
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a committee to study in detail the
working of prohibition in the coun-
try; and

(b) if so, when the committee is
likely to be appointed?

The Deputy Minister of Irrigation
and Power (Shri Hathl): (a) and (b).
The Planning Commission is arrgng-
ing for a study of certain aspects of
the programme for prohibition. At a
later stage in the study, the appoin:-
ment of a committee will be consider-
ed.

CeMENT QUOTA FOR BIHAR

541. Shri G. P. Sinha: Will the Minis-
ter of Commerce and Industry be
plecased to state:

(a) the quantity of cement quota
allotted to Bihar in 1953-54; and

(b) what i{s the total production of
cement in Bihar?

The Minister of Commerce (Shri
Karmarkar): (a) 121.200 tons.

{b) 848,473 tons.

THoOuBAL. COMMUNITY PROJEBCT

542. Shri Rishang Keishing: Will
the Minister of Planning be pleased
to state:

(a) the area and population cover-
ed by the Thoubal Community Pro-
ject:

(b) the progress of this Project dur-
ing 1953-54;

(¢c) how is the working and pro-
gress of this Project as compared with
1952-53; and

(d) the difficulties experienced 8o
far in this Project and the steps taken
to remove them?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) Area
200 gsq. miles, poouiation 1.02,118.

(b) and (¢). A statement showing
the progress made from quarter to
quarter during the year 1953 {s laid
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on the Table of the House. [See Ap-
pendix 1X, anncxure No. 83.)

(d) In the initial stage, some diffi-
culties were experienced mainly with
regard to lack of troined personnei
which have since been overcome.

INDO-PAKISTAN CONFERENCE IN NEW
DELHI

543. Shri Raghuramaish: Will the
Prime Minister be pleased to state:

(a) whether a high powered Indo-
Pakistan conference was held recent-
ly in New Delhi to deal with the ques-

tion of recovery of abducted women;
and

(b) if so. what were the decisions
arrived at?

The Minister of Works, Housing and
Supply (Sardar Swaran Singh): (a)
Yes. it was held on 6th, 7th and 8th
of May, 1954.

(b) A copy of the Communique,
embodying the points on whick agree-
ment wag reached, is placed on the
Table of the House. [Placed in the
Library. See Index No. S—176/54.]
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The: .Minister of Commerce - (Shri
Karmarkar): (a)—

H&nsing period No. of licences

w]anuary—]uno 1953 108
July-December 1953 87
January-June 1954 34

{up to 10-4-1954)

(b)

~ Period
January-Junc 1953 552
July-December 1953 565

January-March 1954 283

Value in *000 of Rs.

(¢) Precise information is not avail-
able. It is understood that about 2,000
1bs. are imported from Kashmir for
sale in India per year.

Drugs

545. Dr, Rama Rao: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) the number of companies, with
their capital, manufacturing Sul-
phathiozole and Isonicotinyl Hydrazide
in India;

(b) how many of them are (i) en-
tirely Indian, (ii) entirely foreign,
and (lil) mixed;

(c) what is the amount of Indian

capital and non-Indian capital in the
case of mixed companies; and

(d) how much of Sulphathiozole and
Hydrazides were imported in 19537

The Minister of Commerce (Shri
Karmarkar): (a) Four. Their total
capital investment is about Rs. 3‘3
crores.

(b) (i) Two.

(ii) One.

(iii) One .
* (¢) Indian—Rs. 1,76,17,740,

Foreign—Rs. 10,00,000.

(d) Information is not readily avail-
able as these t{wo items are not
separately indicated in the Indian
Customs Returns.

176 P.S.D.

12. MAY 1054

Written Answers 2818

RADIO RECBIVERS

546. Dr. Rama Rao: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) the number of Radio-receivers
imported in 1950, 1951, 1952 and 1953;

(b) the number manufactured in
India in these years; and

(c) the estimated cost of the im-
ports?

The Minister of Commerce (Shri
Karmarkar): (a) to (¢). A statement
is attached. [See Appendix IX, an-
nexure No. 84.]

INDIAN SERVICES CLUB, LONDON

546-A. Shri S. N. Das: Will the
Prime Minister be pleased to state for
what purpose the premises in Audley
Street in London in which the Indian
Services Club was housed so far are
being used at present?

The Prime Minister (Shri Jawabar-
lat Nehru): The Indian Services Club
has been closed down with effect from
the 26th February, 1954. The High
Commissioner had proposed to utilise
the building at 8 South Audley Street
in the following manner after the cloa-
ing down of the Club:

(1) Rooms on the first floor to be
retained as public rooms for
purpvses of entertainment of
officers including visiting offi-
cers—Service as well as
civilian—under the general
control of the High Com-
missioner.

A canteen to continue to be
run in the basement to pro-
vide luncneons and teas for
the staff.

(2

~

(3) The rest of the arcemmoda-
tion to be occupiel by that
portion of the India Stere De-
partment staff whict. could
no Jlonger be accommodaed
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in the Edgeware Road build-
ing consequent upon notice of
vacation received in respect
of the ground floor there.

The High Commissioner had report-
ed that certain changes in the building
as well as arrangements for the dis-
posal of the surplus furniture would
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have to be made. Meanwhile the High
Commissioner was asked to furnisn
final proposals in detail and these are
awaited. A statememt showing the
final utilisation of the premises at
South Audley Street will be placed on
the table of the House as socn as the
recommendations of the High Commis-
sioner have been received and a
decision has been reached.

e e———————
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7161 7162
HOUSE OF THE PEOPLE seems to be behaving irresponsib-
Wednesday, 12th May, 1954 ly like a pack of urchins’. The
words quoted have been made the
subject-matter of a question of
“The House met at a Quarter Past privilege raised by a Member of
Eight of the Clock the Council of States at the sit-
X A ting of the Council today on the
[MR. SPEARER in the Chair] ground that they constitute a re-

QUESTIONS AND ANSWERS flection on the proceedings of the
House and a violation of the

(See Part I rights and privileges of the House.
4 It has been further contended

9-16 A.M.
- that these words amount to an
QUESTION OF PRIVILEGE indignity offered to the Council
Shri N. C. Chatterjee (Hooghly): of States. Before the Chairman
Mr. Speaker, I want to raise, with your takes further action in the matter,
permission, a question of privilege, I am directed to request that you
not merely of myself as a Member of will kindly intimate to this Secre-
this House, but of this House itself. tariat whether the statements

attributed to you have Dbeen
correctly reported in the news-
papers, particularly the ‘States-
man’.,

Late last night I was served with a
notice issued by the Secretary of the
Council of States which runs in these

terms:
“No. CS.21(2)/54-L, dated 11th 2. I am further to request that
an immediate reply to this com-

May, 1954. A . T
munication may kindly be sent.

. 8ir,

I am directed to refer to the Yours faithfully,
speech delivered by you at the (8d.) S. N. Mukerjee,
concluding session of the Ali- Secretary.
India Hindu Mahasabha held at .

Hyderabad on the 10th May, 1954, Shri N. C. Chatterjee, M.P,
as reported in the ‘Statesman’ and 7-B, Pusa Road, :

certain other English newspapers New Delhi.” .
of Delhi on the 11th May, 1954, It is addresed to me as M.P.,,—Mem-
and to state that according to the ber of Parliament—and the Division
said report you appear to have Number is also given—360.

said in the course of that speech,
while referring to the Special
" Marriage Bill recently passed by
the Council of States, that it was
a ‘wonderful Parliament’ which

1 maintain that it is an extra-
ordinary procedure that a Member of
the House of the People has been
served with a notice like this by the
was considering the Bill and that Secretary of the Council of States. It
the Upper House ‘which is sup- suggests there has been a breach of
posed to be a body of elders dignity and violation of the rights and

200 P.S.D.
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[Shri N. C. Chatterjee]
privileges of the Upper House and
lowering of the prestige of that Upper
House. If any judgment or adjudica-
tion has to be made or given, it should
be made by the House of the People
or by you the Speaker.

I find in May’s Parliamentary Prac-
tice it is clearly laid down:

“When a member, officer, or
servant of either House has been
guilty of any offence either against
the other House or against
its members, which would be
punishable by the latter if com-
mitted by one of its own mem-
bers, officerg, or servants, it is the
duty of the House to which such
offender belongs. upon being app-
rised of the fact, to take proper
measures to inquire into and
punish the offence in a proper
manner”.

Therefore, I submit if there is any
offending Member, or if I have com-
mitted any offence, it is you and you
alone, and this House and this House
alone, which can make an enquiry
and pass judgment and I am ame-
nable to the jurisdiction of you as the
Speaker and of this House alone. No
writ of another House can run. Only
the writ of this House can run.

I have been reminded that I am
a responsible person who occupied
responsible positions and do still hold
some responsible positions and, there-
fore, I should speak in a respon-
sible manner. With the fullest sense
of responsibility I say that the last
sentence is rather extraordinary. It
says “before taking any action”. That
indicates that the other House would
take action against me, and that will
be usurpation of jurisdiction which is
not warranted.

1 do not want to say anything fur-
ther. I am absolutely in your hands
and in the hands of the House. If you
think that I should make any state-
ment as to the facts or that I should
comply with this notice or summons

12 MAY 1954

Question of Privilege 7164

or whatever you call it, or requisi~
tion, I shall do it. But, so
far as I know, so far as I remember
the history of $he English Constitu-
tion, very strong speeches were deli-
vered by very prominent Membets of
the House of Commons commenting
on the House of Lords and their pro-
ceedings were criticised very strongly,.
in language which was very much
stronger. Very prominent Members
like Mr. Lloyd George and other
Members said that the Upper House,
the House of Lords, was wholly an
ineffective, inefficient body, a thorough-
ly antiquated body of fossils which
ought to be weeded out and it
was acting as a clog on democracy. So
far as I know, no action has been
taken and nobody’s rights and digni-
ties were injured. Whatever it is..

Shri Gadgil (Poona Central): Was
it in the House of Commons or out-
side?

Shri N. C. Chatterjee: In the House
of Commons and outside, both.
Hundreds of speeches like that were:
delivered by very prominent Mem-
kers.. Whatewver it is, I submit it is an
important matter where a requisition
like this has came to ene Member. of
your House, it is entirely for you to
indicate the procedure and to guard
the privileges of the Members of this
House against any usurpation or in-
fraction of their rights and privileges
by the other House or by the Secre-
tary of that House.

Mr. Speaker: I think I have heard
the point. I do not propose to decide
anything at present. I will have to
study it and hear the Members who
wigh to address me on this point.

The Min'ster of Comaumerce (8hri
Kasmarkar): The “action” may well
be to report to: the Speaker.

Mr. Speaker: I should like to hear
if they have to say anything on the
question of procedure to be followed
in - such cases.

An ¥on. Member: The Leader of
the House is here:
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Mr. Speaker: I know. What I was
suggesting was, a point has been just
raised. Let hon. Members take some
time to think about it. Let them take
time to make references to precedents
in the British House of Commons or
British democracy, and then I shall
have a hearing before coming to a
conclusion.

Shri S. S. More (Sholapur): May I
make one submission? Mr. Chatterjee
has been called upon to make a state-
ment regarding the correctness or
otherwise of the particular statement.
Will this House indicate its pleasure
whether Mr., Chatterjee should sub-
mit to that order or not? I want to
point out a precedent. The hon. Law
Minister was instructed by the other
House not to appear before this House.

Mr. Speaker: Order, order.

The Prime Minister and Minister of
External Affairs and Defence (Shri
Jawaharlal Nehru): As you have
been good enough to say that you will
consider the matter and have some
occasion to discuss it if necessary, 1
would only submit one or two matters
which might be considered by you and
the House, before you decide.

The first point is that the incident
referred to has nothing to do with
this House. It has occurred outside.
And it is a question whether a Mem-
ber of this House behaving or misbe-
having outside should come and seek
the shelter of this- House for his be-
haviour or misbehaviour outside,
which has nothing to do with this
House.

The second question is an inquiry
has been put to him to say whether
he said something in his capacity not
as a Member of this House, but out-
side. These two matters have to be
Borne in mind. It is very easy to
refer to privileges of this House and
that House, but there are some things
which occur outside these Houses, and
an inguiry about them is normally
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made, and I suggest that some action
will be taken on the basis of that in-
quiry. When we do not know what
that action is, it seems rather prema-
ture and going beyond the facts of the
case.

Mr. Speaker: It is not my idea to
go into the facts of the case or decide
on merits anything, but as a question
of procedure has been raised for the
first time, as to how action can be
taken by either House in respect of
statements made with reference to the
other House, whether inside or out-
side that House......

Shri Jawaharlal Nebru: Outside
the House has nothing to do with the
House. If a Member does something
outside the House, it'is in his capacity
as a citizen, not as a Member of the
House. The Hindu Mahasabha is not
a part of this House yet, I know.

Shri N. C. Chatterjee: May I point

Mr. Speaker: Order, order. I am
not deciding that point. Even so, the
question to be considered is what
should be the proper procedure,
whether it should be by direct action
or at the instance of the other House
or through some other procedure.
That is an important point which
should be constitutionally decided
once and for all, after deliberation.

Shri Jawaharlal Nehru: The pre-
sent question is whether an inquiry
about the veracity of a report is
justifiable or not. That is the only
question. I do net know what proce-
dure is coming, “when an inquiry has
been made. ‘

Mr, Speaker: That itself will imply
the initiation of procedures. It may
be a preliminary inquiry, but it will
require some initiation of proceedings
in respect of the conduct of a Member
of this House, and then we shall have
to go into this question. I am not
deciding this question at all, but I am
merely saying that I shall hear, and
the House will have an opportunity of
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[Mr. Speaker]

discussing and deliberating in regard
to the proper procedure in such mat-
ters. While discussing that, our aim
will be to examine the question in
regard to statements made by a Mem-
ber outside the House, not relating to
business of this House, whether he
made them as a Member of this House
or as a citizen etc. All those questions
will have to be gone into.

The Minister of Law and Minority
Affairs (Shri Biswas): May I take
it that the procedure which you have
been pleased to indicate will also in-
elude an inquiry into the question
whether, when a newspaper report is
brought to the notice of the Speaker
or the Chairman of the Council of
States, it is or is not open to the
Speaker or the Chairman of the
Council of States to direct the Mem-
ber who is reported to have made a
statement to say whether he actually
made that statement? Will that ques-
tion also be considered in the course
of the discussion?

Shri Jawaharlal Nehru: The only
question one must remember is— it is
always an interesting proposition to
consider the possibilities, probabilities,
inferences and what may happen—
whether an inquiry can be made as to
the correctness of a’ report. That is
all that has been done. I really fail to
understand what all this pother is
about.

Mr. Speaker: I am unable to carry
eonviction. I am not deciding any-
thing on the merits. The only question
is what is the nature of this inquiry
that has been made, and whether the
procedure followed is the correct one,
or some other procedure has to be fol-
Iowed. Whatever is decided will equally
apply when some Member of the
other House makes speeches outside
even in his private capacity with
reference to the conduct of proceed-
ings in this House. If this House
decides that there is no jurisdiction,
the course will be in that direction.
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But we must try to find out and see
what should be the correct procedure.
That is the only point. I am not con-
cerned at present with merits. I do not
propose to anticipate anything. That
is not in my mind. It is only a pro-
cedural point, if I may say so. As I
said earlier, let us not immediately
proceed to consider this point. I have
just heard what the hon. Member
had to say on the question of privi-
lege. Let the hon. Members consider
this point. Let them refer to pre-
cedents on this point and be ready
with whatever arguments they have
to urge from the point of view of
procedure. Then, we should once
and for all decide this procedure. 1
am not taking on myself the burden
of deciding this thing. It is an im-
portant issue, to my mind, which
cannot be disposed of immediately.

Shri Raghavachari (Penukonda):
May I submit one point? We must
not forget that this inquiry whether
a particular thing is a fact or not is
intended only with a view to take
action upon it.

Mr. Speaker: I am not concerned
with the intention. I should put it on
a much simpler basis saying that it is
the first step in initiation or by way
of initiation of an inquiry. I put it at
least at that. Whether that also comes
as an initial step in an inquiry or
not will be a question which we shall
discuss in regard .to the procedure.
For example, it can as well be sugges-
ted that if there was any such report,
instead of initiating proceedings, the
other House will have done well to
make an inquiry from this Secreta-
riat and ask the Member of this House
to state as to whether that statement
was correct or not. I am merely sugg-
esting it for the purposes of argument.
I am not stating it as my view. It is
not my view. But I think we must....

Shri S. V. Ramaswamy (Salem):
On a point of information. Were you
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addressed on this question whether
a Member of this ‘House said such
and such a thing? Are you aware of
this fact?

Mr. Speaker: I know it from the
letter, avhich he has read out.

Shri Jawaharlal Nehru: May I say
a word, Sir? I was present in the
Council of States, when this happened.
An hon. Member got up and drew the
attention of the Chairman to a report
of the speech in The Statesman or
some paper, and the Chairman then
said, I can take no action on it, I can
only enquire whether this report is
correct or not, then the matter might
be considered. The only question is
the Chairman said, I do not know if
this report is correct, merely reading
the newspaper you may say anything,
‘but I should know whether the report
is correct or not. All that he said was,
I shall enquire if the report is correct.
That is all that has taken place.

Shri S. S. More: Through what
medium? (Interruptions).

Shri Sadhan Gupta (Calcutta—
South-East): Since the whole thing
hangs over a letter, I think it will be
advantageous to us to have a copy of
the letter and see what really is the
intention of the other House. So, can
we have the letter laid on the Table
of the House?

Mr. Speaker: It has gone into the
proceedings, and hon. Members can
have a copy of the proceedings, if
they like.

PAPERS LAID ON THE TABLE

REPORTS OF TRAINING AND EmMPLOY-
MENT SERVICES ORGANISATION ComM-
MITTEE AND NATIONAL TrRADPES CER-
TIFICATION INVESTIGATION COMMITTEE

The Minister of Labour (Shri V. V.
Girl): I beg to lay on the Table a
copy of each of the following Reports,
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in pursuance of assurances given by

me from time to time:—

(i) Report of the Training and
Employment Services Organisa-
tion Committee. [Placed in Lib-
rary. See No. S-159/54.]

(ii) Report of the National
Trades Certification Investiga-
tion Committee. [Placed in Lib-
rary. See No. S-160/54.]

STATEMENT IN CONNECTION WITH DE-
MANDS FOR GRANTS (RAamLways),
1954-55.

The Deputy Minister of Railways
and Transport (Shri Alagesan): I beg
to lay on the Table a copy of the
statement containing replies to cer-
tain memoranda received from Mem-
bers in connection with Demands for
Grants (Railways) for 1954-55.
[Placed in Library. See No. S-16V/
54.]

ESTIMATES COMMITTEE
PRESENTATION OF SEVENTH REPORT

Shri M. A. Ayyangar (Tirupati): I
beg to present the Seventh Report of
the Estimates Committee on the Mini-
stry of Food and Agriculture.

COMMITTEE ON PRIVATE MEM-
BERS’ BILLS AND RESOLUTIONS

PRESENTATION OF NINTH REPORT

Shri M. A. Ayyangar (Tirupati): I
beg to present the Ninth Report of the
Committee on Private Members' Bills
and Resolutions.

—

HINDU MARRIAGE AND
DIVORCE BILL

Secretary: Sir, under Rule 178 of
the Rules of Procedure and Conduct
of Business in the House of the People.
I have to report that two petitions as
per statement laid on the Table have
been received relating to the Hindm
Marriage and Divorce Bill, 1952, as
introduced in the Council nf States.
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STATEMENT

Petitions relating to the Hindu
Marriage and Divorce Bill, 1952,
as introduced in the Council of

States.
Number of District  State No. of
Signatories or Town petition
2 New Delhi Delhi 9
14,90 P 2 I0

APPOINTMENT OF PARLIAMEN-
TARY COMMITTEE TO REVIEW
RATE OF DIVIDEND PAYABLE
BY RAILWAY UNDERTAKING TO
GENERAL REVENUES

The Minxster of Railways and
Transport (Shri L. B. Shastri): I beg
to move:

‘“That this House resolves that

(i) a Parliamentary Committee
consisting of twelve Members of
this House to be nominated by the
Speaker be appointed to review
the rate of dividend which is at
present payable by the Railway
Undertaking to the General
Revenues as well as other an-
cillary matters in connection with
the separation of Railway Finan-
ce from General Finance, and
‘make recommendations thereon by
the 30th November, 1954; and

(ii) that this House recom-
mends to the Council of States to
agree to associate six Members
from the Council with the Com-
mittee and to communicate the
names of the Members so appoint-
ed to this House.”

Mr. Speaker: I shall put the motion
to the House....

Shri Ramachandra Reddl (Nellore):
May 1 enquire why so many Mem-
bers have been put into this  com-
‘mittee—about 12 from this House and
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to review Rate of
Dividend Payable by
Railway Undertaking to
General Revenues
6 from the other House? In all mat-
ters connected with finance, it is much
better that we ‘have a smaller com-
mittee than such a committee as this.
So the reason why such a big com-
mittee has been proposed by the hon.
Minister of Railways may kindly be
mentioned. :

Mr. Speaker: I cannot give what he
has in his mind. But it appears to me
that, in view of the very large num-
ber of Members in both Houses—the
number is 750 all told—in order to
give a representative character to the
committee, it may perhaps be neces-
sary to have a larger committee rather
than a smaller committee. That is
what I think. I do not know what the
Minister has to say.

Shri L. B. Shastri: I wanted that
all the parties should be represented
on this committee.

Mr, Speaker: The question is:

“That this House resolves that

(i) a Parliamentary Committee
consisting of twelve Members of
this House to be nominated by the
Speaker be appointed to review
the rate of dividend which is at
present payable by the Railway
Undertaking to the’ General
Revenues as well as other an-
cillary matters in commection with
the separation of Railway Finance
from General Finance, and make
recommendations thereon by the
30th November, 1954; and

(ii) that this House recommends
to the Council of States to agree
to associate six Members from the
Council with the Committee and
to communicate the names of the
Members so appointed to this
House.”

The motion was adopted.
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HINDU MARRIAGE AND DIVORCE
BILI~—contd.

Mr. Speaker: Tione House will now
proceed with the further considera-
tion of the following motion moved
by Snri C. C. Biswas on the 10th May
1954, namely:—

“That this House concurs in the
recommendation of the Council of
States that the House do join in
the Joint Committee of the Houses
on the Bill to amend and codify
the law relating to marriage and
divorce among Hindus and re-
solves that the following members
of the House of the People be
nominated to serve on the said
Joint Committee, namely, Shri IN.
Keshavaiengar, Shri Gurmukh
Singh Musafir, Shri Ranbir Singh
Chaudhuri, Shri S. V. Ramaswamy,
Shri Narendra P. Nathwani, Shri
Jayantrao Ganpat Natawadkar,
Shri Fulsinhji B. Dabhi, Shrimati
Tarkeshwari Sinha, Pandit Dwarka
Nath Tiwary, Shrimati Anasuya-
bai Kale, Shri H. C. Heda, Sardar
Amar Singh. Saigal, Shri Suriya
Prashad, Shrimati Ila Palchou-
dhuri, Shri Nibran Chandra
Laskar, Shri T. Sanganna, Pandit
Sheo Narayan Fotedar, Shri Paidi
Lakshmayya, Shri Ram Sahai
Tiwari, Shri Panna Lal. Shrimati
Uma Nehru, Shrimati Renu
Chakravartty, Shri Bijoy Chandra
Das, Shri Durga Charan Banerjee,
Shri V. Veeraswamy, Her High-
ness Rajmata Kamlendu Mati
Shah, Shri B. S. Murthy, Shri K. S.
Raghavachari, Shri Nand Lal
Sharma and Shri Digvijaya Narain
Singh.”

What time will the hon. Minister
take for reply? ’

The Minister of Law and Minority
Affairs (Shri Biswas): About half an
hour or so.

Mr. Speaker: The time allotment
4that remains now is 43 ‘hours—4 hrs.
and 32 minutes to be more exact. So
we must put through this by 1-15 or
at the latest, 1-17.

Shrl C. D. Pande (Naini- Tal Distt.
cum Almora Distt.—South West cum
Bareilly Distt.—North): Tt 'is-9-40, Sir,
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Shri K. K Basu (Diamend Har-
bour): Half an hour may be allowed
tomorrow.

Mr. Speaker: It cannot be helped. 1
‘have no objection if the House sits for
it even the whole of tomorrow and
the day after. But the real point is
that we make certain decisions and
we must try our best to stick to those
decisions.

Shri Biswas: May 1 suggest this: let
the discussion go on the whole of this
day, and tomorrow you may call upon
me to reply. If you give me half an
hour, I shall speak for half an hkour;
if you give me a little longer time, I
shall speak longer also.

Mr. Speaker: That is indeed very
sweet on the part of the Minister.
Then he will reply tomorrow. But
the difficulty again will arise in con-
nection with successive debates. Hon.
Members must remember that. But
it does not matter at all; it is in their
hands. They may discuss and even
prolong the session for a day or two.
I would not come in their way.

Shri C. D. Pande: There are enough

_days.

Mr. Speaker: I do not know whe-
ther there is enough business also.

Now, Mr. Jangde will speak. Hon.
Members will remember again that
they should curtail their speeches as
much as possible. I think a good deal
of ground has already been covered,
and the hon. Member may just men-

tion the points.

=t wing (feeorgRr—dfa—arg-
gfaa srfaa) : srere v, 5= 7 feg
faaTe T ToTF & gFFT ¥ 91 grar
MR 5T g W A ag v @ ur v
T 9T ¥ a9l ¥ ¥g w4 o™
frarg A ToTH ¥ qgS fgeil F anfy
ST 79T @, S WET ¥ I Y onfy

QT HET A< gt § W ofy snfy
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[=t wE]
®1 TW TR ¥ gfw o™ & Y
g faarg Ik o= =1 9w swEr
g |
[Mn. Dspm-Spum in the Chair]

Esfﬁw ﬁwvr«tmqvgmﬁ
| arewrs wwwar g, et ww ot &
T FY TJIAST QT 4T fF AL I8t wrAer
T § SR fery gEEl 9T SEmTaAT
W & I¥ IT T oI wEAT
gt g SR g gt of anfa gaw
=nnfa < e T @ ¥ @R w1 W@
€, S FT IIET | AT Y 3T AT
I TG WHF I AP F aF
TTEET 1 w47 B9 | femv e @

¥, ¥R< THRT W WARe & § aY
Fgre W & T ' g x § AR
wr Swer Al ST AR arfex 7 a8
g fear srar]” fe dga< 9g v 6
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AT T F ATTT F IETHT F I,
T AR ¥ F1E AT v SEEAT A

FR arteT § AR 3@ @ AT qAH

ara g 5 fog 9o ¥ at@ wfa
L T TR AT AATAT [T § |
F ary € axas fe gk agh A 9
Mok kS T IS T Wt ar
o ¥ frar sgar aww AT ik I K
mﬁmwﬁa&tmﬁ
SNFr T T EATIAT T TS AN ar o
Fg AT qfa =Y STE FJ]T F A ATHL
N §T € WP F Tgr @ § AR T
N IF & At a7 9 F foF gEr ax
Y B § Y & AN o 72 e s
& o I & 9T q3 ATy & A a9
98> afr wY Brs A ¢ R 7fz 9w 9¢
WHIHT ASTAT 74T, AY  JAI(ST &
srfew M S s & fog ar g «hed
frememis il agame s dfr
el ®1 @STYL, FSHFA AT FGIT
I W AT EY W @M A qger
Y § A AITT FT HFHT 3T AF IGAT
® N drr @ g oy € A e Tw/S
afq &1 @St 3 ST TIAT JZTHA FT
TIATAT TWeGe | q4TE g1 A § 4
qOHA § FRC o1 #r fgewa 78 7@
& 3T PR ag WSt 99 FY 9"
#q & IR § a1 gt I du T § i o
FHEINF TF > WA AR I H
T AT L AE WA g AN 7@ W
atfaT & Sfra frg #1 g §, srfax
# gey ®Y & Aoy T qET € AR
=g ofe § O ST AT Ty § @+
firar &Y, S aTT g 9a7 TS FEA
Efr A ¥a= 0 THaT H W FE
wfY fore 1 g gt TR S SN
&Y 9] ®1 arey gy T fiq A & foq

XY T qET g )
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=y w3 & oy fgey ®, e<rang
& fee & wrat anfearh @ §, g
[T R = S IGA & IF H FAOT R0
s SV ¥ ag $I A O ST
# sav 91 &, dren frarg AN TIF
Y srq7 A7 & 1 R Ay Infy AR
A oy o e war g e ¥ R
o W, @ A weet faarg iR
o anfx & dadi qraS GoeT FA ®
foit 7Y § AT I FT HAST T T
wfere o g | g Tl Arwfaare
o sa7 w=fo & AR frg F W AR
faar sk AT FEHT F AW @D
a"at’rtréﬁrmﬁ:é%é,wma’t
T ® T T GG v e 9=
ag wew faarr Y §, @ T TE
T AR g_E a1 & @O § Ao
firg & TTg 98 free IT9 AR IAq T
Iq SEHY T oF T 7 T=AT TE &1 A1QAv
% aF qg A= w0 Gfere W
g S M oot S F I 3 F
w7 & Wi fafasit ¥ aons A A9
faege a5t € AT wa s fedr o
gor ¥ fagar & et &, 9T 7 Al
firdy ¥ 991 ®, a9 ag gEu faarg w3
& T wwdr W IR & A=Y L 2E
o wT T E

Sardar Hukam Singh (Kapurthala-
Bhatinda): The hon. Member wants
emancipation of men?
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R fAaE s I 1 TES TF &N §
Ig F1 faaE gar, 9@ TG B§ W
= TE @ fee vE A A ¥ A
ﬁﬁ,iﬂ'ﬁeﬁsmﬂ'@a’raﬁwﬁ%m
FT It | A W S TE a fee =l
¥ wT I | W THR IY AT A H
@ a7 T e O Ty FE qE iy

Y e i f

% ¥ ToTH | gurdy afew @fT ¥ A
WY oF WA FIor @

FE T FT ATER T A9 T AT
FATT ATEAT § | v § arwl ¥
T aga s gar & | T A
T/A AT AR T T I® AT
gfr, = fol § gEa ST W T
qMEAT § | T H T A W N,
R TR TIEAH T AT FT HHH
g fF Fgr g feral o F
7 ety A & 1 FEr
qx = gaar syrr gar & v
Iy R FaWIIE ¥ R X
ey 5 F oY &Y § a1 99 &7 faar
g T o7 Wie a1 § arfs Ia A g
REJIT TR I

st serewt (FmATegE) - faw
TGl § T 91 &= 7 ad¥ |

St WP . AI™E AT FT IH FY
SaTeT 9ot &, Sfew wd T A v €
fir s @ A A FT GHEA AT § b
@ oy ug G fF awsEe |
ag i gmar & fF sFR wE o e
& st & a1 9u fagar o W1 gwdh
g 31 & fod 99 & s e
adi e & afew W F e s Wy
gt wgTe T @ 0

Mr. Deputy-Speaker: There is too
much talk in the House. The hon.
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[Mr. Deputy-Speaker]
Member may wait a minute. He is
making a very interesting speech, and
let all the Members listen to it in
silence.

Sardar Hukam Singh: He is plead-
ing for the emancipation of males.

=t wiwg : I shall speak a bit
slowly.

St fagar et ¥ sgUs A R &
§ g yswT ¥ fEeres seewh
SEFT I FIgR I A/ TV
AT AT & JarsA fF ag fagar s=r-
|7 § | 98 I R & | e
¥ gesi &Y AR ¥ IR TR A
|/ ArEl #r I ¥ gg swfww doE
& 1 T D A =T W T
o7 ag fag faarg X aws fadws
HIST I/ T | F147 747 § | a8 qga
IAA & I T T TEFR FET Tfgq )

TR AT A F g NTH a8
Fgr =gt g fv foag & fafgos
fagr= =7 9T FAT Irfed | 7% B3];
A 98 WY H GHIS F1 SHILT HgA
faar e av 1 = o wagerfa 7 @
et Y QU HEdT § HHTST 9% SUTAT
I foar 7T € | AR I wHWE F FaEr
Frar oy fF frag ow afus e &,
fora a1 9w kTl ga ar swgia
Fo 78 € afes gt g gae
JaT T | zfed I faAt 7 oeh
M @I ST F AT AT ITF O
& 9 FF IT 9T IR qg AT
9 AR a A feg warsr wrar § B
far g saw fad gu fely s
T fqar @ A& ST Fwear A gk
g A€ gk @Y 99 &1 frar Sy @t
F oo AT § 39 FY W = A T own

wTIE FET T3 1 ww fagrm 9T feg
TS I WY feeary wear &, sSer aF
AMY T AR, FJifs ATSFS  qheEe
T AATAT & | ATHFS sgFRPTT TGHAT
&1 fagra W = @ 2 | =Y R
€, 39 & Ix arfw & A WA
AT, FATS 2T AT &g Tfear & |
Ig & Irg dgF afAT ww F@r @Y
mmfrrra ofa smar | sw spfenra
afarx At Tear WvEar & A} e qar
qET FERT JHT FTAT ATIA & | TAAY
HfFara @THAT TF T IGH I |

T F wiE T AW, TR Sew
gags faarg #Y q9r &, T® W4T ®
HTTT 97 AT TF HTCATH 7 STH HAT
& 9T 3 3 o fFer gEd s §
FH FIA § 1 T F AT TF g
a3 fie &t guy Fiw fear wvar & fF ow
T & fod, B 7 & o &y ag fue
FI TG B, AMAT AR T FFI_

siwet fasra o (Frar savs—
HEF) @ AT TEF IR TH T T TG
@ & 1 3% ama afal 7y s § 0
g1 a7 v a% frard Wy @ o
H:NfF

st wiE : ST IS WY &Y, IR
g A 7@ ¥ gewra ar far § av T
ot AT § | EHA AT A FET AT E,
# v & uw Grara oY | AT ®
=g weqw fogd@ SR wSuvE A AQ
MI;‘.!a

sl fewg ot - ot W, ¥
FHEA F AT AW A H AR
TG WAy Y T AFgA A0 A THO )
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s wivx : 9@ feaw & amEv

ag g 9< FIWAST ar FTIE H AW
FreréNda g & | OF AT gR Tg
FgaT & Ot WO W aH T REWT
g fr firg gwrsr § 2o ufawm Sl
® aOTH FT FAT ST TATE § | I
#g Wger & a1 @ F A g I WY
arfe T g M ARTFAT FY g 9g==
I 3T 3t gguTA FC T &9 | ¥qfe

o R gyl ¥ fog garw & sAf
w3 |

F g faw &1 anEGs g wifF ag
st femg faamg =k qom faqus smn
war E, g S orfaat s A=y sfay
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Hr qoTF *F TSRS AT = 1 TS
& WA AR TS AT FWAFT W[
qE, afew o ¥ WY SuTEr qITE WY

R 3w | wanfew & @ &, 9% fely

qoITF FY TAT F fow ¥ fawar a@
@ &, 39 Y WY gH AT ErT AR
qfir Tay afsdl 1 o T4T I A F
FrEAT W |

Iq g o Y@y EF fF 9w #®
T IO 2T ¥ FawrgR & s wer
o F gk § Ifer ¥ oqwy & &
T faTSit $T TF g T FHT A
et 9% wrIg ifear § faoge & TR
featsr &, Sfea g7 IF T wH=TT FFT
&n 1 g qum Emriwar § faoax
ADFET T F = T Tfed 1 F
Tq ¥ gV | TS AT AT T@AT
SR

IuTSHE HEed, # &Y A9t o< fawiw
&R & IR AT =TRAT E \ TF Y g
ATE S &, d9q faarg w1 dShEe
FEO | ST F T W T Ag FEAT
TmEar g v fEsw w371 Fieh, oS-
g FIA ST GGT FIA Y G, 37
Y BT FAST B T ST BT AT qA@A-
#ro = wEET ® &, AfF 3w 99
FT GAOT FT @ § I Fifgd
FqifE afe g foor =1 § tor=qw
F T AT qY T SN & o7 T
Frgfrarsrs g9 1 7 gwewer g
fa>or art w1 Sy ey 5 1 Afw-
T 2T wrfed | 7E a4 W R
fir gX oF Y T ¥ F & .
FT thaely w1 | afew ow a@ &
T d=r §F 9T IW &T fagwT
fao 19 7 T § I =R ¥ frarg
w7 R fr T TAF ¥ gL
& wEar g 1
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[sft srig]

TF axF Nk faarg fa=8z av
Ffewres Irm ar faqrg #1 9 d
FET FET & AR A e afg
fesfir aTE ST 37 FT Y T
%1 afas fSar sgrea w1 fear T@r
2 | 3fFT g8 ~aTeT o = ¥ wn
mﬁ:agﬁ%ﬁ_as%ﬁ'ﬁﬁﬁaﬁm,
T Y WY gH Trse FLAT ATfed | FHF
WS @ AT IR FT AW T G, U
RgTa F @ TS ATE B TgT AT
gt € | | T T FT AfEwIT 9961
FY faar 9 ? gW A T A T a9
N @ ) & 5 o e s ¥
& o=t ofa ¥ faag =87 FX =y

grmAr iR IR E @
qdY srqeqr A O S=ray w1 frow
FH F 1% fomra T8 &pft 1 S &
ST F qeATy ¥ I W e |7
q4 |/ 9T ST T TF IT & 7AH
F W o F1 afte w7 & 98 adfrs
FI ¥ | OGT FH T AIHA T A
sgfa sx gnfr )

F@d g & @i frarg ¥ Ty
§ FEAT ATEAT § | dgT 9% FEr T §
fr war frar A T Aifedt & a=
oTEY &Y Y § | 59 G W F AT #Y
fagra & X TS FT ATEAE | ST
FTA =1 anar & FF g Y amw Imw
¥ Iy A€ FET & @Y WO o FEA
T Iy & % 8w 99 *7 wi, av afew
T AT AT | A gfer ¥ ToE ST
g o S9 & ura faqrg v o @
a9 F@ | g S F9 g Frag
N oET I RE TE TS AT
FATOT AR Fgitae faqEl
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W TH ® &1 O T THIC A9
oF AR frarg & @7 +1 fawqa s@r
A & AR A AR gmx faarg A
TIATIT 2 X Iq ®Y agfaq TR )
HATAFS AT TAYIT 99 W § ¥ F
TR X ®HE MfeTr H wg=w faar
S § | feg W 7 ol ) wmve ¥
T fqarg ¥ ST A8 & T °9r
AT W T faga Y e w §
frar & i ¥ faurg 78 ST wTRE
o1 fradr & el w1 s w=¥ &
&1 | Y A X FAE g ar wre Ay
AN FT I D, A I T a
TS &Y & A TwdT 1 A ATT HY GUTH
faarz #1 a&< QAT Trfegd | @ ¥ T
safa rft 5 a7 N s FH A
safa w92 st R st 3T
™ & afafea g=e Wi g v
Rt wifs Jw ag = ST 5 o=
qrag & faarg & wwar & @ W I
T I AR TG AIT A 7 & et
FE S | WIET T AT FT AwA
F fod, 9= 1 INT 9@ @F ¥
fod &l g=rrT &Y Y FEAR T ]
I F fou g &0 § 5 i faarg
T g fagr oo '@ w7 faar & Sy
| I fFadr ofr drfeat ar s Er
faarg &Y AT 9rfEgd \ T g A
qH T & FEAr & |

= 7 gaT ¥ ag faact <A [rgar
g 5 ag 3w & f5 g # fEmg ¥ o0
fagrat § ofcads <= =rfgd, 957G
e & g F1 g AR ag W =
<@ Jrfed o S AT araw 9% T
2, o fordal & TS T FEH ST AT b
wafed § @€ ¥edr wEar g & W
3T IR AWAFT I THFS A HFL
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afes qadt WRdr deFfa F1 /@@ g
sqar faarg IR gt w1 faswe
FAr¥ | Fq F A & FEAT AT_ATE

10 AM.

=t aswrwy (ATRT) : T FJTIHT
gy R § fr oaga fedd B
AT AT TR A1 H7 A7 fqm 1 o7
T far A=A E N g AT
AR g ag AT § £ W fare Y
qatfosa fre awg & wwdt & | &
wwwa g fr g fod ag dga= &
i g7 39 i <o oo & warfowa =i
& Y & 1 a7 S ag WA § froaw
fas g = T F feeTe smar @
R Ffrad AR 9 IW F g
qARAT & | § TF ST AT F A
TET STEAT § | e ag & fF e ag
g € fF oar AR g9 ey 7 3
T ywd fsaar § € 1 fafexwr e
& foaerd aw & o7 SwY F sma
Jg FT T IS, IT FT AT AG WIGH
gar go fF agr #7 sal w1 g
qgT U & | AT AE IWET AT qaw
AN 1L Tt Y | I IHE F a=qTHT
¥ T He=ar f@ 9 4, IT FY a7
X 7 fean srrar av | Fata afeat
®Y afear s @ S oF 1 gafeg
[T I F S FT | T ¥}\WT 97
Tg & aww fr fog orer & oy O
Fi1¥frTag o & H v g
T AT AF qY AT FT ATEA A
1€ gur farer a8 & oY sfaers I
¥ dar &7 AT qF AST AT W®T & |
& a2 =™, v g sw 9 aader Al
w TR, frew s o & 1 TR TG OF
=y 7 = fav—rd—r gfae
TEY 1 I F 9y A T S o
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afer g w9 a9y ¥ fow & T
AT ATF T ITT FL FHaT 9T Shew
@ F ag wrpr gen fr ag adww
oft 7 @ R A WA FEw &@F
Ffdamradig AAfad &
fa™ N gfae s 7€ 1 @ T
e g fir ag e O Y @ fr
s & frd g a1 3w § w1€ aiq%
Fgm A EW |y & Fr oy @9
T F SIEAN FY I Toad & TR
ot | AT A TAAI FT T T A
3fe a1 ¥ 7 F9T w 62 T )
iR AR gem dTT @
™ f& aadfesi =@ &
IR THATS F A T Fg I A 9
# feg o9 X g ¥ I@TT gu
qE TS F L€ H A AQT FT IS0
IR ¥ TUET w1 FFAT @ v, 99 ¥
St T IR gE, S T}
ST qET § A9 A § | 9T gF R
aei frgat & Y @ 996 T
Ul @Y | STHRT AT F T T gL T
fear 1 av otw g e af G §
I § ¥z gaTAT Y §, X IR A Tg
FLAART § | T IS G ATAXE
AR owe W Fo @afaat v g A
T IT I FET qIA &\

I ¥ T1x ferge 9% qEewEl
FT TEed GAT AT g & & fr X
farstl w1 wwEeT FET 99T A
g faet & g=fos 9 1 57 9 @
Swt Y 7t qerT gf e st st
&Y AT w2t ¥ a=E AT T awEw 7

g A 7y Fgax gwar fr @@y Y

Fafadt ¥ wfgat s & @ | =@
T a5 far a7 1| = a<@ I
& g ¥ g B q=9E & foA,
I &N QT ¥ fod womR fear
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[=f7r =]
I oy feT ag Tl w7 Far
¥ F wdf & 1| qg T e e @
H1T QT fr g arfery d St S
T, 9 W Wueed fedr A oAy
war ¥ ge Y ) AR & F R
off 3T A uw =T FT g oA T,
TE AT T £ AR FY WATE | TG
N A 7T F a1 4T FT TS T4+
FA AT TF ®AT & | fFT ST A
ardw a2 #r 1€ fr ™ F e
RS Ll oifed | e IS ol
Y QO F® AT WS wAT A 7
FH & | @ St g« gF Fadfeat [
7€, 3 ¥ for F Pl *Y Qw 7Y W
=rgaT | afew AT FET Ay & fF ¥
ot 4T X TN § IT FT THFEST
@ & fod V@ § qEder @
IR E | T AR ¥ I T W
AT ATEAET A gadfear f E ... .

=it aree Wo faw (Faor qo=-

m)z On a point of information, Sir. -

-

§F sg ¥ gor wwgar g fF
AT I BEaARIAWA R a7 N
FaAr s AT AT FT AW F T
e wE?

= FEEEL . AT [EA(OH
Fafl # feg e o St § A%
qaafow 9, fom ¥ T &1 BE
Wwﬁ,mﬁﬁ%uw
aEw wif & ark wwy feera R
o § W 97 w1 g faar s
é,g«&;&ﬁ‘aﬁmm%%ﬁm
mﬁﬁmw@mé .....

(Interruption) 1 am not giving way.

Mr. Depuiy-Speaker: Now the Con-
stitution provides, without any quall-
fication, that any citizen of India above
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the age of 21 can come into this
Parliament. The hon. Member oppo-
site to me just now put a question as
to whether the hon. Member has got
the educational qualifications.

Shri R. D. Misra: I meant know-
ledge of the Vedas.

Mr. Deputy-Speaker: Is that a dis-
qualification? Any hon. Member may
ask for the source of an information
given by any other hon. Member. It
is not right to ask whether he is pro-
ficient in the Vedas. An hon.
Member who is not a lawyer may talk
about law; similarly an hon. ‘Member
who does not know Chemistry may
talk about Chemistry. Every hon.
Member is supposed to be a Saraswati-
vigraha.

Y AENYHET : ATSFS ST AT
2 s gw waafes S B gEd Tw=l
#F qz T | AT IS Y et
F ¥ gaveT faar ST &, @Y A0 IE@ H
fordt gw & g fir T oY 7y T F
M § FOU @ @ WA A
@ g A ETEw SR e w1 e
ZaToT 2 & A AT AW IT FY gAY
33 ¥ QT Sy & & St feww
SHTR FT SN gATET A & Y qg
mwwﬁﬁﬁﬁ?aﬁ’na’rﬂ‘
AT WY ST @ A1 5 T IR A
# gy gEw R & wofes Al
fearett # aadifeat fear w30 a T
I FTH TG ATAIAF AR TR T8
gﬁqﬁfaimmﬁama@‘
o, wifs anfex gw ad wlwt
arfeeT w4, oY gAY gEer srfeee fieat
X @ e 7E o N T Sy o
S FRY o T TS AR & T A TR
s geTt F feafead a4, Sfew
1ﬂmt@méﬁsqﬁ*tmw



7189 Hindu Marriage

AR dFfa & T7 9T g7 =L AT
e N w7 ¥ feafead sk 9
FY IO JgF W T & I F gAwar
g fr e gw daT 77 F feafeamd
g A g R gt ¥ At Al wg
REafr ga 8 sr @ & s &
wgwT 5 ag wrfa &7 ant 76 & afer
ag et @, e kg s w )
wfed aug 7 afg F1 989 §Y
ATTHAFATLEE §H A9 ST § qa-
&l F AT el | s ag Sy -
Ty gETS ISTAT ATt § R Ag wE
84 & faors & a7 Y, O F agm fF
7E AT AT Y qww AL ST =fed o
T o Ao AT g1 & Fr o g
e snfa & gar & fod @ sy
TJET FEHAT ARY & a7 FeT ohar @
fF &9 dar 5@ FT Ffea T8 &
Bfrw a1 a8 AT Y € F a9
F I W W 7 AEdafew e ¥
FaFfr 7@ & | g7 7  Removal
of Caste Disabilities Act, In-
heritance Act, Succession Act HIT
Widows. Remarriage Act g1/ & |
FEI ¥ S ¥ W oAy
fFre s & 5 o0 & avd W
WY gU I TH WRAT BT FT F HE
TG GTATESTS FT[T T F K FR
¥ fou oo 59 o &, et qr &Y
we ¥ wrw & o ag T wTE
fogeil & a9 el ¥ T e Y
s W | wEAr WA g fFosmrx
I T CHT @YTS &Y A A 6L a9
& 2, afexr ToT '™ & | ¥ gEwen
g fr g7 g R o oy F aofiw
FT TFT & AT gl g7 oo o9T FQ
g, a5 H wf agfaa T a9 @
TR EE A A e g W aadifoat
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%Y, a¥ F1% Forg T for g w9 w3
FgarT X ge feafead sk R
T T T L, A W T wAST T
fremdsT® I

@ T 9T 1 ¥ Ao =f-
T W AT & i oy sur gy Ady
g afew ffaas aFr o9 wka ¥ I@
@ 98 I 9T *T =T F9w 9@y qEgt
od AR 1 7 dF F SPT T gl 9949w
T FETAT | AR ATH FT ST oG
AT &= S 47, ¥ A 9FS qg AT
AATE, I W IE TAT R X HAW
SR 7 dudl TS | FAT TAT B AR
gl F1 Al A 4T A7t ¥ = F R
Ffex T Al S+ a8 oy T4
FHHTAT AT 91 fF =9 " geE w1 9K
ofa SR, 3feT sv 7 ag faemar
HIAT g7 5 T & I F a1 g S
TI7 g&@ Ao 1w aw W o T
wifa® IT FT FASTE AT 47 HT ST
9T FHTST FIRT 39 a<g & "wrfow f&a
S 9 | ST AR IR =T i€ ¥ AT
faar X S| ¥ Taemr i 37 F agt
ST It § AR feml ara =9
TATST 9 AT ST & | 87 Tl
f& g f5dr v =@ st AR ey
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F gy Fewr ff A fgwar ¥ 4V
fpT a1 § TF IHET JET A«fw
g7 7Y fraae & §f IR 78 frae
FT FTE a9 T TE AT, 9T 7 A=A\
+Y ITAET G F fewr ¥ F W
¥ = frgT AT, SRAl FT ITEET
"eFTe 7Y frar SR =9 A g few
qEet i & St Arl Y fraa arsy
g gl IS F TR AN AT FLITH
BF A arfrrT o fed 7 R faroaa
F g w1 fgeqr 7 frar @T AR
FaRa AT AE F R FL A @ AN
7 F IFSTET ARSI FT ggra T F
|F | Oy a9 e e & S AT §
=% *% fed 7@ § S St 3 7Y e
=Y ZroT 7 STST AT & T8 A A IS F
qey guTt A erdaw dur fear § AR
IMT g St AT afgAt X AR
Y 3T ¥ @F gy aAfawc STy
A AT T @ws #@ faem
& fod O ST FT TATAT FA AT
g & at ag *rE e 7L SR SSgET Y
A w9 o7 @ &, afew T v
Y gw 5 ¥ U F I Hifww 7]
w®E

=¥ fa T a<F A gC X 47 A<
s fr o9 fae & Iga @Y sr=o ad
&1 Tw aF ¥ ST TR W H FRE
faew #Y war &, ag o qf § o=
& gark forg awrer #1 @rEeT $
wa fear & R & gwrmar § f ag sa
qﬁrmﬁwmm%a@gvﬁé, 11
& & faee & 1 ¥ orel 9 sy
”‘gﬁzaﬁwﬁﬁaﬂﬁﬁﬁw%
W § AT H g ¥ T
guafeq Fw F A I @ AT
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war & 1 S Fg AT e T E WY
TR TN ¥ R AR T FAA
gwy g, Gar AT fame § @R =
fod & o= fas *1 @wa F@T g |\
ST FTe § OF Ao w1 e
A = T ArEY FA FYAAEY TE
ot I gmTeT § ¢} feew & oWl
7 far® srrar & 9 *Y st w1 a4
&1 F 37 1 O feraY s ¥ A
€ T AEY TeAT Agar SfeT 39 A
oF FIWST goET T Toa1 A IEAT
Fax faar § 1 S ® 5 A9 &
@a’rgvﬁ#ésﬁz‘sﬁﬁ'&mwﬂ
F, gUEIEE I Nl T FTT F
T@Y F{ ST F HiEw A, A ag T
TR T AreAl § " oA, o qT @
& g

TEX T Y TTEAE FT I F W0
&, 3 ¥ fod § o1y #Y qwors fr s
feama @At ST &Y o 3G9 v fredr
st & Sfe FaF T8 B ¥
I F T TOTE FY ¥AT 9y ¥ & TEY
2\ T Heh S onfa & feg €,
frri¥ fiF T FT[A ¥ AT ASTF ITH
a@ﬂm@mnwf{ﬁm
g & § aff gwwan v qoF = ==
Foamqui g ?

o= & Qrad =9 9T ST § A
g g & f% uF garfran dar 3T
T TEST %9 & W F gwwar g
fF enTT SWIRT gH WA ¥ 518 &
fad gATeTd Far AR TF I Fawr
T X @Y gd ARy S| F a0
19 2@ 7 TE faedl | F T<E A
v @y § fr oal o gEWl @
FATML AR &, IR WY TTH T A
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ST *HT ITE AQ 8, saf 5 e
TRigw T wrA-uTawd ggfa wreE
2, agt =T & @ &, AW A "
3fFT AT G ST wETEIR § @A
2, 97 ¥ ¥ ¥ qarfasw T 7T 7<f a7
Ie v @ 1 gar ar & € fr st
sfgAmT Gl &1 & 1 wEr Al
FT g AR F& 7T #7 & 1 g AT
#ry 7 & TEAY | W AT WM SgS
w1 warrr wrfgd 5 g7 svd wuEw
F OF Y IE@ F garfar a=re
FEQ TS JE | ST AIET IS gidr
TEaT &, I T s gwar g+ o
¥ =S A @, @it fa¥wra=
e &

“Change or death is the law of
nature.”

fog & F1€ I 78 v g w=ww
a9 T8 §HdY | ¥ fFEY T s
AFAL § FF 4T, AhS ASHI ATEH
T wgr a1 5 A9H AN g% J@T o9,
S #F gET SR & | g@a T W
Fad, & wwar § 5 A s € &
FEY BATX ATA HE AR oFF AT
A FT JIEE FF A | AT A
g FIA I WRE, Q aF g fF &
FY g FET I 7 a7 98 5 W

wE FT SEIETR ARA wAT gm0

3fes T M F I ARGV F¥ KR
we 9w, 9% 5 fasaa 7 &9 &
FEIT AR fF O AT & € we
&Y g & | MRS 71 Sy gar afaw
FRART &, Ag Q9T & fF g™ X
fogrsr ¥ ag=arT STam & 1 ARfeH
FT AST ¥ &, THIT A NG FTF1I7
| & foq oy e g7 F1-FET D,
T B T RN qaey § 1 Ao

200 P.S.D.
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FE @ T Fr AT AN E 1Ty
W T FdAT g v & F T
AT AW Fgar AT g AR o=
T@aT & | FIRFEEr FT gwTer aE werewT
gizufod ew 3@x & fr = fas Y
X W gH AT G qIEr & |
T | & 5 gwTt gew A A fe-
fere dres 7 aga st a7 W
TR T ¥ S g F § Fr Frgearr
# AR T Tt @ @ & FE
gAY &, F1% *fame fafre< &,
FE AT & 1 gg T gifaw w%
foar &, ffT @O <% &7 WA
& SHTU GHT ATE A 9@ Wr a |
TT FHY FT g7 gL FAT AfgA 1| 5T
T T W IE ¥ I F g TE
43T F{, I¥ I IF A FS A&
FT TFHA |

LI F I F oF oqas IS@Ar
T AT F8 IE 97 5 STE@ T =T
7z grm, fr fegeer & Swit FfoR
g TEET NI, TF F A @A AT
FIE FT | AT 5T I J g€ T8 W
ISHT AT AT & fF TugaT a0 ¢
far | wEE TS FET W Ow
I STRAE T & gHdr & | ST
¥ gamar § 5 3@ v 7 oW A
o A& € | $9 W av faw ag -
T & foF S e favg R #Y A
FT EAT &, ST F TSTH 4T AT
FT TF W7 | ITFT S §T 397 A98T
Sale s aTeIerfoa @ d
FE g 78 & | AIET T AT A T
FT FE I FH T aww ¥g faw
&Y oTar §, 78 L I 7 facge b
qr$ STeft, afer T & Oy S g gy
TgT X § IT T TN I Frww @A 0
N E T T gE AT A
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T T AL AR fF TF A T
Fralr sy FY Sre [/ QA A FH0,
ST gE WE FR OT SO AFHTR
Srfr Ay drER WL 1 w0
frfy T F Sre F T8 a8 T
5 forad St @OF S gFA &1, I B}
agmﬁaﬁnaﬁtwmtﬁ
*E G AEER A T & wE @
qETF 3 S | =W FT AIST I &I R
Iq T AEEE FHUT AE ¥ AFAE A
FATT 9T § |

v fararg @1 S adET W@
foraT AT & 99 ¥ R a8 FEAT ST A
grn & W .. ..

s @Yo Wo A : A FTEN § |

dfeqr sTET I WWA  ([(ST)
g % §9 ¥ A I & IF |
Shri Biswas: There is already a
jaw enacted to deal with that.

=Y ASFHT - TS a1 g Frarg
T wTFET T8 AT | fRave o1 7 =t
vﬁﬂmm&mwéaﬁs’rﬁ—rm
£ fr @iy faarg 7 & e
I F FTST AT | AT ITH AE ¥ T
o agT adre fastasr at faa w1 5
FTaw A& T AT FiE W G A
FHrary Rt 1

st aF TSR S WERET
AT EITF AR A T qgd AT
& FgaT ATEaT | W H Tw G g F
7e w=h o &, 3few sw F A
+ft ga< frar war & 5 ose R
wE F AR T &Y, av T fHAr 9
€ T ¥ A9 AR 94 Arexr ¥ A
£ fF gx o= wE FY o & AR FT
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wifeR, fFw @@ IA@ FA WY
THTET T g | & qer g4y Ss9
¥F ater 7 & 1 few arw =fwE\i [
T ®Y Y ST T FT € Far 5 ady
& fr sitorz 7 &Y, afew stoe &F
T fT IR FTHT & AV FTHT T &Y,
ar gEd Ty #Y o wwdy g 1 fewra
g qudar e § 5y fF oy w¥
sTet F WY g fear @\ W A €W
sETME AT AR @ fF oo
a9 X gEd ardy AE & a8 |
i, s A fere wex TE q=1 & I
g fr ot A & ar g I W I
wEsT T o, @ ¥ frFar s oI
Shit F71 ware g fF gy 0T Ry STy
fir ka7 Wit ¥ TS F I, SG9
fr = o>faarse 3¥ & | SfFT S
g 9 ToF & grom ax fnix g I
fir it smar fagrse ¥ g & @
g, a7 fa® 9% ¥ a9 § ar fF ag
IT FT T 3T A A § | T AR
¥ ag & Twar § 5 gw ag aoiw
T ¥ fir e # wof ¥ gEd Iy Y
%, e spfy ag grea G T8 g
& fr g AT JTIR @ ROFX |
udY groa & oY 3 19 fao 7 fear v
Tgr & =g fagena Fr grea 1 [WA
gT wTEr €0

Fzofaes NN TERAEIF@TE |

Shri JRaghuramaiah (Tenali): Two
extreme views have been expressed
in respect of this Bill, one that it is
very revolutionary, striking at the
very foundations of Hindu society, and -
another that the Bill does not go a
long way. Well, Sir, the Bill chooses
a middle path. It treats the subject
in a moderate way. I say in a
moderate way, because there is the
feeling that the provisions relating to
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divorce will not be really effective
unless there is the division of pro-
perty and an equal right to property
is also given to women. There is a
good deal of substance in that. After
all, "as the Hindu society does now
exist, women are more or less de-
pendent, in a great many cases, for
their livelihood on men. So a woman
who has no other independent source
of living would naturally be very
chary about taking recourse to these
divorce provisions. And not only
this. There are also two interesting
angles from which this Bill is attack-
ed. I was talking the other day to a
group of old ladies and explaining to
them the provisions of this Bill.

Shri Biswas: Ladies are never old1!

Shri Raghuramaiah: They said they
would take some time to consider over
it. And the next morning I was sur-
prised to find there was a telephone
call: “yes, we have gone through the
Bill very carefully, we accept mono-
gamy, but we are not prepared for
divorce”. I do not know whether they
were afraid that the Hindu society is
so fragile and our foundations are so
very weak that the moment the Bill
is passed their husbands would
immediately go to a divorce court!
On the contrary I met men, a group
of them, who said, “we accept
divorce, but not monogamy”™. I
suppose they are interested in having
some more experiments in life! Well,
they must be very hard nuts. As
somebody said, a second or subsequent
marriage is really a triumph of
hope over experience. After all there
is a feeling in this country, I think
a very deep and profound feeling
that as Shakespere said, “hanging and
wiving go hy destiny”’. Even if we
pass any number of pieces of legis-
lation like this, people are not going
to rush into the market for marriages.
We believe in destiny. We believe in
permanent companionship and perma-
nent relationship and nobody is going
to disturb it. Therefore, I cannot
understand why some people are
chary even about the clause in the
other Bill passed by the Council of
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States that divorce should be made a
matter of mutual consent also. In
other words, if both husband and wife
agree to divorce, then without any
concoction or search for an artificial
co-respondent, why should there not
be the divorce? In western countries,
you will be amazed at the amount of
concocted evidence. It is a hunt for
a co-respondent. Though incon-
sistency in temperament may be the
dominant motive in obtaining divorce,
the irksomeness of the law is such,
the requirements of it are so severe,
that they go about hunting for a co-
respondent. I think it is a very
abominable state of affairs. If two
people by experience find that they
cannot put up with each other and
if their life is so miserable, I do not
understand why we should drive them
to contract a venereal disease; why
we should drive them to make a plea
of impotency and why we should
make them resort to all kinds of per-
jury and objectionable things. I think
there is no harm in’this country because
our foundations are so secure that the
marriage is considered such a sancti-
fied institution. There is therefore
absolutely no harm in providing that
where the husband and wife agree
that it is impossible for them to live
together they should obtain divorce.
After all, marriage in this country is
not as it is in some of the other
countries, a three-week affair. It is
stated that in some of the foreign
countries, in the first week the
husband talks and the wife listens; in
the second week the wife talks and
the husband listens; and in the third
week both of them talk and the court
listens. Our marriages are not so
short-lived and we have no fear that
people will break their sacred matri-
monial alliances as soon as this Bill
is passed.

As regards the judicial separation, it
is very surprising why a provision for
alimony is not made. The provision
for alimony finds a place in respect
of a divorce and also permanent
termination of marriage. Termination
of a marriage is something different
from judicial separation and I would
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very much like the hon. Law Minister
to tell us why this provision is not
made. In the Indian Divorce Act
there is a provision which enables
alimony being granted to a wife even
in the case of a judicial separation.
Where the judicial separation is
obtained at the initiation of the wife—
I mean for instance where the wife
pleads that the husband is cruel or
that she is unable to carry on with
him and the court is satisfied that
there must be judicial separation and
the court awards it—it is but right
that the wife should have some means
of sustaining herself during the course
of judicial separation. It is a very
important matter and an unfortunate
omission in this Bill. As I said be-
fore, I would like the hon. Law
Minister to kindly clarify the point.

Then, talking about judicial sepa-
ration, I am not one of those who is
very happy about ‘the clause which
enables judicial separation on the con-
tacting of a venereal disease.
Venereal diseases are of various kinds
and our previous law-makers were a
bit careful in saying that venereal
diseases in order to enable judicial
separation must be of a kind which
can contaminate. Now, the present
Bill simply says that venereal disease
will be one of the grounds for judicial
separation. I am sure, my friend Dr.
Jaisoorya will enlighten us that
modern medicine has improved so
much that venereal disease is no
longer a threat—I do not of course
recommend it—as it used to be. It
can be cured, I am told, even by one
injection. In any case I would
earnestly bring it to your notice that
it would be a great calamity if hus-
band and wife suffering from a
venereal disease are to be judicially
separated and thrown astray into the
vast world. They will contaminate
the whole society. It is much better
that the husband and wife confine it
to themselves and save the rest of the
world. They should go to a doctor—
our friend here—any efficient doctor

-and get treatment. 1 would, there-
fore, urge that venereal disease should
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not be a ground for judicial separa-
tion. Of course, there is a proviso

under clause 14 which reads as
follows:

“Provided further that no party
shall be entitled to take advantage
of his or her own wrong or dis-
ability for the purpose of relief.”

That is all right. But, that applies only
to a declaration that a marriage is
invalid or that it is dissolved by a
decree of divorce. Now, I seriously
put it supposing a husband or wife
contacts a venereal disease and con-
taminates the other and the person
who initially gets the disease gets
cured by taking the services of an
efficient doctor and wants to get rid of
the partner by bringing a petition for
judicial separation, are we going to
allow him or her to take advantage of
his or her own mistake? There is Mo
provision under clause 10 which deals
with judicial separation, on the lines
of the proviso under clause 14. Clause
14, as I said, deals with a declaration
that a marriage is invalid or that it is
dissolved by a decree of divorce. A
person who has committed the wrong
should not be allowed to take
advantage 'of .the provision under
clause 10. I therefore suggest that the
Select Committee should seriously con-
sider the application of the proviso
under clause 14 to clause 10 also.

Then, there is a provision under
clause 5 which says that neither party
should be an idiot or a lunatic at the
time of the marriage. There are some
people who say that a man must be
an idiot to have got married or he
must have been insane when he got
married. Supposing a judge with such
fanciful ideas happens to try a case,
the moment the husband or wife gives
a petition to nullify the marriage, he
will say that he or she must have
been an idiot or insame to have got
married and he will give the decision
in favour of the petitioner. There
must, therefore, be some standard set
down in this matter.
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Shri Venkataraman (Tanjore):
There are judicial decisions on that
matter.

Shri Raghuramaiah: I quite agree,
but when we, the supreme Parliament
are going to lay down a law, I do not
know why we should leave it to the
fancies of a judge. We can put it
down in the Act itself. We have a
right to say that and I think we should
not leave this function to any other
judicial functionary, however great
he may be. We can clearly say in the
Act what gquantum of insaneness is
required for declaring a marriage null
and void; otherwise there will be great
danger and many marriages will be
cancelled. It is but proper to give an
assurance to the people at large as to
what we mean exactly by this pro-
vision in the clause. I think the
degree of imsaneness or idiocy which
is required for an application for can-
celling a marriage should be clearly
specified in the Act itself.

Then I want to say something about
marriages among relations. In this
connectionn various prohibited cate-
gories have been specified in the Bill.
The children of two brothers or two
sisters have been mentioned—I do not
- know, I would like the hon. Law
Minister to correct me if I am wrong.
That means the daughter of one
brother cannot marry the son of an-
other brother or the son of a sister
cannot marry the daughter of another
sister. But, where is the prohibition
in respect of a child of one brother
and the child of his sister, that is, the
son of a brother marrying the
daughter of his sister and vice versa?
I feel that it is an omission which
should be rectified.

Shri C. D. Pande: It is provided by
customary laws.

Shri .Raghuramaiah: Even if the
customary law allows that, why should
we allow it now? Some of them
which are now .in the prohibited cate-
gory are allowed by customary law.
It is very common in some parts of
the country to marry a sister’s
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daughter or a maternal uncle’s
daughter, but we have prohibited
them. Why should we not, therefore,
prohibit this kind of relationship also?
I suggest that there should be a pro-
vision to that effect and we should
not allow the position to remain as it
is even if it is so.

Then, coming back to the question of
petition for divorce and also nullity
of marriage, I find that any marriage
solemnized before or after the com-
mencement of the Act, can be nullified
on a petition presented by either
party. You will notice that one of
the grounds on which a petition of
this nature can be filed is that either
the husband or the wife has a former
wife or husband. Power to dissolve
the latter marriage is given only to
the husband or wife; that means the
first wife who is still living or the first
husband who is still living and whose
marriage is valid, cannot go to the
court. Supposing a man has married
ten years ago and his wife is still
living. She cannot go to a court and
say: “I have already been married
to this gentleman. He has married X.

. Please cancel that marriage. It is in-

valid.” That right of petitioning is
not available to her, whereas it is
given to the later wife. She can go to
a court and say: “I have been cheated.
There is already one previous wife
living.” That is another lacuna which
I think the Select Committee should
seriously consider.

Mr. Deputy-Speaker: There seems
to be an exemption so far as that is
concerned in the Bill.

Shri Raghuramaiah: If that is the
intention the Select Committee should
make it,clear.

Mr. Deputy-Speaker: The exemption
is in favour of those marriages which
were celebrated before the Act and
which were valid under the law. If it
was valid to marry two wives....

Shri Raghnramaiah: Suppose the
second marriage is invalid and the
earlier one a valid marriage. A man,
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already married, leaves his wife and
marries another wife. That can be
declared void under.clause 11.

Mr. Deputy-Speaker: No.

Shri Raghuramaiah: Yes. Because,
sub-clause (2) of clause 11 reads:

“Any marriage solemnized after
the commencement of this Act
may, on a petition presented by
either party thereto, be declared
null and void on the ground that
it contravenes any one of the con-
ditions specified in clauses (i),
(iv) and (v) of section 5.”

Mr. Deputy-Speaker: Provided, how-

Shri Biswas: Look at the proviso.

Shri Raghuramaiah: To sub-clause
-(2) there is no proviso.

Mi'. Deputy-Speaker:
sub-clause (1).

Proviso to

Shri Raghuramaiah: I am reading'

sub-clause (2).

Mr. Deputy-Speaker: That relates
only to marriages solemnized after the
commencement of this Act.

Shri Raghuramaiah: Quite right,
Sir. Tomorrow, after this Act is
passed, if somebody has got a wife
living still, marries another........

Mr. Deputy-Speaker: He cannot.

Shri Raghuramaiah: Suppose he
marries, it must be set aside.

) Mr. Deputy-Speaker: It will be
bigamy.

Shri Raghuramaiah: It must be sei
aside. What is the fun of saying that
a marriage solemnized after the
passing of this Act may be set aside
on the ground that it contravenes any
one of the clauses (i), (iv) and (v) of
section 57 Clause (i) of section b is
that he has a spouse living. There-
fore, any subsequent marriage must
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be legally set aside under this clause.
If a husband or wife is already living
and a person marries after the com-
mencement of this Act, that marriage
has got to be nullified.

Pandit Thakur Das Bhargava: It is
void. It is bigamy. It is void legally.

Shri Raghuramaiah: Then, reference
to sub-clause (i) of clause 5, is un-
necessary.

Clause 11(2) says:

“Any marriage solemnized after
the commencement of this Act
may, on a petition presented by
either party thereto, be declared
null and void on the ground that
it contravenes any one of the con-
ditions specified in clauses (i),
(iv) and (v) of section 5.”

[MR. SPEAKER in the Chair]

And clause (i) of section 5 is that
there is a spouse living.

Pandit Thakur Das Bhargava:
Kindly look to Clause 18.

Shri Raghuramaiah: In that case,
this reference to sub-clause (i) must
be removed from clause 11(2). If it
is already void, there is no need for a
declaration that it is null and void. It
is a redundant and unnecessary pro-
cedure. In view of clause 18, this re-
ference to clause (i) of section 5 in
clause 11(2) must be removed.

These are the few suggestions which
I wanted to place for the considera-
tion of the House. At the same time
I would most earnestly urge that Gov-
ernment should not be satisfied with
a measure of this nature. However
important it may be, it is only a small
pebble and the country looks forward
for a more radical, more compre-
hensive reform. I know the difficulties
of the Law Minister. I know the diffi-
culties of conservatism in the country,
but I think we should be able to get
over all that. We should not be afraid
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of any social revolution as some of:
our friends were threatening yester-
day, and whatever we do, it is most
important that we remember that the
country looks forward to a more radi-
cal social reform. 1 think we have
done precious little in that field, and
we should not waste any more time.
I would particularly emphasize that
this Bill will be of no consequence,
and of no benefit, to the women of
India unless they are given an equal
right to property, and the sooner we
do that, the better we would have dis-
charged our duty to the country at
large.

Shri M. A. Ayyangar (Tirupati): 1
would like to say a few words regard-
ing this matter. It so happens that I
am a father of both daughters and
sons.

Shri Nambiar
many sons?

Shri M. A. Ayyangar: Leave that
alone. 1 have only one boy.

(Mayuram): How

Much has been said on all the as-
pects, and we have to consider this
matter rather dispassionately.
Marriage is essentially a human insti-
tution. We do not have marriages
among animals. This, after all, since
the dawn of civilisation—at any rate,
for five thousand years in our
country—has been on a balance of
convenience and advantages. Marriage
as an institution is useful for bring-
ing harmony in society, happiness in-
side a house, a sense of security to
either spouse, and lastly, in the
interests of the progeny, a marriage
or the continued existence together of
husband and wife, is necessary. All
these four items have been taken into
consideration from time to time by all
law-givers. It is wrong to think that
our law-givers, as many as hundred or
120 in number, who were responsible

for our smritis, have stuck only to one .

principle for all time. Hindu religion
does not believe in *the last of the
prophets: As Lord Krishna said:

Far gar fgadex serfniafa v
I ATAANH &7 TIRATH FATFIgH 1
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‘“Whenever there is some difficulty,
then I will appear in any shape or
form”. Therefore, I believe in a pro-
gressive course. Our Manu Smriti did
not stand for all time. After Manu
Smriti, Parasara Smriti came into
existence, then Narada Smriti and
others, from time to time according to
nature and conditions of society.
Therefore, if anybody says that Hindu
law ought not to be changed and we
must only stick on to what was good
to an earlier condition, it will be
reading Hindu law wrongly and the
approach which our ancestors had
with respect to this matter.

As a matter of fact. - Manu Smriti
was changed into Parasara Smriti. A
number of Maharshis went to Vyasa
and told him: “This Manu Smriti, the
acharas, wvyavaharas and samskritis
and others are so rigid that unless
we have a life of a thousand years we
may not be able to complete them.
Therefore, give us some other smriti.”
Then, Parasara gave a different smriti.
Therefore, this House is quite com-
petent. It is also said in the Thaithi-
riya Upanishad: ‘“Whenever you
do not have a written text regarding
a particular matter, take hold of three
elderly men of righteous conduct and
ask them what ought to be the course
in a particular matter, and take it as
your dharma.” Therefore, I fully be-
lieve in the capacity and the authority
of this House to decide from time to
time what ought to be the social
structure, and if necessary, to modify
the social structure. I would only say
that the initiative might have been
taken by the various mutts and the
matatipathis and religious institutions.
but unfortunately the present genera-
tion does not move with the times as
our ancestors. They are too rigid on
one side and too revolutionary on the
other. A middle course has to be
adopted, A quarrel between a hus-
band and a wife as to whom the child
belongs is never-ending. It belongs
to both. Therefore, it is neither
actionary nor reactionary. I do not
know what is meant by actionary and
reactionary. Both actionaries and re-
actionaries are necessary. 1 can

0
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immediately say I am not ashamed of
being called a conservatist. I think
every one is a conservative. So long
as an institution is not proved to be
false or immoral and no other insti-
tution is much better than the insti-
tution that I have been adopting, I am
not prepared to leave it until there is
a necessity for a change. I do mot
think a revolutionary  also has got any
different view. Therefore, let us not
accuse one another as ‘actionary’ or
‘reactionary’, but apply ourselves to
the position. Five thousand years ago,
in the Rig Veda, in the tenth mandal,
a marriage ceremony has been des-
cribed. Marriage is not a small
partnership on a document or a stamp-
ed paper which is engrossed in the
presence of two witnesses. But it is
a holy alliance, where two persons
absalutely unconnected by blood enter
into a partnership for all life and
carry on @a business, and when the
children have to come, they feel, we
have no right to leave a legacy of
langda bachchas or blind children or
other children with all sorts of de-
fects and deformities and throw them
as a responsibility on the future
generation. In the Raghuvamsa, we
have:

TR dHargTat @ faaarfeort

Marriage was intended for the purpose
of procreating proper children who
will be heroes and heroines to take
charge of the community. Any other
test was not applied either by Manu
or others. I am extremely obliged to
my hon. friend Shri V. P. Nayar for
his studious capacity and industry to
have brought out those two stanzas
vesterday; and in his own way, he
thought Manu was dealing with some-
thing improper. All that Manu said
was, do not marry a girl full of disease,
or a garrulous weman who will begin
to quarrel and so on. I shall adopt
it for all time, and I would even ask
my hon. friend to adopt it, but he is
already married. So I would ask any
other person who has to marry to
adopt this device absolutely, and so
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far as women are concerned, I would
ask them to do likewise. (Inter-
ruptions).

I do not want to be proud of any
institution which has been wrong. At
the same time, let us not be too criti-
cal of our anecestors. What they did
at a particular point of time was abso-
lutely right. Marriage as an insti-
tution in our country has worked well.
We have not till now an army of un-
married women on the one side, an
army of unmarried men on the other
side, and an army of children without
parents on the third side.

An Hon. Member: But there is an
army of widows.

Shri M. A. Ayyangar: So far as the
army of widows is concerned, I would
only say that as long ago as 1856, the
Widow Remarriage Act was passed.
But I would ask hon. Members to be
realistic and say how many widows
have been remarried since then.
Social evolution must be there through
the ages. What is the mere good of
saying there are so many widows?
Kalidasa in his Sakuntalam says:

sATeTagsy  FraeaeA

He says there, this is a flower which
has not been smelt. That being the
case, however much they may talk on
the platform, men are not willing to
marry widows; they only want un-
touched girls. This is the main point.
In 1939, when I was a Member of the
Central Legislature, one gentleman
from Bengal introduced a legislation
whereby he said that even in a single
case, mno widower shall marry a
spinster. What was wrong with that?
If widowers are not to marry the
widows, where then is the possibility
of implementing this Widow Re-
marriage Act of 1856? I ask those
hon. ladies here, who are my sisters,
and who have got their daughters to
marry, to think °over this matter,
whether, perchance they ask for talak
or divorce in our country, there is any
chance for these young women, while
another husband is alives. If she gets
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a divorce, is it likely that she will be
touched by any other man? I am
asking them to be realistic. While I
am cent per cent in favour of mono-
gamy, I am a little hesitant about the
introduction of talak or divorce soO
early. Let us make an experiment for
some time. (Interruptions.) We have
to look into the question from various
points of view. Suppose a man
marries a woman, but all the time he
lives with his wife like a cat and dog,
then their life will be miserable. So,
any institution which makes their life
happy at home, even if they should be
poor and earn their livelihood by
working from day to day with their
own hands, is preferred to something
which leads to a life of fight as bet-
ween a lamb and a lion inside the
house. According to the western
jnstitutions, the marriage takes place
after the ages of twenty or twenty-
five. Each looks at the other, but
does not look into the other, and does
not know what exactly the mind of
the other is. And yet, they would not
allow the parents to decide the
marriage, and they will come out say-
ing, oh, curse that child wmarriage
system. The parents know better; it
" ijs not every child that is given as a
bali, or ahuti or sacrifice, and the
parent is interested in the inside and
outside of all his relations, and he
brings about a marriage between pro-
per persons. At the age of twenty-five
or thirty, how is it possible for the
boy or girl to know each other? If
the boy wants to marry a girl who
is a high court judge’s daughter with
a lot of patrimony, he will pretend to
be the finest young man for a period
of one year, until the marriage is
celebrated. If the girl has a deformity,
she will put on appearances, and try
to marry the best man, but imme-
diately thereafter, they go to the
divorce court saying, come along,
we did not know that this bey was
useless, and similarly the other party
will say, nor did I know that this girl
was useless. These are the difficulties
that occur, if there is divorce,—not
that I am against it. Even in America,
1 understand—one of the important
Ministers who returned recently from
America told me—they would like tc
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reduce the age of marriage to nineteen
and twenty, and not wait till twenty-
five or thirty. I may also say that
there is a campaign going on for this
purpose.

T T AaAgaRa

This is what Kalidasa said in
some context. Until they reach the
age of eighteen, boys and girls have
no swathantriya; the minority age
applies to both boys and girls, and
they have to be taken care of by the
parents. After the sixtieth year, the
man as well as the woman both be-
come old, and they have to be taker
care of by some others.

Shri S. S. More (Sholapur).: ~ That
quotation has a wider reference.

Shri M. A. Ayyangar: In between,
some protection is necessary. When
there was the unfortunate driving
away of refugees, were men decoyed
or women? They took away only the
women, but not one man was taken
away. So, let us be realistic with res-
pect to this matter.

Shri S. S. Mere: There was short-
age .of women.

Shri M. A. Ayyangar: Whether it is
shortage or ‘longage’ of wamen, either
the one course or the other, this is
what unfortunately happens in the
world. My hon. friend Shri
Raghuramaiah said, give them pro-
perty, so that they may live sepa-
rately. All right, by all means let the
women live separately, let the men
live separately, and let this society go
to dogs once again.

Shri Velayudhan (Quilon «cum
Mavelikkara—Reserved—Sch. Castes):
Why?

Shri M. A. Ayyangar: I shall tell
you why, presently. The saying goes:

fararfraTaarsTTaq:

I ask each one of us here—we are
here not only as individuals, but as
representatives also—to lay his or her
hand upon his or her heast and say
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whether under such circumstances,
any person will be so pure, celibrate
and perfect as to become a sanyasin.
Even those persons who have fled
away to the forests took their wives
with them and lived there. So, under
those circumstances, do we want to
create all those problems once again,
and bring about even without marriage
all those unnatural offences, and all
sorts - of other things in this country?
As I stated earlier, we are im evo-
lution. Even with respect to the
question of evolution and monogamy,
there has been an institution in our
country. My point is that I am against
divorce, and I am in favour of mono-
gamy. Whatever I say may be re-
ferred to this.

Marriage as an institution is both
economical and social. There was a
time when women were married to
the entire community, and later on,
men were also married to the entire
community; there was thus polyandry
on the one side, and polygamy on the
other. But polyandry was stopped,
except in some hill stations, and even
there, it will- be affected by this Bill.
So far as polygamy is concerned, even
from ancient times, not only here, but
in other countries as well, especially
in the Christian countries, polygamy
has been allowed. That is true. As
Shrimati Subhadra Joshi said yester-
day, there was marriage with a second
woman, if the first wife had no
children. But they had some sense
of religion, and some kind of a piety.
But today what happens is this. A
young man goes into the cinema-house,
looks at the cinema star the previous
night, and when he comes home, he
starts beating his wife the next morn-
ing, and wants to marry another girl,
because this girl is not as beautiful
as the girl whom he saw in the
cinema.

Shri S. S. More: Are you prohibit-
ing cinemas?

Shri M. A. Ayyangar: I am prohibit-
ing many other things. The unfortu-
nate thing" today is that the moral
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background is gone, and the religious
background is gone. It is absolutely
love today, and the man, if he has got
only some money, can go on changing
like a bee which changes from flower
to flower. This is the unfortunate
thing that is happening. I have also
come across certain cases—possibly
others do not know—where persons
who have come and settled here have
sent their wives back to their homes
for confinement, and by the time, the
lady comes with a child, she finds an-
other mistress in the house. How is
this to be tolerated?

Shri Velayudhan: These are all ex-
ceptions.

Shri M. A. Ayyangar: These are ex-
ceptions, I agree. But what are these
other women to do? I would say that
a time has come when there is no
longer the idea of having some
children for the purpose of perform-
ing ‘pithrutharpana’ and all that.
Those things have gone to the back-
ground, and people nowadays do not
think much of it ordinarily, except in
certain rare cases. Therefore, it is not
for the purpose of getting progeny
that people marry now; of course, it
is one of those things which is still
alive, but unfortunately, the other
considerations are prevailing so much
that it is not necessary to continue
this system. A time has come when
a man ought not to marry more than
one wife. You may have heard that
some accusation is made against the
Islamic religion on the ground that it
allows four women to be married to a
man.’

The poor Prophet had this difficulty
evidently—a person could marry any
number of wives. He reduced it to
four. Perhaps, if the Prophet would
have been alive today, he would have
reduced it still further from four to
one. Some friends have said that
Islamic religion has not been modi-
fied. If I choose the right path for
me, I would not wait until some other
man treads that path. So that is the
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misfortune. If at the time we return
home, we find some other husband at
home, we would commit suicide.
Likewise, why should we not be chari-
table? How can a woman allow any
other woman to share the affections
of her husband? 1 find some of our
sisters applauding my speech. So far
as this matter is concerned, I am only
saying that notwithstanding this Bill,
there are many things, many irregu-
larities committed, and we do not find
any condemnation by any association
of those irregularities. Some of these
young girls are M.As. Six Masters
of Art, all young and beautiful girls,
have run after one single man, merely
on account of his wealth. I challenge.
What is it that the women’s organisa-
tiogs have done? It is not the man
that marries this beautiful girl, it is
the girl that marries because of the
wealth. What has been the obloguy?

SER G P A L
If a single person is guilty of igno-
minious conduct, we shall say:

‘We shall not tolerate this non-
sense, and it shall not be allow-
ed to go on’. We do not do it.
That is the mistake we are
doing—in regard to both men and
women. We have lost the courage of
our convictions, to get up and restrain
that man or woman who is guilty of
that conduct. We must condemn that
person irrespective of the consequences
in the interest of society. Therefore,
the time has come when we should
say ‘one man, one woman’. But I am
not in favour of one man and woman
at a time. This is polyandry cum
polygamy.

Shrimati Jayashri—in answer to a
question put by the hon. Minister—
‘Would you allow collusive marriage
and collusive divorce?’; said: ‘What
is the harm?’ 1 am sure she will re-
consider that position. Shall we go on
changing husbands and wives as we
change our coats and shirts? It is
very wrong.

Shrimati Jayashri (Bombay—Sub-
urban): I said when they had to say
that they were collusive, they were
telling lies.

12 MAY 1954

and Divorce Bill 7214

Shri M. A. Ayyangar: She said it
would lead to lies. She wants to pre-
fer the lesser of the two evils, accord--
ing to her. That is, scmebody will
come forward and say: ‘This person
has committed adultery’. She will also-
say: ‘Yes, what can I do?” Under the
circumstances, as a cause for divorce,.
why do you allow these people to tell
lies? But the safety in the Bill is that
it is left to the judge to find out
whether it is a collusive one. Then he
would not allow separation. There-
fore, hon. Members......

Shri S. S. More: He will be guided
by his own experience.

Mr. Speaker: Let him proceed.

Shri M. A. Ayyangar: Therefore, I
would like monogamy to be there. It
is in keeping with the age of Rama-
chandra whom we all adore even to.
this day. The time has come when we-
should without hesitation follow it.
That is my humble submission.

Now, so far as divorce is concerned,
I am afraid even with respect to
monogamy there are some difficulties.
My friend, Mr. Khardekar, said it has
become an economic - institution.
People say in the whole of India, men
and women are equal in number. But
take Orissa; there are more women
than men. In Pathankot, there are
more men than women. Therefore,.
will you say that there is a Pathankot
male and there is a female in Orissa
and they balance each other? What is
the good of that marriage? I know
there are communities where there
are a large number of females living
absolutely all through life without con-
jugal happiness and also without any
economic help. There must be some
other person to support because the
parents must die in advance of those
children. Therefore, for support
sisters marry the same man. I would
have liked for some time that with
the consent of the woman, he can
marry after ten years and so on. But
that consent can be coerced. Under
the circumstances, do not make it
optional for the husband. Let us try
this experiment of having monogamy
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and not allow the husband or the
wife to change during their lifetime.

11 am.

So far as divorce is concerned, even
the Parasara Smriti allowed divorce
to some extent.

So far as the five are concerned,
they are already in existence. Nashte
is there. Then we have Mrite—if the
husband dies, the woman can marry
another husband. Then we have
Parivrajate—that is, if he . becomes
sanyasin or if his whereabouts are not
known, then Klieve—impotent, and
then Pathete. i.e. if he changes reli-
gion. Under these circumstances, it
allowéd divorce. But it so happens
that during the latter period this has
not been adopted. Now, hon. Mem-
bers will consider, particularly in the
Select Committee, whether the time
has not come when immediately we
should introduce some such thing as
this. .

Now women want equal rights with
men. What are those rights? Till
now, a woman was not entitled to
have many husbands simultaneously,
pbut the husband could have many
wives simultaneously. Now, both
man and woman want equal status.
Let them continue for a period of five
years or ten years; let us watch what
exactly is going to happen. I am only
requesting the lady Members of this
House to consider. If a divorce takes
place immediately and power is given,
who will be in a disadvantage? Let
them mnot delude themselves that
beauty will continue for ever. A
woman may be beautiful today, but
may be stricken with small-pox to-
morrow and what is to happen with
respect to that? So there is no good
just banking upon these things; they
are all effemeral. Ultimately what
abides is something different. You
may be surprised to find a beautiful
looking woman marrying an ugly man;
ultimately they are in so much love
with each other that their hearts have
mixed up like the Yamuna with the
Ganga; nothing can stand. ...

s
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An Hon. Member: Poetry.

Shri M. A. Ayyangar: It is not
poetry, my dear young man.

So long as there is a loophole, we
will go on changing from one to the
other. It is definitely said that we
have to hold together; at any rate,
before day-break all quarrels end.

I would urge upon hon. Members of
this House and people outside also to
consider these matters. Let us for a
period of five or ten years work this
monogamy system both for the hus-
band and wife. Let us not get out of
it

Shrimati Subhadra Joshi spoke wvery
well and in a very touching manner,
she mnarrated the difficulties wunder-
gone by a number of young girls and
she appealed to the good sense of this
House and asked: ‘Will you allow
this?’ Even if there was a single case
of hardship on account of various con-
siderations, she said, the wife must be
separated from the husband, as you
have made a provision in the Penal
Code even for a single case of
murder. I am sorry the analogy is
not appropriate. I would only say
this: if in a village there are number
of houses and one house catches fire,
will you destroy all the other houses
so that they may not catch fire? You
must consider it from this point of
view also. Under these circumstances,
it does not matter if one woman is neot
able to get out of the hands of the
husban, but even there we have
made a provision. It appears our
friends are forgetting what all we
have done. So far as this matter is
concerned, we have made provision
three or four years ago for separate
living and maintenance, under circum-
stances for which she will be entitl-
ed to judicial separation. Judicial
separation—what is that? Why does
not the girl remain separate even if
he should be guilty of adultery? Our
Shastras have gone so far. Unfortu-
nately we think our ancestors were
fools. I do not know what we will be
called by our succeeding generation
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later. Now, Manu or Yagnavalkiya
did not want us to drown ourselves
in the Ganges or the Jumna. This is
most unfortunate. I went along with
you, Sir, to various countries. Each
country is proud of its own achieve-
ments and culture. This is the un-
fortunate country where everything is
wrong from start to finish, and we say
that our ancestors have been wrong
in having produced us! I want to
appeal to the hon. Members of this
House, and particularly, to the lady
Members to realise this, namely, that
marriage is not a unilateral affair. I
also find one lacuna here. It can say
that marriage must be between two
Hindus of opposite sexes. It must be
there. Of course, nowadays we do not
hear of such nasty, unnatural
offences—incests and so on. Nothing
of the kind. Let us realise that we
have got a message to give to the
rest of the world. We are one of the
most ancient civilizations in the
world. Let us realise this. If a
husband must behave badly, I do not
want a wife to go on surrendering to
him. But there is a provision already
made in that regard. You may say,
let her live separately and comfort-
ably, away from him. But there is
one other point. What is the good of
living, even with maintenance and a
separate residence? And even if the
girl gets separated, I might ask: is she

not likely to have a marriage?
Normally, about the exceptional
beauties, I cannot say. As Mr.

Khardekar said, one beautiful lady
may be liked by many. I do not know
if one beautiful lady will allow a
hundred men to just rush at her! It
is very wrong. After all, appetite
grows by what it feeds on. It is a
desire, a mental one. But one can
curb those desires. The greatest man
both in this world and outside, and
beyond this world, is the man who
has controlled his passions. It is such
a quality that our ancients have de-
veloped and wé have to develop.
Human agencies have developed to
that extent, and so, we do not rush
after any such thing, unlike animals.
We have to restrain our desires, and
thus we attain a position in society.
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Therefore, I am not in favour of this
divorce. The Select Commmittee should
try to avoid this divorce for a period
of five years. If perchance, divorce
has to be given, it should not be for
the purpose of getting rid of contact
with a disease, say, leprosy. A person
may develop leprosy in his fiftieth
year. But I understand it is not obli-
gatory under the provisions. The wife
is not bound to give him up. But take
the other case. A woman also un-
fortunately falls a prey to leprosy. Do
you mean to say diseases make a
difference between man and man? A
woman also may be a leper. Instead
of keeping her somewhere and attend-
ing upon her, should we throw her
away to the streets, in which case we
might like to become parivrajakas or
sanyasis or become outcastes. If
divorce has to be kept as an indissolu-
ble factor along with this, confine it
at present to that aspect. Instead
of judicial separation, she can live
separately and then have maintenance.
Even if the man should be guilty of
adultery, the woman should have
maintenance under the Hindu law.
Our ancestors have said you cannot
kill a man merely because he commits
adultery. Then, why should we chas-
tise our women? We must maintain
her and give her such great comfort
as to bring her back into the normal
condition. That is what I would say
so far as this is concerned.

I would now appeal to the hon.
Member to realize the fact that from
the dawn of civilization down. to the
present day, marriage has been facili-
tated and divorce had been made
difficult. I want all possible methods
for inducing persons to marry.
Marriage must be allowed so that no
child could be called bastard. Our
ancestors had eight forms of marriage,
so that even if a person should carry
away a woman and then a child is
born, that child would be said to have
been born out of legitimate marriage.
That would be a legitimate child. We
are progressive as against them.
There is no such provision here. You
must have only a particular form, by
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force or compulsion. Then, what is to
happen to that child? Under these cir-
cumstances, I would say this: let us
progress, and let customs . continue.
‘Tonight you marry, and tomorrow
morning you make a divorce, and then
make divorce also, as a customary
form, difficult, as Mr. Jangde so wise-
ly put it. The problem there is, the
woman gets away and the husband
looks on, whereas in the other case,
the man is master of the situation.
Let there be justice between both. I
say I want to be proud of my country,
of my ancestors. Of course there are
ways which we have a right to set
up. In the 10th Chapter of the Rig
Veda, marriage is described. It was
5,000 years ago, as the European
scholars grudgingly put it. 1 would
put it at 15,000 or 50,000 years ago.
"There, a marriage took place between
Surya’s daughter and the moon.
What is moon? The light which
-comes out from the sun illumines the
moon. This is an astronomical fact.
“"The moon by itself has no illumina-
tion and it does not by itself iJllumine
‘the other bodies. This was discover-
-ed by the Europeans only recently.
But our ancestors discovered it 5,000
-©Or more years ago. Well, the girl is
bathed and is given a new sari. The
very words of these descriptions are
preserved in cadjan leaves—the words
which have since been used over a
continuity of several civilizations. Is
this wretched or immoral life? 1
would commend the House to consider
this aspect. Then, the girl is taken
‘to her husband’s house. Panigrahana
‘takes place. She is handed over to
her husband, to take charge of the
‘household. She is told: you are no
longer a member of my family. You
are a member of your husband’s
family. So, on the right of inheri-
tance, I would urge upon all the
Members, especially our sisters, in the
House to make it impossible for the
husband to chakkar out. As soon as
the woman is married, let her become
an equal sharer in the husband’s pro-
perty. It is said in the Puranas: do
not allow a single tear to drop from
the eye of the woman. How many of
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the husbands now follow this direc-
tion? On the other hand, they make
them weep. Let us rise and give a
proper place to those women. Let no
one of us treat them as slaves. ‘Saha
dharmachari tava’. That is what our
ancients have said. It means, you
have a co-equal partnership along
with your husband. The panigrahana
takes place. The father introduces
the girl to everybody. This is what
he says:

gt wa =
gasr g Terd
AT A7 &[T

She becomes the queen of the house,
I am proud of such a tradition. But
unfortunately, some fools may treat
her as slave.

Shri Gadgil (Poona Central): They
are in the majority.

Shri M. A. Ayyangar: The majority
do so. You and I would not do it.
We are slaves before our wives! 1t
I have been contented with respect to
one wife, my friend has the misfor-
tune of bowing to another also. This
is the sloka which I may repeat:

i 7 =gl
gt g AE
gt wx ;A

Swasura is father-in-law. Devara is
brother-in-law; Nanandari is sister.
They wish that the first son
out of this marriage should
take charge of the house.
The wife should maintain the younger
children and the older parents in the
household. Whether he is a socialist,
whether he is a communist—all of
us have got experience of a social
structure in society. Do not disturb
it. Let us create a broad mentality.
After all, by virtue of your mother-
hood, you have to give the country
the future heroes and heroines. So, do
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not make this marriage or this divorce
so cheap, and so easy for men and
women to marry andq get divorce. Do
not make this talak or divorce cheap.
Let us continue the existing order for
some time. God is there. We make
a law today and we can amend it
tomorrow. Five years is not too
much. I appeal to the Members of
the House, particularly to the lady
Members, to realise that divorce is
not indissoluble from marriage. Let
nobody be under the impression that
divorce is indissoluble from marriage.
We are largely following the ancient
marriage system. Why should you
make a marriage between divorce and
marriage? Divorce can stand separate-
ly. Let us have monogamy. I am a
product of the old culture. I am now
changing into the new culture. I may
be called conservative or liberal. But
I feel that there is something in our
ancient culture which has to be pre-
served.

Mr. Speaker: Before I call upon
other hon. Members of the House, I
will just make one announcement. On
the question of privilege which was
raised this morning, we shall have a
discussion tomorrow after the question
hour. That is the announcement which
I wanted to make,

Dr. Jaisoorya (Medak): After hear-
ing the last speaker, the hon. Shri
Ayyangar, I now realise the significance
of Justice Holme’s famous dictum that
people think and act and judge accord-
ing to the major inarticulate premise of
one’s mind. .

[MR. DEPUTY-SPEAKER in the Chair}

We all judge unconsciously, our
actions are influenced sub-consciously
or unconsciously by the great sub-
conscious which lies far back...

Mr. Deputy-Speaker: Let me make
one announcement. The hon. Members
need not be deterred by my speech
from saying what all they want to say
because I am in the Chair.
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Shri Sadhan Gupta (Calcutta-

South-East) rose—

Shri S. S. More: Is it not possible
that your critics may not catch your

eye? -

Several Hon. Members: That is not
fair.

Mr. Deputy-Speaker: That can be
said of everybody.

Dr. Jaisoorya: Today we have taken
over the function of making of laws.
They were in the ancient days codified
by learned men. Today it is Rajsa-
hana or the law making faculty.
Therefore whatever we do, we have got
to take an impersonal attitude; we
have to take a realistic attitude to-
wards these and keep always at the
back of our mind that it is the “major
inarticulate premise of one’s mind” that
is guiding us rightly or wrongly.

My hon. friend, Mr. Trivedi, challeng-
ed our right to make laws. His accus-
ation was that we are tampering with
the Hindu dharmic principles......

Shri U. M. Trivedi: I did not speak-
about it.

Dr. Jaisoorya: His idea is that it has
never changed. Those laws have
never changed. On the contrary, upto
the 17th century our Hindu laws were
constantly being codified and constantly
being changed and this had been going
on. The earliest time we know is of
Gautama Smriti 600 B.C. and then
Manu altered it 200 B.C. and for 2000
years nearly it has governed our society,
not of all the masses but certain pri-
vileged class, the upper class.
In other words the masses of
India has been influenced by
the so-called customary laws and
these customary laws have very often
been followed actually in preference
to written law. These were again
altered. because Hindu society always
found that social and economic changes
are taking place and therefore the old
laws must change. All these things
were regularly taking place from time
to time till the alien rulers, the British
came. There was no argumemnt to be
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raised against them by those who say
that we are doing a sacrilegious thing
by altering the Hindu law.

Our present Hindu laws have become
confusion worse confounded by the
interpretations placed by the Privy
Council, by the judicial commit-
tees and by the igporant British
judges who did not know the
Sanskrit texts. Therefore, our Hindu
law at present is a confusion of
various decisions that have nothing to
do with the old and original Hindu law.
What is the crime that we are commit-
ting if our Parliament wants to codify
the Hindu law and make it more
applicable to the people?

{Panpir THARUR Das BHARGAVA in
the Chair.]

The other question is this. What
has been Jeft after the various inroads
that have been made by the British
jurists into our ancient laws? What is
left of the old original laws? Today
we are following Mayne’s codification
of Hindu law; we are not following
Manu or any other law giver. We are
following the law as interpreted and
accepted for practice in the British
courts of law. There is also no pure
Islamic law except as accepted for
practice *in the British courts of law.
We are now, as a sovereign people,
having a right to codify, to remove all
the extraneous things, so that we may
make it uniform and simpler so that it
may be universally applicable. So, we
will now have to think in terms of this.
According to V. P. Kane, there is hard-
ly anything left in the mitakshara law
except the outer cover; there are so
many interpretations and there are
five schools of thought. It is now
shorn of all its contents. So what
crime is the Government committing?
What crime has the Minister committed
when he tries to present to the people
the same old smriti laws in a new
form? There is nothing new; nothing
revolutionary in what he has done.
On the contrary, the only attemot that
has been made is .to bring up-to-date
or simplify certain codes of marriage
which is not uniform all over India at
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present. For instance, in Punjab it is
purely customary law. Hindu Ilaw
there is customary law. In wvarious
places there are various forms of
marriage. That is being retained.

What is the complaint? I am again
using the words—‘“major inarticulate
premise of one’s mind”. For instance-
it has been said that nowhere do our
ancient laws allow us to make provi-
sion for divorce. That is not true.
There are many provisions, I might
say in almost all of them. Orly they
fell into disuse because customary law
took charge of the vast mass of the
lower classes and the so-called higher
strata of society was limited. As Prof.
Kane himself says, ‘laws of Manu
are not what they are but what the
Brahmins would like it to be”. No
administrator has ever tried to apply
or thrust it on the people. It applies
only to certain group of people. For-
tunately or unfortunately, it fell to
the lot of this group of people to play
a vital role in India today and they
have got all the political and economic
power in their hands and it is they who
are victims of the ancient traditions
and practice. Is there anything that
is left intact? I say, no.

1 spoke about the ‘“inarticulate pre-
mise of one’s mind”. The hon. Minis-
ter’'s Ministry evidently did not knoew
where to look for divorce clauses.
They possibly thought that there is
nothing in our ancient system. I say
there is Kathyayana Narada and seve-
ral others are there. The Ministry
had to fall back upon not a very
modern one but a very very anti-
deluvian, barbaric divorce law,
called the Indian Divorce Act. Prac-
tically and bodily, the text has been
taken from this Indian Divorce Act
of 1869 made by the Britishers. Law-
yers have told me: for God’s sake
try to get this antigquated law removed
evolved out of the minds of old Victo-
rian minded Britishers; try to get it
modified. What does this Lsw say?
It is applicable to Christians alone. It
is called the Indian Divorce Act. Now;,
here is the Indiar Special Marriage
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Bill The Ministry evidently do not
know that there ate other countries
who have laws on this subject. Per-
haps they do not know that in Europe,
the Europeans considered British
social laws as extremely reactionary.
But, we for generations have been in-
fluenced by British jurisprudence.
Here is the Act IV of 1869 and the
Special Marriage Act also I have got
here. No doubt it has been modified,
T am glad to say, in the Upper House.
1 congratulate the Upper Jlouse for
being more progressive than the
Britishers. If you cannot find in our
ancient laws, by our own thinking,
reasonable provisions for divorce,
then you might as well copy from
other countries provisions which are
far more advanced. Scandanavia, for
instance, is far more advanced than
Britain. You go anywhere in Europe
and they will tell you that the British
social laws are the most archaic sys-
termn of laws: it is a notorious national
hypocrisy. Are we to become victims
of %this Victorian-mindedness? Just
look at the ancmaly of it. Sub-clause
{v) of clause 13 says: -

“that either party has not been
heard of as being alive for a space
©of seven years or more by those
persons who would naturally have
heard of it, had that party been
alive;”.

We have copied this from the
British law. whereas in our ancient
books of Narada and Kautilya they
have made it three years, and in those
days we did not have aeroplanes, we
did not have the Posts and Telegraphs
service. We did not have any of
them. But it was based on psychology.
‘They understood the mind of the
people and they made that pro-
wvision of three years. But because we
have the Indian Divorce Act made by
the Britishers to suit Christian pur-
Pposes, we have, without thinking, with-
out trying to see the validity of it,
-adopted it.

Kautilya, one of the greatest realis-
tic statesmen had made a provision
that whenever there is mutual hatred

200 P.S.D.
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between husband and wife that
marriage should be dissolved by con-
sent. What is happening? For ins-
tance, in Scandanavia there is divorce
permitted by consent. In England
there is no word called ‘prostitution’,
but a poor woman is said to be ‘soli-
citing’. Are we going to be bound by
thix Victorian prudery and hypocrisy?
We have to take a realistic view of
things. I am satisfied that this Act
of 1869, the Indian Divorce Act, should
be changed radically. The new Hindu
Marriage Bill is said to be superior;
the Special Marriage Bill is said to be
still more superior in its clauses. But
we should havq aimed at uniformity
of clauses. This clause regarding di-
vorce should be completely altered,
completely removed and remade. We
should have made an attemot to have
the nucleus of a unitorm Civil
Marriage Act.

Now, some hon. Members, parti-
cularly, Mr. Trivedi, ask: “Why do
you not apply ittoIslam?” Our con-
tention is this. Ours is the oldest reli-
gion; it is three thousand years old,
‘with the result that it is a confusion
and jumble of laws, whereas these
are younger religions. We should first
put our own house in order. It will
take a long time. Once we have done
that, the minority communities will
have more faith in our bona fides.
In fact, in spite of being younger reli-
gions, their provisions have been much
more reasonable than ours. For ins-
tance, it is a fact, though not absolu-
tely so as put down, Islamic laws pro-
tect the woman more than our laws do,
in spite of whatever Mr. Ananthasaya-
nam Ayyangar may say. The moment
the Hindu community with all its
varied complex problems begins to
codify its law, the younger religions
will also start reforming themselves.
That is why I say, let us put our
‘house in order; then we can become
examples to the other religions.

I do not wish to go into details of
the awful anomalies and contradictions
in the provisions that you have made.
For instance without thinking, because
it was in the old laws, leprosy and
venereal diseases are made a cause for
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divorce. By the courtesy and kind
permission of our Minister 1 happened
to be an observer at one of the Select
Committee meetings and 1 think the
Minister will remember that I raised
an objection that it is completely
stupid to say that a man having
leprosy should be penalised or a
woman having leprosy should be
penalised, when there are diseases like
tuberculosis, venereal disease, and
several other diseases which are far
worse than leprosy. So, how can you,
without consulting proper opinion put
such provisions? In this new propos-
ed Select Committee there is mot even
one doctor. How are you going to
make modern laws without psycholo-
gists, without social scientists? Is
everything to be based on archaic
law? Our laws are always lagging
behind. They come long after social
conditions have so changed that a re-
volution is almost eminent. There is
nothing to be proud about it. We are
making law for the next fifty years;
it ig for the younger generation who
have got different ideas: whose prob-
lems are different, whose social out-
ook is going to be very different from
ours. So, we have got to see that
these laws which are made are realis-
tic.

For instance, our Constitution has
given women equality. But it is only
de jure. But it will remain a myth
unless she has got economic and
social equality as well. That is the
difference between us and China.
The new laws there have actually
emancipated the women, because they
have made them economically in-
dependent. So, this is the prelimi-
nary step that we should take. What
is the meaning of equality for women
when she has no economic indepen-
dence? Your main aim should be to
simplify the law and not make it com-
plex. All these ancient. and archaic
ideas of judicial separation, nullity.
restitution of conjugal rights, «ll these
‘take years. You may go to a court
and obtain a decree; and appeal may
be flled; the case may be postponed
repeatedly; by the time a final decision
§is obtained, look at the amount of
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money wasted; the time wastéd and
the energy wasted.

I am surprised still to find that bar-
baric term ‘crueltly, endangering life:
and limb”. In other words a man
can slap his wife every morning; he
can insult her every day; he can
humiliate her every day; but it does
not amount to ‘“cruelty, endangering
life and limb”. You ecan hurt a
woman much more by your vicious,
cold calculated cruelty than thrashing.
her and how are you going to judge
“cruelty amounting to danger to life
and limb”? The background of our
judges is not the same as that of the
judges who made the law. Their
interpretations as British judges at
least, were more liberal. Somebody
said yesterday that he was surprised
that the High Court of Judicature of a
certain State in South India has sent
rather reactionary opinions. I again
tell you it is due to the “inarticulate
major premise” of one’s mind, the
background and other things. Youw
want them without knowing the work-
ing of British social thought to inter-
pret what the British thought it cught
to be. It is changing from time to time.
Because of this lacuna, there are a
number of miscarriages of justice. I
have experience of it. You will find a
liberal minded judge here and there.
»I-‘o_r a correct interpretation there must
be a gemeral cultural standard. That
background you have to understand
before you use the archaic words
that were written in 1869 or, if
we still have to stick to British
precedents let us wait and see
whether the British are going to
produce a new divorce law. Why?
The Act of 1869 needs already to be
scrapped. I want youtomake it sim-
ple, because the customary law can be
much simpler and the poorer people
will use it as it is simple and more
direct, instead of these wonderful
stages of jurisprudential differentia-
tions. And you want to make it com-
pulsory for them to observe these
laws? It is going to be more hard
Mr. Trivedi said that women will run
amuck or that men will become pro-
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miscuous. Many countries have
brought in the most liberal laws and
there has been so little misuse of those
liberal laws. There is nothing wonder-
ful in your morality and chastity if
it is done under the threat, the force
and the fetters of law. It is far better
if it is done by your own free will.
You cannot prevent anybody from be-
coming immoral. You can only hinder
him. There are subterfuges and sub-
terfuges.

I am telling you that we are making
laws for fifty years to come. Laws do
not get amended so easily. Remember
that this is for the youth of today
and tomorrow. Ask the young people,
“what do you think of our laws?” We
are too old now, many of us, for these
laws to affect us. Therefore I am
telling you once again your whole
ambition must be to make it simple.
uniform, feasible.

Absolutely I agree with the entire
trend. It is highly necessary that we
should have a uniform code, and this
is the preliminary step. I think the
Law Minister said in his speech, “I
want to hasten slowly”. This is a
very courageous appeal to caution and
a very cautious appeal to courage!
Bometimes this ‘“hastening slowly”
may be equivalent to creeping and
crawling for crawling’s sake. The
problems are very big in front of us.
It is for the youth that we are making
the law. They are courageous and
they have got a fine sense of responsi-
bility. I have seen it in China where
the laws are so easy, how little irres-
ponsibility there is and how great is the
responsibility with ‘which they are
going forward. There are two things
that have ruined us: the Pauline view
of morals that has ruined Europe; our
ancient view of morals that has emas-
culated us. We have to take the
modern, sensible, rational view. And
that you can do only if you simplify
your law.

Mr. Chairman: Shrimati Khongmen.

Shri Mulchand Dube (Farrukhabad
Distt.—North): I have given notice of
my intention to make a motion in res-
pect of this Bill. It is in
List No. 2.......
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Mr. Chairman: The hon. Membez
has given notice of an amendment
which as a matter of fact seeks to
amend the Bill in regard to many
matters. Generally speaking, it is not
advisable to have such a long amend-
ment so far as the present question is
concerned. The hon. Member is at
perfect liberty to senqd the amendment
to the Select Committee for considera-
tion. A long amendment like this is
not even allowed by the rules. I am
therefore sorry that I cannot allow it
to be moved.

Shri Mulchand Dube: The rule does
not mention whether an amendment
should be long or short. I will refer
you to rule 92 of the Rules of Proce-
dure and Conduct of Business and to
the proviso appended to that rule.

Mr. Chairman: The hon. Member,
Shrimati Khongmen, may go on with
her speech. In the meantime, I will
look into this.

Shrimati Khongmen (Autonomous
Distts.—Reserved—Sch. Tribes): Sir,
on behalf of the women of India
welcome this Bill which has, beer
brought by the hon. the Law Minister.
For this Bill, when it becomes law,
will give protection and right which
have so long been denied to the women
of this country. Coming zs I do from
a community which gives equal rights
and privileges to women, I do whole-
heartedly support this kind of legisla-
tion. I was rather taken aback when
I heard the hon. the Law Minister
saying the other day that Assam and
Ajmer were the two States which ex-
pressed the opinion that the time is
not yet ripe for such legislation. I
cannot speak for Ajmer. But as far
as my State, that is .Assam, is con-
cerned I may tell the hon. Minister
that the number of letters that I have
received from the Mohilla Samiti,
which is the biggest women’s organi-
sation in the State of Assam, as well
as from individuals will go to show
that the real opinion is otherwise.
And I am sure my friends here from
Assam will agree that the opinion of
the majority of the people of Assam
is in favour of this Bill. =
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Sardar Hukam Singh: Does Mr.
Chaudhuri agree with that?

Shrimati Khongmen: I may remind
the House that he who championed the
cause of the air hostesses and who
very valiantly fought against the
Finance Minister when he proposed
to levy taxes on lip-stick and so on,
will surely take up the cause of the
women of Assam by supporting this
Bill whole-heartedly. 1 also find from
the opinions expressed LY various pub-
lic bodies, officers and eminent per-
sons of Assam who were consulted
on the Hindu Code Bill as far back
as 1945 and 1947, that a majority of
them are in favour of it.

Shri R. K. Chaudhuri (Gauhati): In
favour of divorce?

Shrimati Khongmem: In favour of
Hindu Code. 1, therefore, say that
the public of Assam, especially the
. women, are anxious to see that social
reform is introduced in this country
‘as speedily as possible,

We have heard during the course of
the debate yesterday and today, how
in many cases women are ill-treated
in such a way as to reduce their posi-
tion to mere household property or
kitchen slaves. It is the women who
in spite of their proverbial long suffer-
ing and gentleness feel that the time
has come when a J}egislation of this
Kind should be brought forward. I
stand here today to give full support
to their demand. The women all
over the country today are conscious
of their rights and privileges. There
is a great awakening among them,
so much so they feel that old laws do
nott hold good for them under new
circumstances. We must also be
courageous enough to admit that our
women do not get a fair deal from the
men nor do they get justice from the
man-made laws. Social laws, if they
do not keep pace with progress are
bound to break down and have a bad
effect on the development and prog-
ress of the country. There may be
apprehensions in the minds of some
that freedom to women may lead to
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unhappy conditions ang chaos in
secial 1life, but experience wili tell
otherwise. I can assure them that
women by nature and instinct are
incapable of ill-treating the men.
Therefore, they need not fear that
women will use their freedom as a
weapon to fight against their men.
On the other hand, given a free choice
women will do their utmost to serve
their home and children as also their
countrymen at large to the best of
their abilities and advantage to the
men. I will cite a concrete example. I
come from a district called the Dis-
trict of United Khasi and Jaintia Hills
where women are held in the

greatest respect. They enjoy all
the rights and  privileges, which
no other women on earth, I
dare say, enjoy. They are own-
ers of children, land. property—

movable and immovable, and every-
thing else. They can marry men of
their choice and a divorce could be
easily got by mutual consent. And
yet they are as devoted and obedient
to their husbands as any other wives
in this country are. The men are the
heads of families and their advice and
consent are taken in every matter.
Their women like to see that their
homes are happy and that every mem-
ber of the family is happy and
contented. The sense of security, con-
tentment and harmony is very much
to be seen there. Though they . are
placed in such a high and privileged
position, I may tell the House that
they never neglect their duty to their
homes and husbands. They rarely go
to the law courts for divorce. In some
extreme cases even if they do go it is
always on the grounds of neglect and
cruelty on the part of, men.

Shri R. K. Chaudhuri: On the part
of women.

Shrimati Khongmem: No, on the
part of men; because 1 may tell you
that even in that society men are phy-
sically superior and I regret to say
that sometimes they do practise wife-
beating and inflict other cruelties on
the women.
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Shri C. D. Pande: In spite of their
owning the property etc.? )

Shrimati Khongmen: Sir, I do not
want to take much time of the House.
I may conclude by saying that the men
there are well contented and happy
with the state of affairs and if a cen-
sus for a change is proposed, I am sure
that 99 per cent. of the nmien would
vote against the change. Therefore, I
can see no logical reason why we
should hesitate in the passage of such
a Bill. I, therefore, appeal to all
Members of this House to give full
support to this Bill.

Mr. Chairman: Let me first decide

the point raised by Shri Mulchand
Dube.

Shri Mulochand Dube: Am 1 allowed
o move my motion?

Mr. Chairman: Certainly not. Rule
92 is quite clear on that point. Accord-
ing to me it iy out of order. I he
has anything to say on that I am pre-
pared to hear him.

Shri Mulchand Dube:
the proviso to rule 92:

1 read, Sir,

“Provided that if an amendment
or a motion for appointment of a
Sele¢t Committee or a Joint Com-
mittee has been moved under this
sub-rule, any member may move
that the House give instructions to

the Select Committee cr to the
Joint Committee to which
the Bill has been referred

to make some particular or
additional provision in the
Bill and if necessary or convenient
to consider and report on amend-
ments which may be proposed to
tife original Aot which the Bill
seeks to amend:”.

This shows that every Member has
a right to ask the House to suggest
to the Joint Committee to consider
any particular or additional provi-
sions. The motion that 1 have tabled
clearly signifies that not only I want
the Select Committee to consider cer-
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tain particular provisiens, but 1 also
want the Select Committee to consider
the making of certain additional pro-
visions. Therefore, my submission is
that to me my motion appears to be
in order.

Myr. Chairman: So far as this aspect
of the question is concerned, the hon.
Member wants that some amendments
may be considered by the Select Com-~
mittee. It is perfectly reasonable and
they will be considered oy the Select
Committee by the mere fact that the
hon. Member has given notice of his
amendment. At the same time, so far
as the rule is concerned, rule 92 is
quite clear. This rule contemplates
to provide that the House may be pleas-
ed to give special instructions to the
Select Committee to consider particu-
lar provisions or make additional pro-
visions, or the Select Committee may
be instructed to allow such amend-
ments as are amendments to the Act
itself. Now, this amendment of the
hon. Member does not seek to give
any instructions to the Select Com-
mittee in respect of any particular pro-
vision. What he wants is that the
many amendments which he has pro-
posed may be considered by the Select
Committee. If all these amendments
are considered in the House and the
House is asked to arrive at decisions
and then instruct the Select commit-
tee, there is nouseof a Select Com-
mittee. If the hon. Member wants the
Select Committee to be given instruc-
tion in respect of any particular pro-

vision, then I can quite wunder-
stand, but that the hon. Mem-
ber has not said. He has, in

his amendment also, made rather
contradictory statements. He has said
the Select Committee may consider
this and that. The Select Committee
will consider everything. Here. the
only provision is that the House shoulg
be pleased to give particular instruc-
tions to the Select Committee. But this
is not the amendment that some ins-
truction may be given to the Select
Committee. On the contrary, the hon.
Member himself says in his amend-
ment that thre Select Committee may
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be pleased to consider this and that
amendment. This is not allowable
under rule 2. M

Shri S§. V. L. Narasimham (Guntur):
The hon. Mr. Ananthasayanam
Ayyangar, in the -course of his address,
was rather very indignant at some of
the speeches that have been made on
the floor of this House in support of
this piece of legislation. Of course,
he welcomed also a part of the pro-
poseq BillL. He also recited a number
of verses from various texts of
ancient days. We are also used to
scholars reciting from the Vedas, the
Smritis and the Srutis and the Puranas
and also describimg to us the exalted
position which had been assigned to
women in those days. Not only that.
The books we generally write, the
pictures we begin to paint and the
music we compose—all these things
we find are always full of praise to
the great virtues of women, the
chastity of women anqg their nobility
and to what not. Now, let us ques-
tion ourselves how far all these senti-
ments that are expressed in the various
texts are true to life.

The ancestors and the sages have
enjoined various duties both on men
and women. Today, what is the posi-
tion? Man has forgotten all the
duties that were enjoined on him, but
insists om the obligations that are
imposed on women being fulfilled to
the very letter. If I begin to describe
Ae abject conditions and degradation
and servitude to which the women of
pur country have beemr subjected to
all these centuries, I submit it is only
stating the obvious. Therefore, 1 feel
it is enough to state that the women
of our country are not allowed even
the value of a dead body. A dead
body at least compels the attention of
society to the extent, at least, of a
decent burial or cremation, but even
that position, I would venture to sub-
mit, has been denied to our women.

The hon. Mr. Ananthasayanam
Ayyangar has raised some questions
also. Ha mgserted that he is in favour

12 MAY 1954

and Divorce Bill 7236

of monogamy, but he opposed the
provision of divorce. He went a step
further and questioned us thus: if
today we are going to confer rights of
property on women and allow divorces
also to take place, is it possible for
the man and woman to reside together?
What happens to the progeny? Is
society not going to dogs? With all
respect to him, my humble submission
is that he is guided by a misconception
and a misapprehension.

After all, let us not forget that the
provision of divorce is only an emr-
abling piece of legislation, and is not
obligatory. We credit the men and
women of our country with a sense of
understanding, with a sense of res-
ponsibility and with a sense also of
service to the humanity at large. Are
we to imagine that the moment a
particular provision, an enabling pro-
vision, is incorporated irr a Code, every
woman will automatically come for-
Ward with a petition before a court for
dissolution of marriage? Are we to
understand, the situation being what
it is, that the women of this country
will not take into consideration how
society treals them and what rights
they enjoyed in society before? They
will be exercising their discretion.
So, my humble submission is that
there is absolutely no need for Mr.
Ayyangar to have any such appre-
hensiorr,

12 NOON

He further saig that our ancients
have allowed various forms of marri-
age, but this Bill, to his mind ap-
pears to have restricted the forms of
marriage. 1 would humbly submit
that that is another misconception. I
draw the attention of the House to
clause 7 of the present Bill. It reads:

“A Hindu marriage may be
solemnizeq in accordance with the
customary rites and ceremonies of
either party thereto.”

When the customs and usages which
have been in vogue for centuries are
sought to be respected and preserved
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in the Code, there is absolutely no
basis for his apprehension. 1 would
also go a step further and submit that
this Bill seeks to preserve the customs
and the usages, as I find the same re-
petifion even in clause 5, sub-clauses
(iv) and (v). These sub-clauses deal
~with the degree of prohibited relation-
ship and sapinda relationship, and
in both these cases an exception has
been created only with a view to res-
pect the usages and customs that have
received the sanction of society for
«centuries that have gone by.

Then, there has been criticism that
this Bill is going to lead to disruption
©of Hindu society and is going to
<reate what was termed as the portals
-of immorality. With all respect to
the sentiment expresseq by the hon.
Member, I would like to draw the
.attention of the House to some facts.
“The perpetuation of the institution of
‘widowhood, untouchability, the dowry
systemm and what not—do these ele-
ments lead to disruption of Hindu
society or not? When there has beenr
an attempt by a progressive section
of the country to eradicate all these
evils, what was it that was said by
1those who pose to be the sponsors and
champions of religion? They began
to come with the howling that religion
-was going to be in danger. Then
.again, when we see actually that
women are practically groaning under
hardship and are suffering from tyran-
ny and we want that they also should
be assigned a particular status, that
“their economic uplift may be attempt-
-ed since society as a matter of fact
practically bases its notions of status
on a concept of property, it is said
-that the moment they are given pro-
perty rights it will lead to danger to
religion and disruption of society. I
would beg of these friends to consi-
der for themselves the circumstances
i which today the women of our
-country are placed and 1 am sure
they can be assured that this will not
lead to any disruption of Hindu
:society itself.

Mr. Ayyangar—I again quote—was
~criticising a section of the House on
the ground that it appeared to him
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they were decrying the sages. As 1
submitted already, if today we want
that. women should be lifted to a
particular status, it is only in con-
formity with what has been enjoined
upon us even by the great sages. So,
I submit that this Bill cammot be criti-
cised on any such conception that it
is going to lead to disruption of Hindu
religion or society, much less to con-
tribute to the degeneration of society
or immorality and other things.

After all, let us analyse the causes
of prostitution. That will be a com-
plete reply to all these apprehensions.

Then, I cannot but confess that I
feel very unhappy at the manner in
which this legislation is sought to be
piloted. In fact, even the Statement
of Objects and Reasons shows that
the Rau Committee was constituted,
a Bill was moved in Parliament, it
was discussed to a great extent but
ultimately it was dropped. The feel-
ing in the country in those days was
that as the general elections had to
be faced and there were rather appre-
hensions in the minds of a vast num-
ber of voters i the country, tThe Cong-
ressmen felt it was better for them to
drop the Bill which amounts to this,
that the Government was not prepared
to face the expected opposition of
certain elements in the country. Then,
what happened? Today at last when
we are at the end of two years of
the life of this present Parliament,
we are asked to consider a motion.
And what is the motion?—to refer a.
particular matter to the Select Com-
mittee. And what is that particular
matter? It deals only with marriage
and divorce. Once we accept that
society determines the status of a man
or a woman in relation to the proper-
ty that he or she holds, my respectful
submission is that if the sponsors of
the Bill are really honest about it, a
legislation conferring rights of proper-
ty on women should have beenr placed
first before this House. However, I
expect that at least steps will be
taken expeditiously to bring forward
such a legislation.

I entirely agree with my hon. friend
Shri Raghuramaiah, when he stated
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that the word ‘idiet’ is a_ hopelessiy
vague expression, and therefore, it
should be clearly defined. I would go
a step further and request the hon.
Law Minister to take steps to define
the word ‘lunatic’ also. I believe that
these two words ‘idiot’ and ‘lunatic’
can be omitted, and ‘person of un-
sound mind’ can be substituted.

My. hon. friend drew the attention
of the hon. Minister to another fact,
namely, that while permanent alimony
has been provided in the case of ter-
mination of marriage, a similar pro-
vision has not been made in the case
of judicial separation. I believe there
can be absolutely no dispute about the
reasonableness of a provision being
made for permanent alimony in cases
af judicial separation also. We know
the causes on which the action for
judicial separation has been founded.
When we come to the grounds men-
tioned for applying for a decree of
divorce, we find in clause 13 (vi) that:

...... either party has not restmed
marital intercourse for a period
of two years or upwards after the
passing of a decree for judicial
separation against the other
party;”.

I would like to explain myself by
‘giving an illustration. A, the husband.
and B, the wife obtain a decree for
judicial separation. But a number of
friends and elders inteérested in the
man and wife intervene and somehow
manage to see that they come and re-
side together. For a month or twe,
everything goes on well. Later on,
the man begins to repeat again his
joke of inflicting cruelty. Am I to
tunderstand that the woman must go
‘#0 the court again and obtain judicial
separation, and she shall ot pay heed
to the advice of anybody and go on
like this. so.that the period of two
years contemplated in the Bill may be
over, and then she may go to the court
t0 get a termination of marriage? I
am -afraid that unless somme suitable
safeguard is provided in the statute
" itself against such cases, it will work
dangirrous consequences. )
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I would invite the attention of the:
House and particularly of the
Law Minister, to clause 17 of the
Bill, which deals with consequences.
of termination of marriage in certain
cases. 1 believe this provision has.
been made with a view to protect the
children against the stigma of illegiti-
macy. The clause reads as follows:

“Where a marriage is declared
null and void on the ground that
the forimer husband or wife was.
living and it is adjudged that the
subsequent marriage was con-
tracted in good faith and that one
or both of the parties fully be-
lieved that the former husband or
wife was dead, or where a marri-
age is declared invalid, the child-
ren begotten before the decree is
made shall be specified therein
and shall in all respects be deem-
ed to be, and always to have been.

the legitimate children of their
parents.”

I may straightaway submit to the
House that the grounds on which a
marriage can be declared null and
void are grounds which do not admit
of any doubt as to the parentage of
the child. If that were so. why is it
that the hon. Minister Peels it neces-
sary to insert these restrictions,

‘namely:

“and it is adjudged that the
subsequent marriage was contract-
ed in good faith and that one or
both of the parties fully believed
that the formrer husband or wife
was dead..... »?

I would submit that the retention of
these two excepting clauses is certain-
1y going to undo the justice which the
hon. Minister seeks to confer an the
children born out of such marriages.
I hope the Select Committee will consi-
der this question.

Again, the clause provides that the:
children who were there at the time
of the decree shall have their mames
entered in the decree, and shall be
deemed to be the legitimate children
of those parents. I would submit one
particular case for the consideration
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of this House. By the date of decree,
it so happens that the woman Wwas
pregnant, and the child was not out
of the womb, and later on, within a
given period, the child is born, what
should happen to that child? Suppose
the woman is in a position to prove
to the court that this child was begot-
ten on her by the husband himself,
how is this protection to be given to
that child? That is another matter
which needs to be takenr into consi-
deration, while discussing clause 17.

‘However, I welcome this Bill with
all the limitations that it imposes. I
take it at least as a degree of response
shown by Government to the agitation
that has been going on inr this country
for the last several decades. But ome
warning I would like to give to the
House is this. Let no man think that
if we were to pass this Bill ultimately
into law, we.would be doing a favour
té women. Women have got a right
to expect from us that we will dis-
charge our duty in conformity with
the right that they possess, and what
we confer on them will not smack of
a favour.

Shrimati Ammua Swaminadbhan
(Dindigul): I am sure this Bill will
be welcomed by, all sections of Hindu
society in this ~ ,untry. This is g Bill
which is long overdue. As we see in
the Statement of Objects and Reasons,
‘the Hindu Code was drafteq by the
Rau Committee and was referred to
a Select Committee of the Constituent
‘Assembly of India (Legislative) in
1948, and that Select Committee sub-
mitted its report inr: August, 1948; now
we are in 1954, and we are still de-
bating on it. N

I would just like to make a few
remarks. I am not going into the
legal points, firstly because the other
hon. Members have gone fully into
all the legal points in this Bill. and
secondly because I am not a lawyer.
It has been said by some Members
that if you introduce this Bill and
enact it as a law of the land. most
married people will be going in for
divorce. That seems an amazing re-
mark. I camot understand how
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married people who have been living
for long years in happiness and har-
mony will rush to courts for having.
divorce. It was also said by some
man Members of this House that many

women will be rushing to courts for
divorce.

The Minister of Agriculiure (Dr.
P. S. Deshmukh): Just to prove the
need ‘of it.

Shrimaati Ammu Swaminadhan:
That just shows that they have been.
suffering from a guilty conscience,.
and they have not been treating their
wives properly, and so they fear that

their wives may probably want to-
make use of this Bill.
Some of the other hon. Members:

have said that if this Bill is passed,
Hindu society will be ruined. Hindu
society has stood the test of time: it
has stoog for centuries; we have had.
all kinds of other religions coming.
into this country, but still Hindu
society is going on. Is it the opinion
of those hon. Members that such a
small Bill as this, giving certain
rights to the Hindu women of India,
which they did not have before, will
disrupt the whole of the Hindu
society? I am again amazed that
such a thought should have come into
their minds.

I would like to say a few words i

~regard to the matriarchal system pre-

vailing in Malabar, where I have the
honour and privilege to come from.
Under the marwmakkattayam law,
the women of Malabar have absolute
and equal rights with men. with re-
garg to property. marriage, divorce
and everything else.

Divorce is not such a difficult thing.
If the man and woman feel that they
are not happy together and there
are reasons why they should not con-
tinue together, they only have to
write a note to the nearest magis-
trate or tehsildar or whoever is avail-
able, who is the authority, and say
‘@re wish to be separated as soon as
possible’. -There is no stigma attach-
ed ejgher to the man or the woman,
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[Shrimati Ammu Swaminadhan]
if they are divorced like that. But I
can say that though this codification
took place more than 30 years ago in
marumakkattayam law, there have
been very few divorces in Malabar.
I have lived a great number of years
and know Malabar and I can say
that I have in my lifetime seen very
few divorces there, where they had
all the rights including property
rights. It was also said by some of
the hon. Members that women should
not have equal rights in property. 1
cannot understand how those hon.
Members who have wives and
mothers and sisters can think that
the moment a woman gets the right
of property, she will misuse it. But
surely these days when women have
become much more emancipated,
have taken up responsible positions
and have held positions like Ambas-
sadors, Ministers and other equally
responsible positions, men must have
realised that women who have pro-
perty can use it as wisely, perhaps
much more wisely, than men. That
has certainly been the case, I can
say, with regard to Malabar. There,
women have equal right to property
and they look after it very well and
when any question regarding matters
of finance comes about, every adult
woman member of the family is
consulted and she gives very wise
advice. These reasons which have
been stated here with regard to the
Hindu society being ruined and with
regard to women not being able to
share full responsibility if certain
rights are given to them, are really
very very surprising coming from
this House which has several woman
Members, and I am sure every one
of the women Members of this House
as well as of the other legislatures
in India has conducted herself so
well that people have realised women
can hold responsible positions. Shri
Ananthasayanam Ayyangar said that
women in ancient days in India were
held in wvery high esteem. If they
were held in very high esteem, they
must have had responsible positions
given to them. Did they misuse those
positions? He holds that Jindu
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society was a wonderful society in
ancient days. That means that
women could not have misused the
positions that they held. Why should
they misuse them now in modern
days when the whole social outlook
has changed and when women are
educated, are emancipated and are
holding all kinds of very important
positions not only in this country but
in all other countries? I hope that
this Bill will be passed, and it will
be passed unanimously by this House.
There may be certain changes made,
and I think some of the clauses do
need certain changes which will be
made in the Select Committee. When
it comes back from the Select Com-
mittee to this House, I hope every
Member, even those who have spoken
against it, will give it their full-
hearted support. It is time that we
had such a law as this; it is time that
the women were given equality in
all these respects. I am only sorry
that she has not yet been given
economic equality. I hope the hon.
Minister will bring in a Bill to give
that also and make all the women of
India thank him wholeheartedly for
bringing about this very much need-
ed reform to give happiness to the
men and women of this country.

Shri C. D. Pande: When I listened
to the speech of Kaka Sahib Gadgil
yesterday, I was pained at the re-
marks that he made. He unlike
other Members who stand for this
Bill—and I must say that I also stand
for this Bill in a different manner—
used a language, the motive and man-
ner of which, must have offended a
large number of people, even though
they may be in favour of the Bill.
He said that those who clung to or
those who cherished the purity of
blood, those who had got reverence
for the past, those who attached any
sanctity to marriage, should be humi-
liated and brought to their senses.
He said in Vedic times, marriage was
a contract and not a sacrament. In
support he just said: =arfiy and

LCALL

Forgetting that when bridegroom says
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1 ayfq" it has all the implications
of an eternal bond, not a conditional
contract to be terminated at any time
he or she desires. It is true that
people are in favour of most of the
provisions that we have embodied in
this Bill, but the spirit in which they
are brought before the Parliament
is not shared by the public at all.
‘There are many Members who have
said that the country has given a
mandate for the passing of this type
of legislation. I am not sure whether
there is any mandate to this House
for passing this legislation. When-
ever you enter an election fight, the
party programmes are there. You
have got many planks. For example,
the Congress party, when it issued
its manifesto had Kashmir, the Five
Year Plan, international peace and
so many other things in its election
manifesto. (Interruption). But I
am not sure that we are committed
to passing this type of social legis-
lation. It does not mean that the
success of the Congress party is due
to fact that we have also entered into
a commitment in the manifesto to
pass the Hindu Marriage Bill

it faqpfer s (@reer 7 w=TE)
Fife wfieEY ¥ gg arg A€l &

it Wo Wo wi® : AT LAl
€ aY sk oW s ara &

It was announced by the leader of the
party that we stand by this. I admit
that his popularity is so great, and
the Congress is the only organisation
in the country whose popularity |is
equally great that in spite of the fact
that vast masses of Hindus do not
share the views of the Congress in
this matter, they have voted for it.
Therefore, nobody should be under
the impression that the country has
given a mandate to the Government
for passing this legislation.

Shri R. K. Chaudhuri: It was not
mentioned in the manifesto. Was it
mentioned there?

Shri C. D. Pande: Not explicitly.
But the impression has gone round
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—and justifiably—because the leader
of the party had announced on seve-
ral occasions that he was prepared to
fight any election on this issue alone.
Therefore, if the conclusion is ar-
riveq at that the country is commit-
ted to this legislation, there should
be no surprise. But it is not a fact.
That is what I want to emphasize.

Shri Lokemath Mishra (Puri): On a
point of information. The hon. Mem-
ber just now said that it was part
of the election manifesto that this
Bill should be passed. I would
rather say that it was deliberately
omitted from the election manifesto
—though it was originally there. So
it is not fair to say......

Mr. Chairman: Order, order. Will
the hon. Member kindly resume his
seat? The point at issue in this Bill
is not whether this party is commit-
ted to it or that party is committed
to it. Let us discuss the merits of the
Bill.

Shri C. D. Pamde: Sir, strictly con-
fining myself to the provisions of
this Bill, may I ask the hon. Law
Minister that as we are in the pro-
cess of passing the Special Marriage
Bill, what is the necessity—in view
of the existence of that legislation—
that has arisen that we should pass
this Bill? Is it not possible to in-
corporate all the good provisions of
this Bill in that Bill so that it may
afford relief to all the ladies and men
who imagine themselves to be in dis-
tress. In that Bill they get divorce with-
out any let or hindrance? It is by
mutual consent. Perhaps divorce in
the Present Bill is rather difficult.
Those who do not abide by any or-
thodox rules of life, those who have
got no reverence for the past, those
who think that the past is rotten,
let them have full freedom. Hindu
society has always tolerated that
freedom for every individual. We
do not want to deny any freedom to
those who want it. But we do not
desire to disturb the minds of those
people who are contented and find no
difficulty in the prevailing social
systemn and those who are motivated
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by modern light and want to have
the advantage of divorce and such
other provisions there are ample
provision for such people in the
Special Marriage Bill. 1 agree with
Shrimati Ammu Swaminadhan when
she said that there will be no wide-
spread use of these provisions. But
the tone and the fanatic zeal with
which some Members want to force
this on the people of this country is
repugnant to us. If some people
desire that they should have this law
and this type of divorce and marri-
age laws, by all means, have it, but
all these should be incorporated in
the Special Marriage Bill. Thus there
should be no necessity for this Bill
being placed before this House at all.

Shri Raghubir Sahai (Etah Distt.—
North East cum Budaun Distt.—East):
It is a question of persuasion. It is
not a question of forcing.

Shri C. D. Pande: 1 do not mind
persuading people. People are real-
ly persuaded to a great extent as
far as monogamy is concerned. There
is not a single dissentient voice in
this House or even outside in the
country. There is no widespread
practice of polygamy. It you
count among your acquaintances you
will have to seek far and wide to
‘find out even one friend who has
got two wives. It is the attitude
which you have got behind these pro-
visions that matters. The protg-
éonist’s want to say to the public that
they are all in darkness and that they
have no vision and ideas of progress.
That type of thing is resented by the
public. So, my main contention is
that in view of the fact that there is
already a Special Marriage Bill, all
the good provisions of this Bill can
be incorporated in that Biil, there-
fore, there will be mo necessity of
passing or even considering this Bill
‘by the Select Committee. I would
request the hon. Law Minister to keep
#his particularly in view so that there
will be no necessity of a legislatjon
which is not very much like@ by the
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public, on account of the mental atfi-

tude that many of the reformers
have betrayed.

Most of the people, in judging the
merits or the demerits of this legis-
lation, have inevitably gone to anci-
ent Indian law-makers. They think
that Manu, Yagnavalkya and
Parasara—wise men as they were—
did not realise what they were legis-
lating about. First of all, all the
smritis are not laws or codified laws
in the sense that we have got them
today. They were simple codes of
conduct to be followed by the people.
No court of law held a particular
smriti to be the sole guide for dis-
pensation of justice so that offenders
may be punished or may be found
guilty according to a particular pro-
vision of Manusmriti, Yagnavalkya
Narada
smriti. So, if you find something
anomalous in those smritis today, do
not forget also the high ideals they
ineculcdated. I would like to quote,
for your information, the well-known
and inspiring sloka of Manu smriti
which is the highest ideal of a . per-
son born in India. Every Member of
this House and indeed, every Indian
will be anxious to follow this high
ideal. ‘Manu says:

LoCOU G FTATIAAHA:
& o wfod st gfe=ri gdarTar:
It means that men born in this land,
by their individual exemplary con-
ducts, should be the ‘teachers of
humanity throughout. the world, and

‘destiny hss :placed the leadership on

them. This sloka must have been
written at least 2,000 years back if
not earlier. At that period by des-
tiny, by the force of circumstances
we had the privilege of leadership
of humanity. Therefore, any son born
in India, any daughter born in India,
should be a leader of humanity. By
what? By their exemplary personal
conduct.

‘Shri Radhelal Vyas (Ujjain): Was
it for every person?
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Shri C. D. Pande: Every person,
by virtue of his conduct, should be
an ideal for the whole humanity.
That was what Manu has said. To-
day, we say Manu was a tyrant, that
he made law for a select class of
people. It is not so. All castes,—
the four varnas—and the four
ashramas, everybody living in any
wvarna or in any ashrama had that

ambition, had that ideal, had ‘that
mission to fulfil. Is it any wonder
that this system has lasted for

thousands of years. I think very few
Ppeople will be ashamed of our
glorious past. I need not elaborate
on this point. Shri M. A. Ayyangar
has put very admirably how grand
our civilization and social system
was, and if it was not grand, do you
think that all those great reformers,
great saints, great scholars have
sprung up from a rotten social order?
No great genius can spring from a
rotten social order. I was in France
about 25 years back. I met M.
<Clemenceau who had then retired as
the Premier of France. He has writ-
ten a book on world civilizations.
He travelled far and wide visiting
<China, India, Assyria, Babylonia and
all the places where ancient civiliza-
tions grew. In his voluminous book
—in a scientific treatise—he has writ-
ten, after studying all theories of
<cosmogeny and the cosmography of
the world and the philosophic sys-
tems in various civilizations. I will
quote his own words from French
into English:

“In the subtlety of mind, in
‘the massiveness of intellect, in
the clarity of metaphysical
thought, nobility of character,
idealism, and the emphasis on
renunciation and, above all, the
unique social system which
ordains a perfect and abiding
‘balance between intellect, politi-
cal power and wealth,”

India has got the proud privilege of
solving that eternal problem of
giving proper place to intellect, to
wealth, and to political power. Just
wvisualise the mightiest monarch had
to bow before a saint? Whatever he
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may be,—he may be charmakar, he
may be a Brahmin, he may be a
Rajarshi, he may even be a sudra.
Even Sudras have attained sainthood
in ancient times. An Emperor consi-
dered it a privilege to bow before a
saint who had no mundame power.

An Hon. Member: What about the
present?

Shri C. D. Pande: Even at present,
do you think that we have produced
big men like Tagore and Mahatma
Gandhi, from a rotten social order?
These great persons were brought up
by mothers who may have been iIti-
terate, who may have been married
at the age of 12 or 14 , but they were
refined, cultured, considerate, sweet
and kind. Though they were illite-
rate, they were capable of bringing
up such great reformers, saints and
savants.

I would also like to say that in this
country wealth has been relegated to
the third position and intellect has
been given the first priority. This
was the conception of our society.
These are the principles that held
and sustained our civilization for
centuries. If we believe that there
is no living force in this society, then
you can do whatever you will. But
I think the best course will be to
confine this legislation to a separate
category and to apply to such per-
sons who would like to be registered
under that system. Now the Special
Marriage Bill has got no obnoxious
provision of renouncing religion. It
has also got a provision for retros-
pective registration of marriage
Even today, those persons who were
married 15 or 20 years back can get
themselves registered under that law
and obtain if necessary, a divorce the
next day. In the circumstances, I
would like to suggest that there is
no necessity for this legislation. Al
the good points of this legislation can
be incorporated in the Special Marri-
age Bill.

Mr. Chairman:
Singh.

Sardar Hukam
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Shri Lokenath Mishra: On a point
of order, Sir. The rule says that a
Member nas to catch the eye of the
Speaker before he is called. I have
been finding that for the whole ses-
sion I have not been able to catch
the Speaker’s eye.

Mr. Chairman: Order, order. Is
this a point of order?

Shri Lokenath Mishra: Yes, Sir.

Mr. Chairman: I am sorry; it is not
a point of order.

Shri Lokenath Mishra: What I want

Mr. Chairman: This is not the way.
1 have already called him to order
and I had already called another hon.
Member.

Shri Lokenath Mishra: Am I not
entitled to speak? 1 am anxious..... .

Mr. Chairman: There is no question
of any anxiety. This point has been
submitted again and again. All hon.
Members cannot be called upon to
speak at one time. After all, there
must be some order and there must
be somebody to guide the delibera-
tions of this House, whose will in
selecting speakers must prevail.

. Shri Lokenath Mishra: What is
the order by which we are called?

Mr. Chairman: Order, order. There
need not be such question. This is
not a point of order. The hon. Mem-
ber is only obstructing the proceed-
ings in ‘this House. 1 will request
him not to adopt this attitude.

Sardar Hukam Singh: So far as I
can recollect, the object of the
Hindu Code was to bring about codi-
fication and uniformity. But I find
in this Bill neither this nor the other.
If really, as has been said, this is only
a permissive measure and provides
for additional forms of marriages,
then what purpose would it serve
when it is brought into force? We
heard several texts being quoted here.
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Instead of getting any enlightenment,
I must confess that these rather creat-
ed confusion in my mind, and dark-
ness all round as I heard my hon.
friend speaking.

Texts can be quoted perhaps in sup-
port of every proposition in support
of even conflicting and contradictory
propositions. This is exactly the
conclusion that I have drawn. When
the marriage was a sacrament, then
too it was Hindu law; when it was
a contract, then also it is truly Hindu
law. When it allowed any Hindu to
marry as many wives as he liked, it
was quite a good Hindu law and now
if it restricts him only to one wife,
it is equally good Hindu law. Certain-
ly, if the marriage performed con-
tinued even after death, it was Hindu
law but if it provides now for divorce,
then it is Hindu law.

Previously this objection was raised
when we were discussing Hindu Code
that it is not Hindu law but some-
thing else. But under the texts to-
day quoted, it was equally good Hindu
law. I have no objection on that ac-
count. Even if it was supported by
any -original text in our vedas, smritis
or srutis, then too, if you decide
that this law shall apply to Hindus,
it is Hindu law and on that account,
we need not have any objection nor
have 1 any on that score.

I am certainly convinced and .t &
very clear that we have that power.
It is no interference when we em-
bark on some reforms. We can bring
about reforms and if we think that
this is a reform, we are justified in
bringing about that reform. Laws
must reflect the level of civilization
that the society possesses and as we
proceed further and progress, civiliza-
tion progresses. Our laws also should
progress in accordance with that. It
has been rightly observed by our Law
Minister that if we want legislation
to succeed there should be the gen-
eral public support. He feels satisfied
that that support is there. 'The origi-
nal opposition has subsided. Govern-
ment was getting so many telegrams
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against these provisions that were
contained in these Bills. Now per-
haps there are only suggestions for
improvement or an anxiety to pro-
ceed more swiftly. One thing that I
find is this. It should not be taken
as a change in the public opinion. It
is not the public opinion that has
changed but it is, I should say, the
Government that has changed its atti-
tude so far as the provisions of this
Bill are concerned. This is not the
original Bill even though it may be
the first instalment of the Hindu Code
as we call it. This is not just one
portion that we had in the original
Hindu Code that I have got with me.
There it was provided that no mar-
riage shall be solemnized unless it is
a dharmic marriage or a civil mar-
riage. Now, the civil marriage is
there in this Bill. Anybody can go in
for civil marriage and any Hindu can
go in for this or that form. So far
as the forms of marriages are concern-
ed, he is at liberty to go to any indi-
vidual way; he may adopt this method
or that method or undergo any cus-
tomary form.

An Hon. Member: It is a compo-
site form; he can get himself regis-
tered.

Sardar Hukam Simngh: Quite right.
If you are pleased to call it a compo-
site marriage, let it be called so.

Dr. P. S. Deshmukh: It is a com-
pound marriage.

Sardar Hukam Simngh: Everybody is
free to have any form of marriage.
Thus we have no uniformity nor is
there any attempt to codify. I fail
to understand how we feel the satis-
faction in this respect that we have
come to a stage when there is the
general approval for these provisions
and that delay has given us some
advantage over the difficulties that we
had at that time. I do not agree
there. There was another clause.
The law had over-reaching effect
over the customs. These customs
have all along been there; the prohi-
bitory decrees are there. If really
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these had to remain, what is the new
thing that we get? The Law Minister
was right in saying that it has pro-
vided some form of marriage where
more educated and advanced—as they
call themselves—might have recourse
to this form of marriage and be satis-
fied that they had no need to undergo
that ordeal—I might say—that an
ordinary marriage entails. That
might be simpler for them. So far as
the original objection was concerned,
what I want to submit here is that
this is not being achieved. That.
Hindu Code has practically been given
up by this Government.

Shri R. K. Chaudhuri: What about
clause 4? :

Mr. Chairman: To some extent,
custom is there but not to the full
extent.

Sardar Hukam Singh: We have
been told by the Law Minister that
there are three main objectives so.
far as this Bill is concerned. One is
abolition of caste. That is very good.
I agree there. The country is ready
for that and I welcome it. More-
over, there was already a provision
and people were already going out-
side the scope of the original context.
There were marriages that were not
conforming to the old ideals. There-
fore, this was needed. I certainly
endorse the view of the Law Minister
that the society has reached a stage
where such a provision is necessary.

The second thing is monogamy. I
agree there as well that the country
is ready to accept it. Now there are-
very few marriages that are poly-
gamous. Because the society wants it
there is mo harm in providing it. I
rather welcome this provision because-
the opinion in society is that mono-
gamy should be the general rule.

So far as divorce is concerned, I
have to make one or two observa-
tions. I do not agree with our Deputy
Speaker when he said that we might
try this monogamy for a certain num-

‘ber of years and then see whether
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‘we can work it satisfactorily to arrive
at a conclusion whether divorce is
-desirable or not. If we adopt mono-
£amy then divorce is a necessary
<orollary. This is how I feel it. It
nust come side by side along with
monogamy, though I have certain
-other objections so far as the provi-
sion of divorce is concerned. My
feeling is that this-divorce boon or
blessing, whatever it may prove to

‘pe. might have succeeded economic
independence of women.

It should
mot have preceded it. Of course,
‘whatever reform we might bring,

there would be some extreme cases,
which would be very hard. Perhaps
‘we might shudder to think of them,
©or their narration might move our
heart. One of our lady Members
yesterday gave certain such hard in-
:stances. It is fortunate or unfortu-
nate that the lady Members here are
-almost united, but the men are divid-
ed. That is because the lady Mem-
‘bers here are from that minority who
<ertainly feel themselves advanced
and are educated; but perhaps among
‘us there are still those who are
orthodox and have not advanced so

Dr. P. S. Deshmukh: Not so edu-
«cated either.

Sardar Hukam S:ingh: Not so edu-
<ated as well.

My feeling is that even if we adopt
this measure, even if we bring about
-this reform, we have yet to see whe-
‘ther the case of the other extreme
‘would not be more pitiable than the
<ases of those we have seen so far.
If we do not give economic indepen-
-dence to women this measure cannot
‘be availed of. Economic independence
does not mean that all girls will get a
share out of their fathers property.
It has of course, been urged that the
hon. the Law Minister should bring
the measure giving a share of the
property to women as speedily as
possible. So far as the Punjab is con-
cerned, I raised this point even last
time. Originally it was proposed that
the girl should have a share in the
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property of the father, So far as
North India is concerned, I and Balkshi
Tek Chand—and if I remember aright
you also—raised the point that we
would rather that she gets a share
along with her husband in her
father-in-law’s property,...

Mr. Chairman: The husband’s pro-

perty.
Sardar Hukam Singh: and not in
her father’s property. Otherwise,

this would create many complications.
When this measure is brought we
shall deal with it in detail. What I
want to stress here is that it is not
in every case, in every family, that
sufficient property is there that when
a share is given to the girl she would
become economically independent.

I have not visited any of the foreign
countries: nor am I very much ad-
vanced or educated. But I under-
stand from literature I have read and
friends who have come from abroad,
that in most of the western countries
anybody without employment can go
to some work house; there is some
such maintenance arrangement.

In our society all the girls are not
educated; in fact, there are very
few who are educated. If a girl who
is not educated, who is not econo-
mically independent, is divorced by
her husband, what will she do?
Where will she go?

Mr. Chairman: Who shall divorce
her if she takes away half the pro-
perty of the husband?

Sardar Hukam Singh: If the hus-
band himself has no property, what
will she take with her? We have not
provided her with education or other
avenues of employment to earn her
livelihood.

Shri Velayudhan: The State should
give her employment.

Sardar Hukam Singh: Is the State
at present in a position to do that? I
now recollect one of the remarks
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made by my hon. friend Shri Rohini
Kumar Chaudhuri.

Shri Velayudhan:
State.

Change that

Sardar Hukam Singh: I am remind-
ed of his remark that by giving
equality to women we are increasing
unemployment. This is how he
argued. If a youngman gets employ-
ment, he certainly looks after his
wife, his aged mother and makes pro-
vision for all of them. But when a
girl gets employment,—as she has
equal chances..... .

An Hon. Member: Better chances.

Sardar Hukam Singh: Perhaps
better chances as against a male candi-
date for employment—she would look
after herself and not anybody else.
That he argued would increase un-
employment.

Leaving that aside, if she is _ not
educated, or the resourcefulness to
get an employment, is not there she
would be left in great difficulty. We
would have made some solution for
the educated girl, advanced girl, to
get rid of the undesirable husbands.
I do not mean to say that such a pro-
vision should not be made. But
what about the girls who are unedu-
cated, who are ignorant, who are not
able to maintain themselves? My
submission is that Government should
have kept in view this aspect of our
society before bringing in this pro-
vision, or blessing of divorce for our
girls, because a large number of them
dve in our villages and are depen-
dent on their parents or husbands.
¥ might perhaps be argued that this
s only a permissive measure. But
2ven if it is permissive advantage
thall be taken by those persons who
want to misuse it. Therefore, what
1 want to stress again and again is
that the aspect of giving education to

e girl, making her economically
ipdependent, providing her with em-

ovment, ought to have been taken,
i1 not before this legislation, at least
simultaneously with it. That is not

ing done. We are not sure how long

200 P.S.D.
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.it might take Government to bring

that legislation, or what fate it might
meet with. This provision alone will
not bring about the objectlve that we
have in our mind; it may on the
other hand, make a larger number
of our girls more miserable than the
number that now feel aggrieved.

I might refer lightly to the remarks
of Shri Jangde as well. I saw the other
day in a newspaper, in The Times of
India, the proverbial Dilli Ram that is
represented. He was doing something
of cooking there. Another man a¥s
him “What are you doing?” And he*
says “Since the emancipation of wo-
men, men have become slaves”. Shri
Jangde also had that complaint to
make that in his part of the country
men are slaves, and he wanted their
emancipation from women. That as-
pect also should be considered by the
Law Minister. whether really he is
taking us to that stage which has been
narrated by Shri Jangde where every
one of us shall have to meet that fate,
or whether he is emancipating those
also who feel aggrieved.

Mr. Chairman: He said it is a
solution for both.

Sardar Hukam Singh: A golden
mean. I want here to contradict a
statement that was made here. We
were told that our females have 4dll
along been slaves and that their con-
dition has been pitiable. That might
have been the case with a certain
number. There might be a small
percentage that might feel like that.
But I can here make bold to say that
really, as was remarked by our
Deputy-Speaker, our females have
been queens of the house, they have
been in charge of everything. It is
wrong to say that every female has
been treated like a slave and so
on. It is an over-statement. It is
not the case. Of course, it might be
argued by some that on account of
ignorance they feel like that. It is
a fact that our females have been
feeling quite happy with the system
that we have had. Rather, we have
been receiving reports that in those
countries where this divorce system
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has been in vogue and, I should say,
very freely, there too they do not feel
that they have solved the problem.
Rather, they have several times look-
ed to us to find out whether this
system could make any improvement
in the relations and whether our mar-
riages were more happy than theirs.

We should not feel that by bring-
ing in this legislation we are solving
the problem. Though I have these
apprehensions, I dare say that I do
welcome this measure. Let us pro-
ceed, now that we have taken this
step, and find out whether we can
improve, even though there are diffi-
culties that I apprehend which might
make us more miserable.

Shri Tek Chand (Ambala-Simla):
I deeply regret to say that I do not
find myself in accord either with the
sentiments underlying the Bill or
with the language of the Bill. Neither
the sententia legis is satisfactory; so
far as the verba legis is concerned,
it is much worse. The hon. the Law
Minister must have felt himself suap-
remely satisfied when there were
panegyrics sung in favour of the
Bill. I wish he could pause and lis-
ten to some of the criticism that 1
propose to level against the language
of the Bill. So far as the spirit be-
hind the Bill is concerned, I am
not ashamed of stating that it is dis-
ruptive of our society. Our society
has lived and has progressed for cen-
turies, for thousands of years. A
belated attempt being made by us to
disintegrate our society is almost
scoffable.

1 p..

What is the objective of marriage?
That seems to have been lost sight
of. My hon. colleague Dr. Jaisoorya
asked “what right have we to legis-
late for the youth?” thinking that
this Bill is intended for the youth
only. So far as I can see, procreation
no doubt is the major function of
marriage. But apart from procrea-
tion there i also the consideratioan of
social companionship. There is also
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the question of continence. There is
also the problem of regulating, in a
respectable manner, the ungovern-
able impulses with which the human
flesh has been endowed. Marriage is
there also because marital association
in the post-procreative age becomes
absolutely imperative, more so then
than in the earlier exuberance of
yvouth. Nurturing of children, their
bringing up is another consideration
which makes it imperative that mar-
riage as an institution, so far as is
humanly possible, should be made
indissoluble. Therefore I was hearing
spell-bound when Shri M. A.
Ayyangar expressed his views on the
matter, with which I find myself in
complete agreement. Experimenta-
tion in marriage is a very dangerous
thing. Social legislation is a contro-
versial matter. I can understand and
I can be in sympathy with those who
believe in pruning here and there.
But rooting it out stalk and stem, I
am opposed to that. With all the
vehemence at my command, I must
raise my feeble voice on behalf of
sanity, on behalf of decency, on be-
half of cleanliness, and I concede that
if there are plague spots in the
society, remove them by all means.
(An hon. Member: How?) I am
about to suggest it. But removing
the whole institution of marriage,
making it dissoluble virtually at the
whim and caprice of the people who
cannot stand the rigours of contin-
ence, to that I am opposed. I feel
that this is a measure which desérves.
before it is passed, greater circums-.
pection and greater examination and
the opinion should be obtained off
those whom it is going to affect s
vitally. I feel particularly for the,_.
ladies, that they may be vociferous to+
day, waxing eloquent asifit were ine
Magna Carta of their emancipation,
But they will rue the day when thig
Bill becomes law. The army of un-
wanted, divorced women, are they
going to have husbands, good, bad or
indifferent? The army of unwanted
children, are they going to have
homes of any sort except orphanages?
When you are talking of women, do
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not think of matrimony at its incep-
tion. Think of matrimony at the
sunset of life, that is to say, not at
the dawn, not when the youthful
couple marry, but when the physical
attraction disappears, when all that
remains is memory sentiment, emo-
tion, duty. Matrimony becomes an
essential bond after the postprocrea-
tive age is reached. Thus we have
carried on for millennia. We might
as well have waited a little longer
as the learned Deputy-Speaker sug-
gested. Let us have insistence on
monogamy, but divorce may come
later.

But, assuming that raarriage
should become a dissolu-
ble bond, assuming that divorce
should be introduced, look at the
language of our law. To my mind
they have not been able to clothe

their intention in a language that
should be appropriate. I beg to in-
vite the attention of my hon. collea-
gues in the House and in particular
of the hon. Law Minister to their
magnum opus, this great clause 13,
petition for decree of divorce. I am
advancing these arguments on the
assumption that divorce is desirable.
What have you provided for it? You
have said:

“Marriage can be dissolved on
the following grounds: (i) that
the husband is keeping a concubine
or the wife has become the con-
cubine of any other man or leads
the life of a prostitute;”

Examine each one of these and you
will find that you have extended an
invitation to vice. Now supposing
‘A’ is married to ‘Mrs. A’ and he has
instituted a petition for divorce. If
I were a lawyer on behalf of Mrs.
‘A’ I could challenge any court to
grant a divorce on this defence. Mrs.
‘A’ can very well say ‘“yes, I have
been committing adultery not only
with B, C, D and and E, but with
several and several times, and as often
I wanted to, but I am not a concubine
of anybody, of either B, C, D or E.”
The word ‘concubine’ in the dic-

12 MAY 1954

and Divorce Bill 7262

tionary means, living together with-
out the bond of marriage. That is
to say, it is a union of a permanent
or semi-permanent mnature without
undergoing the form of marriage. In
other words, you allow a divoxce to
the aggrieved husband or wife, but
adultery is not being made a ground
for dissolution.

Then, take the second clause, “or
the wife has become the concubine
of any other man”. Supposing she
were to say, “I live with ‘B’, but I
am not his concubine; he is my
gigolo. I am a rich woman and I
have kept ‘B’”, any judge who has
some knowledge of law will say:
“section 13(i) does not cover the case
of gigolo, it only contains the case
of a concubine. She is not a concu-
bine but she is carrying on with ‘B”
as her gigolo”. Then, where is your
law?

Now, take the third clause, ‘or
leads the life of a prostitute”. The
life of a prostitute has yet to be de-
fined. Prostitute does not mean a
woman who lends her body to other
people; prostitute means a woman
who hires her body for money. If
the answer of a woman respondent in
a particular case is: “I live with as
many people as I care to. I do not
take any notice of my husband.
Now, prove that I have got money.
So long as I contend that I never
take any money I can do whatever
I like”, and again your law becomes
impotent. This is your magnum
opus; this js your chef d’' oeuvre;
this is something which you want to
be proud of. What have you done?
If divorce is a desirable thing, what
have you done for the person whose
spouse is committing adultery? You
have done nothing at all.

Then I come to sub-clause (iii) of
section 13 which says that divorce
may be granted if either party is
incurably of wunsound mind or-is
stricken with leprosy, should that be
a ground for divorce? Is it mnot
cleaner, is not mnobler, is it not more
decent that the spouse who is stricken
with either of these maladies.may be
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provided for, looked after and should
be in a home, asylum or hospital? The
unfortunate person who is afflicted
with such a malady, is he or she to
be deprived even of the society, even
of the solace or verbal consolation of
his or her spouse? Should he or she
become the object of divorce? Sub-
clauses (iii) and (iv) ought to have
under certain circumstances been
brought under the section dealing
with  judicial separation; that is
understandable.

Then again, in sub-clause (v) you
say:

“That either party has not
been heard of as being alive for
a space of seven years or more by
those persons who would natural-
ly have heard of it, had that
party been alive;”

Examine the absurdity of this clause.
Now, ‘A’ is married to Mrs. ‘A’. ‘A’
leaves her and all that he need do
in order to avoid a petition for
divorce from his spouse is to write
one a post-card once in five years.
He can escape the consequences of
a divorce petition on the ground that
he has not been heard of by her.
So long a$ he writes one post-card to
even a relation of hers or a friend of
hers, she cannot get a divorce. What
is the use of this sub-clause? What
is the sanity behind this? If he is
heard of in a newspaper, his speech
is heard, his bhook is read or his pic-
turé is seen, he is heard of in seven
vears and then there is no question
of divorce. If you are out to allow
divorce, provide sane and sensible
grounds. If there has been a delibe-
rate desertion, or desertion accom-
panied by cruelty, or accompanied by
adultery, provide clauses like ihat as
grounds of divorce. That at least is
understandable if you are going to
allow divorce. If you make clauses
like sub-clause (v), so long as he or
she -is heard of in seven years, no
divorce is possible.

Then kindly turn to clause 15—mno
.petition for divorce to be presented
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within three years of marriage. In
this connection look at sub-clause

_(ii) of clause 13 which allows divorce

when either party to the marriage
has ceased to be a Hindu by conver-
sion to another religion. Supposing
a Hindu wife embraces a different
religion the day after the marriage,
the man must wait for three years
before he can seek divorce. If she
has embraced a different religion to-
day she has become a convert today.
That ground is there finally and ab-
solutely. Why must the man wait
for three years to seek a divorce?
Then again, even if the wife becomes
a cancubine, the man must be a
witness; he must suffer the agonies
of disgrace for a period of three long
years before he can get himself re-
leased from such a shameless wife.
She must remain a prostitute to his
knowledge for three long years be-
fore he can get his escape. Accord-
ing to your law for three years he
has to wait.

Shri R. K. Chaudhuri: But, there
is the proviso to clause 15.

Shri Tek Chand: Of course, the
proviso is there, but it says: “if it
is a case of exceptional hardship to
the petitioner or of exceptional de-
pravity”. Now, I put it to you: can
depravity be exceptional? Depravity
is depravity. If she or he is guilty
of a certain conduct which is dis-
gusting, dishonourable or disgraceful,
for that the other person should not
be made to wait for three long years.

An Hon. Member: What does he
suggest?

Shri Tek Chand: My definite sug-
gestion to the hon. interruptor is to
introduce sound grounds for divorce
and if these grounds are established,
then cut that tie asunder immediate-
1y.

Shri Biswas: However carefully
we may frame the law, anyone with
the aid of a lawyer like my friend
Shri Tek Chand can defeat it.
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Shri Tek Chand: I express my
thanks to the compliment that you
have paid to me, but it is a sorry
spectacle that a lawyer should be
able to defeat the law and that you
are incapable of conching your ideas
in a language and in a manner which
is at least understandable.

Not only that. Now kindly turn to
your definition clause. This says that
the children of two brothers or two
sisters are within the prohibited
degree of relationship, but if they
happen to be children of a brother
and a sister then of course they are
not within the prohibited degree of
relationship. A similar error had
crept in in the Special Marriage Bill
and that was removed. I wish the
hon. Members who are associated
with the Select Committee should
bear this in mind. Then again, there
is the tautology of the words ‘custom’
and ‘usage’ that you find in clause
3(a)? Why use the two words? Is
there any distinction in law between
these two words? 1 must confess my
ignorance as I am yet to find a rul-
ing of any court where they draw a
distinction between ‘custom’ and
‘usage’. ‘Custom’ and ‘usage’ mean
the same thing. I do not understand
why these two words should be used.
Then it is further said. “among
Hindus in any local area, tribe, com-
munity, group or family”. What is
a group? Have you drawn any dis-
tinction between a group and a tribe?
You keep on using these tautological
words and yet they are not at M1
precise. The time bell rings and
therefore, I must express my grati-
tude, There is a lot more to be said
and I would request that a few more
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minutes may be given to me tomor-
row.

Mr. Chairman: The Speaker al-
ready decided that the hon. Ml.mstet
shall reply tomorrow.

Shri Tek Chand: If you can give
me a few more minutes I shall be
very thankful.

Mr. Chairman: This is the ruling
of the Speaker and I regret I cannot
give any more time.

MESSAGE FROM THE COUNCIL OF
STATES

Secretary: Sir, I have to report the
following message receivad from the
Secretary of the Council of States:

“In accordance with the provi-
sions of rule 97 of the Rules of
Procedure and Conduct of Busi-
ness in the Council of States, I
am directed to enclose a copy of
the Special Marriage Bill, 1954,
which has been passed as amend-
ed by the Council of States at its
sitting held on the 8th May, 1954.”

SPECIAL MARRIAGE BILL

Secreh.ry:'Sir, I beg to lay the
Special Marriage Bill, 1954, as passed
by the Council of States, on the Table
of the House.

The House then adjouﬂ;edtill a

Quarter Past Eight of the Cilqck on
Thursday, the 13th May, 1954.
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